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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3RD FLOOR, NEW TOWN

ORIGINAL APPLICATION No. 16 / 2024 / EZ

In The Matter Of :

MD. HUMAYUN ABBAS.
..... Applicant.

-VEersus-
Advocate on Record for Applicant:

Mr. Zafar Mobin, Advocate, STATE OF WEST BENGAL & ORS.
Mob. :- 9330744331

e-mail : zafar.mobin@rediflmail.com --Respondents.
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1. Reply of Counter Affidavit and 1-13

Supplementary Counter Affidavit of the
Respondents No. 4 to 6.
Copy of R.T.I. dated 19.01.2024 and its ‘A’ 14 - 34

replics, and, copy of registered Deed of
Patta under Being No. 208 of 1931 with

its site plan, and its English translated

copy.
3. | Copy of the Mutated Tax Bills in the B’ 35-39
name of Md. Hashem and Md. Yeakub

and copy of Assessment Book of

Kolkata Municipal Corporation for the
year 1946-47 in respect of the said
landed property at question showing the
landed property at question is
L comprised of ‘Cor. Hut Land & Tank’
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and the occupier's name as Md. Hashem,
and, copy of the Hut Sanction Plan dated
12.06.1931 in respect of premises No. 7,
Tiljala Place, Calcutta as provided by the
Corporation of Calcutta, Building
Department, District — III showing 17
(Seventeen) Cottahs of tank

Copy of the Sale Deed under Being No.
643 for the year 1945 stating 17
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40-49

Copy of the Partition Deed under Being
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Copy of the amended plaint of Title Suit
No. 53 of 2004, copy of the compromise
petition under order 23 rule 3 read with
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL

Finance Centre, 31 Floor, New Town

ORIGINAL APPLICATION No. 16 / 2024 / EZ

IN THE MATTER OF:
THE NATIONAL GREEN TRIBUNAL ACT

2010:

IN THE MATTER OF

Reply of the Counter Affidavit and the
Supplementary Counter Affidavit filed by the

Respondent Nos. 4 to 6

IN THE MATTER OF:

Illegal conversion of the 17 (seventeen)
Cottahs water tank/ pound into low land by
filling debris, mud, rags etc., for making illegal
constructions of unauthorized building at the
premises Nos. 7, 7A, 7B, 7C, 7D Tiljala Place
now renumbered as 7A, Tiljala Place, P.S.
Karaya, Kolkata -700017, by (1) REHAN
JAVED, (2) IRFAN JAVED and (3) JAVED
AKHTER All residing at the premises No. 44D,
Shamsul Huda Road, Police Station Karaya,

Kolkata - 700017 who are developers/
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promoters being threat to the health of the

people of the locality as well as to the ecology

of the area,

- AND -

IN THE MATTER OF

MD. HUMAYUN ABBAS

son of late Md. Abbas

of 7, Tiljala Place
Kolkata-700017 and also

of 51K, Shamsul Huda Road,
Police Station Karaya,
Kolkata-700017-700046,

e-mail; saifelectricO00@gmail.com
..... Applicant

-Versus-

(1) WEST BENGAL POLLUTION CONTROL

BOARD,
Paribesh Bhawan, 10A, Block-LA, Scetor-III,

Bidhannagar, Salt Lake City, Kolkata-

700098
Email: net.wbpcb-wb@bangla.gov.in

(2) THE CENTRAL POLLUTION CONTROL

BOARD, Sameae-Street-Sirele-ofee—West

Regional Directorate Kolkata,

Service through its Regional Director,

“South end Conclave’ Block — 502,

5th & 6th Floor, 1582, Razidanga Main Road,
Kolkata — 700107,

e-mail: mkbiswas.cpcb@nic.in
i
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User
Textbox


134

X
Mo ku;’ e~

~ (3)The Commissioner Presidency Division,
Kolkata (Respondent No. 3 has been

deleted vide order dated 25.04.2024).

(4) REHAN JAVED
S/o Javed Akhter
44D, Shamsul Huda Road, Police Station

Karaya, Kolkata-700017

(5) IRFAN JAVED
S/o Javed Akhter
44D, Shamsul Huda Road, Police Station

Karaya, Kolkata-700017

(6) JAVED AKHTER
S/o Late H. M. Ishaque
of 44D, Shamsul Huda Road, Police
Station Karaya, Kolkata-7 00017.

(7) KOLKATA MUNICIPAL CORPORATION
Service through The Municipal

Commissioner,
Having office at S, S. N. Banerjee Road,

Kolkata — 700013,
e-mail: mo@kmcgov.in

-----------

Respondents
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3
To, -

The Hon’ble Chairman National Green Tribunal and His Companion

-—D
Members of the Hon’ble Tribunal $

The humble petition of reply on
behalf of the applicant above named,

Most Respectfully SHE WE T H:

1. That the statements made and contained in paragraph Nos. 1, 2, 3 & 4 of
the counter affidavit filed by the private respondents are partly matter of
record and partly false incorrect submissions made by the Respondents

herein to which the Respondent are put to strict proof thereof.

2. That the statements made and contained in paragraphs No. 5, 6, 7, 8 are
all facts and circumstances of the private respondents which are based
upon creation of documents by the private respondents in an illegal
manner, upon utilizing the authorities of the concerned departments of
the State by misleading facts and circumstances in order to
surreptitiously suppress the illegal activities of the private respondents.
On the contrary, the actual facts and circumstances which lead to prove
the guilt and offence of the private respondents for filling up of 17
(Seventeen) Cottahs of tank in the original premises No. 7, Tiljala Place
and part of 11, Dilkhusha Street, based upon cogent documents, are
stated hereinbelow by the applicant/ petitioner:

(a) One Nirmal Chandra Bandopadhyay/ Banerjee executed registered

Deed of Patta under Being No. 208 for the year 1931 in favour of

Sk. Mohammad Hashem alias Md. Hashem being one of the

grandfather of the applicant, in respect of landed property premises

No. 7, Tiljala Place, P.S. — Karaya, Kolkata — 700017, comprising of
1 (One) Bigha 13 (Thirteen) Cottahs 2 (Two) Chittacks 13 (Thirteen)




sq. ft. land with structures therein, and, within the said total landed

property premises there had been a pond/ pukur/ water-body

comprising of 17 (Seventeen) Cottahs, which is more fully described
in the Schedule to the Deed of Patta under being No. 208 for the
year 1931. In the said Deed of Patta there is one map Map/ site plan
showing tank of 17 (Seventeen) Cottahs and solid land 16 (Sixteen)
Cottahs 2 Chittacks 7 sq. ft.

Copy of registered Deed of Patta under Being No. 208 of 1931
with its site plan, and its English translated copy are collectively

annexed herewith and collectively marked as Annexure ‘A’.

(b) That, thereafter two grandfathers of the applicant namely Md.

P
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Hashem and Md. Yeakub obtained mutation of the original landed
property premises No. 7, Tiljala Place, Calcutta, and, obtained
Sanctioned Site Plan for hut construction in the concerned
premises. In the instant Hut Sanction Plan of Corporation of
Calcutta dated 12.06.1931 where there is also mention of 17
(Seventeen) Cottahs of tank in the concerned premises. In the
Assessment Book of Kolkata Municipal Corporation for the year
1946-47 in respect of the said landed property at question it has
been mentioned that the said land is comprised of ‘Cor. Hut Land

& Tank’ and the occupier’s name as Md. Hashem.

Copy of the Mutated Tax Bills in the name of Md. Hashem
and Md. Yeakub and copy of Assessment Book of Kolkata Municipal
Corporation for the year 1946-47 in respect of the said landed
property at question showing the landed property at question is
comprised of ‘Cor. Hut Land & Tank’ and the occupier's name as
Md. Hashem, and, copy of the Hut Sanction Plan dated 12.06.1931
in respect of premises No. 7, Tiljala Place, Calcutta as provided by

the Corporation of Calcutta, Building Department, District — III

. showing 17 (Seventeen) Cottahs of tank, are collectively annexed

\wrewith and collectively marked as Annexure ‘B’.
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(c) While Md. Hashem and Md. Yeakub had been residing in the

premises No. 7, Tiljala Place, Calcutta upon construction of hut
therein. In the year 1945 the Nirmal Chandra Banerjee by Sale Deed
under Being No. 643 for the year 1945, sold out the same landed
property premises No. 7, Tiljala Place and Part of 11, Dilkhusha
Street, Kolkata — 700017 comprising of comprising of total 1 (One)
Bigha 13 (Thirteen) Cottahs 2 (Two) Chittacks 13 (Thirteen) sq. ft.
land along with 17 (Seventeen) Cottahs of tank therein, to Begum
Lutfunnessa, wife of Khan Sahib Moulavi Waheduzzaman of 16,
Syed Amir Ali Avenue, P.S. - Ballygunge, District — 24 Parganas,
Calcutta. In the body and Schedule of the Sale Deed under Being
No. 643 for the year 1945 there in mention of 17 (Seventeen)
Cottahs of tank.

Copy of the Sale Deed under Being No. 643 for the year 1945
stating 17 (Seventeen) Cottahs of tank is annexed herewith and

marked as Annexure - ‘C’.

(d) The said grandfathers of the applicant resided in the concerned

landed property while Begum Lutfunnessa, in the year 1962, went
for permanently residing at East Pakistan, and, as consequence,
Guha Thakurta Families trespassed inside the original property
premises No. 7, Tiljala Place and resided thereon, and, upon efflux
of time the Guha Thakurta Families filed Title Suit No. 216 of 1979
and obtained order from the Court of Law and made execution of
Deed of Partition under Being No. 481 for the year 1990, and,
converted the original premises No. 7, Tiljala Place into premises
No. 7A, 7B, 7C, 7D, 7E, and 7F, Tiljala Place, and, mutated their

names.

Copy of the Partition Deed under Being No. 481 for the year

1990 is annexed herewith and marked as Annexure — ‘D’

(e) The applicant states that, Begum Lutfunnessa in order to restrain

the Guha Thakurta families from usurping her purchased original

37
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landed property premises No. 7, Tiljala Place and part of premises - 4
No. 11, Dilkhusha Street and filed Title Suit No. 63 of 1993 "b’
thereafter renumbered as Title Suit No. 53 of 2004 against the Guha s

Thakurta families. In Title Suit No. 53 of 2004 the private
respondents added themselves as defendants No. 11 to 14 and filed
Counter Claim against plaintiff Begum Lutfunnessa with same
prayers of the plaintiff in Title Suit No. 53 of 2004, and, the plaintiff
Begum Lutfunnessa on account of death of her constituted attorney
Manindra Kumar Ganguly got expunged from the Title Suit No. 53
of 2004, and the private respondents filed joint compromise petition
with other defendants i.e., Guha Thakurta families, under order 23
rule 3 read with section 151 C.P.C., and also the private
respondents filed one notarized Deed of Settlement dated
08.07.2010 with the Guha Thakurta families wherein the private
respondents have paid Rupees One Crore to the defendants Guha
Thakurta families and obtained surrender of possession certificates
all dated 08.07.2010 from the Guha Thakurta families, wherein it
has been stated that all the created premises No. 7A to 7F, Tiljala
Place are arising from original mother premises No. 7, Tiljala Place,
Kolkata — 700017 as stated supra. The Learned Court of 9t Civil
judge, Senior Division, Alipore, treating the Counter claim of the
private respondents/ defendants as plaint and considering the
compromise petition and Deed of Settlement, as stated supra,
passed order dated 24.03.2011 and Decreed the Title Suit No. 53 of
2004 treating the compromise petition and Deed of Settlement as

part and Parcel of the Decree.

Copy of the amended plaint of Title Suit No. 53 of 2004, copy
of the compromise petition under order 23 rule 3 read with section
151 C.P.C., copy of the Deed of Settlement dated 08.07.2010, copy
of the order dated 24.03.2011 along with its Decree passed in Title
Suit No. 53 of 2004, and copies of the Surrender of Possession
Certificates of premises No. 7A, to 7F, Tiljala Place all dated
08.07.2010 by defendant Guha Thakurta families to added
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defendants/ private respondents, are all collectively annexed

herewith and collectively marked as Annexure — ‘E’.

(f) Lis pendens of Title Suit No. 53 of 2004, Begum Lutfunnessa while
residing at Bangladesh since the year 1962, through her constituted
attorney Amiruddin Ahmed (since deceased) executed registered
Sale Deed No. 1240, 1239, 1238 and 1237 all for the year 1998 and
sold out the entire original premises No. 7, Tiljala Place and part of
11, Dilkhusha Street, Calcutta, comprising of 1 (One) Bigha 13
(Thirteen) Cottahs 2 (Two) Chittacks 13 (Thirteen) sq. ft. land along
with 17 (Seventeen) Cottahs of tank therein, to private respondent
namely Javed Akhtar by Sale Deed No. 1240, to private respondent
namely Irfan Javed by Sale Deed No. 1239, to Sahida Parveen wife
of Javed Akhtar by Sale Deed No. 1238, and to private respondent
namely Rehan Javed by Sale Deed No. 1237, in four equal parts of
the original premises No. 7 Tiljala Place and part of 11, Dilkhusha
Street, in said each Sale Deed. It is surprising to understand the
nexus in between Begum Lutfunnessa and the private respondents,
because, the mention of the 17 Cottahs of tank in the body of the
aforementioned four Sale Deeds are emphatically mentioned, but,
purportedly and motivatedly the mentioning of 17 Cottahs of tank
has been deleted in the Schedule of the four Sale Deeds No. 1240,
1239, 1238 and 1237 all for the year 1998.

Copy of the four aforementioned four registered Sale Deeds
under Being Nos. 1240, 1239, 1238 and 1237 all for the year 1998
are collectively annexed herewith and collectively marked as

Annexure - F’.

(g) That, upon efflux of time the private respondents allegedly
amalgamated the entire converted and created premises No. 7A to
7F, Tiljala Place, Kolkata 700017 as renumbered premises No. 7A,
Tiljala Place, Kolkata 700017, admission of which has been made

by the private respondents in paragraph No. 7 of their counter

affidavit.

o W W

—_



///,;‘::‘T-’—‘.‘_
V2 OF
’f N

/7 <\

o
[ "’V
~

(h) The applicant states that the aforementioned cogent documents

which are more than 30 years old emphatically speaks of 17 Cottahs
of tank present in the original landed property premises No. 7,
Tiljala Place and part of 11, Dilkhusha Street, and the interaction
in between Begum Lutfunnessa, the Guha Thakurta families and
the private respondents draws a clear inference of illegal activities
of the private respondents who, upon filling up of 17 Cottahs of
tank, have been making construction of multi-storied building in a
hectic manner, with day and night construction work, in the
impugned premises. In the present Assessment Book of Kolkata
Municipal Corporation the impugned alleged premises No. 7A,
Tiljala Place is showing as 'D H Godown Land and Tank Filled Land'.

Copy of the portal copy of present Assessment Book of Kolkata
Municipal Corporation in respect of the premises in question at 7A,
Tiljala Place showing the land as 'D H Godown and Tank Filled Land'

is annexed herewith and marked as Annexure - 'G'.

3. That, the applicant states that, the sanctioned construction of hut erected

by the grandfathers of the applicant remained in good, sound and intact

condition in the premises No. 7, Tiljala Place, Kolkata 700017, and, the

applicant along with his family members and other relations of the

deceased grandfathers of the applicant increased in numbers through

years since 1931 to the present 2024, and as such, the applicant and his

family members along with other relations of the aforementioned two

deceased grandfathers of the applicant also started residing at premises

No. 51K, Shamsul Huda Road, Kolkata 700017, while simultaneously

taking care of the hut structures created in the original premises No. 7,

‘\\\ Tiljala Place, Calcutta, by the said two grandfathers of the applicant.
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4. That, the applicant states that all that is stated by the private respondents
No. 4 to 6 in their paragraphs No. 7, 8, 9 and 10 of their counter affidavit,
and all description of documents upon which the private respondents
relies upon and as stated in the annexures of the counter affidavit are all
created with illegal nexus in a preordained and concerted manner in order
to achieve unlawful gains by misleading the Learned Courts of law and
misleading the concerned authorities of the State in diverse means and
form. The electoral roll, inspection book of Kolkata Municipal Corporation,
amalgamation certificate, photographs, current newspaper photos,
electricity bills, K.M.C. Mutation Certificate, K.M.C. property tax bills,
letter of Kolkata Improvement Trust, the alleged building plan are all
created documents of private respondents made to covet the illegalities of
the private respondents which are transparent and apparent in the
conduct of the nexus in between Begum Lutfunnessa, Guha Thakurta
families and private respondents, as stated supra in the foregoing

paragraphs in the reply of the counter affidavit of the private respondents.

S. That, the applicant further states that, the Kolkata Municipal
Corporation, Environment and Heritage Department Authority has no
concern for passing order and ratifying for creation of tank of 1.7 Cottahs
area at the impugned premises 7A, Tiljala Place, Kolkata 700017. No
documents can suffice for termination and rejection of the fact that 17
(seventeen) Cottahs of had been present and existed in the original landed
property premises No. 7, Tiljala Place, that which has been affirmed in the

// ; M\ aforementioned numerous documents and maps, site plans of the
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needs not to be proved any further by evidence, and which is apparent in

the face of the record.

6. That, the applicant states that, the entire contentions of the counter
affidavit of the private respondents are tissues of falsehood stated in
support of the illegal activities of the private respondents and their

collaborators.

7. That, the applicant states that, in the year 2023 the private respondents
most wrongfully demolished the existing hut structures of the applicant
that which was erected by the grandfathers of the applicant. Thereafter
the private respondents started making construction of multi-storied
building in the alleged impugned premises No. 7A, Tiljala Place, Kolkata
700017.

8. That, as such, the illegal activities of the private respondents, as stated
supra, have caused irreparable loss, hardship and jeopardy to the
applicant, as well as, the illegalities of the private respondents have
caused irreparable damage to the environment and ecosystem, that which
is highly detrimental to the balance of nature and all components of the
environment. Such illegal activities of filling up of vast water body and
thereby making construction of multi-storied building thereon could lead
to unimaginable destructive disaster which would render loss of
numerous lives and casualty, the like of which we all have witnessed very

recently at Metiabruz building collapse incident.

\\‘ ;\\That the applicant states that, the contention of the private respondents

\
w'



other concerned statement of the counter affidavit proves the fact of guilt
that the private respondents have skillfully utilized the concerned
authorities of the State in order to obtain wrongful gain by illegal activities,

as stated supra.

10. That, the applicant states that, also the supplementary counter
affidavit which has been filed by the private respondents along with
mentioning of documents therein does not also support the illegal
activities of the private respondents filling up 17 Cottahs of tank in the
impugned alleged premises No. 7A, Tiljala Place, P.S. Karaya, Kolkata
700017.

11, That, the applicant submits that, in order to avoid the actual lawful
and scientific inspection and investigation of the Committee formed by the
order of this Learned Tribunal at the site in question, the private
respondents No. 4 to 6 have made efforts to conduct an unauthorized
investigation, and created a report which does not sustain in law. The
reports which have been filed by the private respondents are not
admissible before this Learned Tribunal, as the private respondents do
not have any authority to conduct such private investigation in spite of
specific order of the Learned Tribunal regarding inspection and
investigation at the site in question. Also the said report is full of
contradictory and illogical findings which are apparent in the said alleged

report.

That, in view of the aforestated facts, contentions, statements,

w
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appropriate necessary direction/directions, order/orders, against the

private respondents as the Learned Tribunal deems fit and proper.

NOTARY
BEFORE THE NOTRTI o ) . ‘
GES' CO AFFIDAVIT 9 ;
ASPORE ABGES &7 o 5l S IAY L
\?, MD. HUMAYUN ABBAS son of Late Md. Abbas aged about 46 years, by

religion Muslim, by occupation business, residing at 51K, Shamsul Huda Road,
Police Station Karaya, Kolkata-700017, District South 24-Parganas do hereby
solemnly affirm and state as follows:

1. That I am the applicant named above and I am fully conversant with the
facts and circumstances of the case.

This is true to my knowledge.

2. That the statements made and contained in paragraphs No. 1 to 10 are

true to my knowledge and rest are my respectful submission before this

Ld. Green Tribunal Eastern Zonal Bench, Kolkata.

Identified by me and also read over
and explained the contents by me.

N =0 0

Advocate.

Solemniy dectare ana atfirmeqd
befrre m¢ on identificationfunde,
the Notaries Act.

MARUFA KHATOON
Notary Govt. of India
Regd. N 13815/2018
‘livore Judges Coyrr




To FROM:

THES.P.1.O. & THE EXECUTIVE ENGINEER (CIVIL), MD. HUMAYUN ABBAS

Kolkata Municipal Corporation, Son of Late Md. Abbas,

5, 5. N. Banerjee Road, Kolkata - 70013, 51K, Shamsul Huda Road. Kolkata — 700017,
And also having address at and, also inter alia having address at

K.M.C. Borough Office, 7, Tiljala Place, P.S. — Karaya,

Borough No. VII, KMC Ward No. 65, Kolkata = 700017.

9/1A, Acharya Jagadish Chandra Bose Road,

A’NNGWFZE £ 4.

Ty~ %

Kolkata - 700017.

Subject : An Application under Right To Information Act, 2005.

Respected Sir,

I, MD. HUMAYUN ABBAS, the aforestated and the undersigned, do hereby seek information
from your good office, as hereunder :

INFORMATION REQUIRED:

. Information as to what is the present premises number of the erstwhile premises No. 11,

Dilkhusha Street, P.S. — Karaya, Kolkata — 700019? What is their Assessee numbers and the
names of the recorded owners of the concerned premises?

. Information as to what is the present premises number of the erstwhile premises No. 51,

Dilkhusha Street, P.S. — Karaya, Kolkata — 700019? What is their Assessee numbers and the
names of the recorded owners of the concerned premises?

. Information as to whether any Building Sanction Plan has been issued by the Building

Department of Kolkata Municipal Corporation in respect of premises Nos. 11, Dilkhusha
Street, P.S. — Karaya, K.M.C. Borough VII, Ward No. 65, Kolkata — 7000177 If so, please
provide me the concerned Building Sanction Plan number, date and copy of the same.

Information as to whether any Building Sanction Plan has been issued by the Building
Department of Kolkata Municipal Corporation in respect of premises Nos. 51, Dilkhusha
Street, P.S. — Karaya, K.M.C. Borough VII, Ward No. 65, Kolkata — 700017? If so, please
provide me the concerned Building Sanction Plan number, date and copy of the same

. Please provide all status of the erstwhile premises No. 11 & 51, Dilkhusha Street, Kolkata

-700019?

| have affixed stamp of Rs. 12/- (Rupees Twelve) as required for this procedure.
Awaiting for your reply at the earliest.
Thanking you. Yours faithfully,

Md. Humayun At%as

Date : 19.01.2024.

M4 - Homas., Adse,

145



146

Ll B g R N
= Ak ird P e :
. : $ 52 - EXScpeep posT N e S S

el . oy S

£

f e -

EW047092490IN Tirhy i

-

m.m
SRy
sesppesibe

s .i-\.\n\w ”)nll e ! —

Ay

W,




147

A-&

OFFICE OF THE ENVIRONMENT & HERITAGE DEPARTMENT
THE KOLKATA MUNICIPAL CORPORATION
48, MARKET STREET, KOLKATA -700 087

Memo No: E&H/RTI/ 70 /2023-24

Date: 29.02.2024
To, :

The SPIO

.Assessor Collector South

Assessment & Collection Department

Re: Premises No 7 Tiljala Place (Renumbered as 7A Tiljala place) in ward no 65 under Borough VII

Ref: R.T.I/E&H/62 Dated 15/02/24

Sir,

The instant R.LT application dated 15/02/2024(enclosed) is here being transferred u/s 6(3) of the

R.T.1 Act, 2005 since the subject matter regarding Point(a) and Point(b) are closely connecled to the
funclions of the above addressee department.

. Thanking You " -

S
Executive Engineer(C)

.S.P1O

Environment & Heritage Department.

\/éopy to: Md. Humayun Abbas,

S

55 DS

51K,Shamsul Huda Road,Kol-17- for your kind information

& O
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OFFICE OF THE ENVIRONMENT & HERITAGE DEPARTMENT Rttt ]
THE KOLKATA MUNICIPAL CORPORATION
48, MARKET STREET, KOLKATA -700 087

Memo No: E&H/RTI/ 71 /2023-24 Date: 29.02.2024

To,
The SPIO
Executive Engineer (Bldg)/Br -VII

Re: Premises No 7 Tiljala Place (Renumbered as 7A Tiljala place) in ward no 65 under Borough VII

Ref: RT.J/E&H/62 Dated 15/02/24

Sir,

The instant R.I.T application dated 15/02/2024(enclosed) is here being transferred u/s 6(3) of the

R.T.I Act, 2005 since the subject matter regarding Point(c) and Point(d) are closely connected to the

functions of the above addressee department,

Thanking you
) e
5d]—
Executive Engineer(C)
S.PIO

Environment & Herita e Department.
S eriage Dep

[ Deptt.
ironment & Hgeritage :
Ttin;‘;kata Municipal Corporation

/Coi)y to: Md Humayun Abbas,
51K,Shamsul Huda Road,Kol-17- For your kind information

Executive Engineer(C)
S.P.I.O .
" Environment & Heritage Department.
SPIO

Environment & Hzritage Deptt.
The Kolkata Municipal Corporation

- —— -
Rucec— R A BT P g e S s A ——
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OFFICE OF THE ENVIRONMENT & HERITAGE DEPARTMENT i
THE KOLKATA MUNICIPAL CORPORATION
48, MARKET STREET, KOLKATA -700 087

. Memo No: E&H/RTI/16 /2024-25 Date: 10.06.2024

To,

MD. Hu'mayun Abbas
51K, Shamsul Huda Road
Kol-700017

Re: Premises No 7 Tiljala Place (Renumbered as 7A Tiljala place) in ward no 65 under Borough VII

Sir,

As per KMC record, premises namely 7A liljala Place (including 7B,7C, 7L & 71 Tiljala
place upon amalgamation) having area 30K-14Ch-20Sgft and tank area mentioned as 1K-07Ch
(10355qft) ‘

As per order of higher authority, owner of the questioned premises created 1K-07Ch water
body

Hence no action has been taken, as the owner created the water body.

P
ThanKing You
Execulive Engineer(C)
SPI1O

Environment & Heritage Department.
SPIO

Environment & Heritage Deptt,
The Kolkata Municipal Corporation
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TRANYATION IN ENGLISH

No. 208 Sheet No. 126

— - - - _— =
1) Sd/- Shri Nirmal Chandra Banerjee

Sd/- Shri Nirmal Chandra Banerjee
2) S8d/- Shaik Mohammad Hashem
Sd/- Shaikh Mohammad Hashem

Deed of Patta executed in favour of Shri Shaikh
Mohammad Hashem, son of Late Abdul Gafur, by faith
Muslim occupation business, resident of No. 3
Dilkhusha Street, P.S. Bal lygunge, District 24—
Parganas. Patta Executed by : Shri Nirmal Chandra
Bandopadhyay son of ﬂate Anukul Chandra Bandopadhyay,
by caste Brahmin occupation enjoyment of properly,
resident of No. 18 Upper Circular Road in the City of
Calcutta. This Deed of Patta of tenancy for a
stipulated period of 15 years of the land pond and
appurtenances under Alipore Collectory is executed to
the effect following. In the District of 24-Parans
under P.S Ballygunge at—Meouza— Ballygunge, Chowki
Alipore, under Sub-Registry Sibahdaha at Mouza Tiljala
Village Dihi 55 Gram 5 Division, (H) Sub-Division,
Holding No. 260 under Calcutta Corporation premises No.
h/;LfTiiiaLa féig?ﬁ%e property mentioned in Schedule #=2
below more or less 0-16-2-13 cottahs of land sixteen

cottahs two chhitaks thirteen square feet of land fitL

158




for habitation and about more or less (Second page) (2)
i cotijhs ogﬁagﬁfln total 1-13-2-13 8g. Ft. 6ﬁi_bighé
thirteen cottahs two chhitaks thirteen square feet is
the property owned and possessed by me. you having
prayed for taking on settlement the said land for
constructing temporary house 1 being agreeable to the
same do execute this Patta in your favour under the
following conditions and admit and promise that: 1) In
the land mentioned in schedule Ka below the pond
measuring 17 cottahs which is there you will pay annual

rent of Rs.30/- (thirty) during the stipulated period.

: OF INp,
2) Excluding the said 17 cottahs of pond w1th/{&- uﬂ;a

e/
embankmenlt in respect of remaining more or less 0~16—2+Q3

i

land from the first year of stipulated period upto the
five years you will pay monthly rent of Rs. 24-3 annas
and after the first five years from the 6™ year upto
the 10*" year for 5 years you will pay monthly rent of
Rs. 28-3-10 pie and from the 11%™ year upto the last of
Lhe stipulated period for 5 years you will pay Rs 32-4
annas by way of monthly rent. 3) In the aforesaid

manner for the solid land monthly rent will be paid and

\|
13 sixteen cottahs two chhitaks thirteen square feet of" .

159




for the remaining month remain bound to pay rent for 15

iyea:r_.«s?mche rent for the said house etc. you=weeEl pay
in two equal instalments in the month of Ashwin and
Chaitra

Sheet No. 127

8d/- Shri Nirmal Chandra Banerjee
Sd/- Shri Nirmal Chandra Banrjee
2) 8d/- Shaik Mohammad Hashem
Sd/- Shaikh Mohammad Hashem

and you will remain bound to pay the same. 4) In
respect of the said land the rent which is there at

present and the occupier share tax which is fixed and

that will be fixed in future. The rent fixed by th

Collector and the tax I shall pay. 5) The stipula

period will start from the 1°° February of 1931 upt%L15'3

years that is upto 31°° January 1946 and it will be
effective upto that time. 6) On the said land you by
construction of kuchha house at your own cost and by
residing there or by carrying on business will possess
the same. It is not be entitled made any Pirosthan
Gorosthan (Graveyard) etc. or any pucca construction or
will not be entitled to do anything damaging the said
land, you will remain if it is done you will remain

bound to pay compensation as pr my direction and I

160
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., 7 -0

shall be entitled to eyjet you without any notice. If
the said work is done wirpin my knowledge or any of the
same is done I shall nop remain bound by the same. Be
it known that after the expiry ©°f the period or within
the stipulated period if you are ejected or any reason
you will remain bound to ceturn my land together with
the Four boundaries is present possession and regarding
construction of kuchha house whatever is required to be
done by Municipality you will do the same and you will
rémain liable for the same; I shall have no liability
or responsibility. (Forth page) (4) Sd/- Shri Nimmal
Chandra Banerjee Sd/- Shri Nirmal Chandra Banrjee 2)
Sd/~ Shaikh Mohammad Hashem sd/- Shaikh Mohammad
Py “ ."‘I'-“: Hashem) (7) According to Municipal requisition the

90 Vg drain etc. will have to be done on the said land you

will do the same at your own cost. If it becomes

B M et

mduagels”

S necessary I shall bring the drain pipe upto my house
and you will get the same, you will construct made
{ privy etc. at your cost if you do not do the same the

lost and damage which will be done sand the penalty

that will be imposed I shall not be bound of the same.

Sheet No. 128

L4APR g94
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8§) The pond on the said land will remain under your

possession and by cultivating by fish==gs® can use the

I

fishes and before the expiry of the stipulated period.
9) If the said land or any part of the same is acquired
by Calcutta Improvement Trust, Calcutta Municipality or
any Company or Corporate Body you will get the
compensation for the house and get remission of rent.
10) After the stipulated period is over you by removing
the house etc. constructed by you at your cost will
make over khas possession of the land without any
objection and without any notice and I shall be
entitled to get khas possession of the said land and
the pond. 11) You by maintaining the boundary of the
said land by constructing said kuchha house will
possess the said land and if necessary will be entitled

to construct house by cutting the earth you will not be

entitled (Fifth page) (5) Sd/- sShri Nirmal Chandra
Banerjee Sd/- Shri Nirmal Chandra Banrjee 2) Ssd/-
Shaikh Mohammad Hashem sd/- Shaikh Mohammad Hashem) you
will not be entitled to pirosthan or gorostha ‘ ;QL
(graveyard) if it is done .

it will liable to be

evicted. 12) Save and except monthly tenant and eventl



A-%

monthly tent you will not be entitled to sublet tenant
if it is done the same will=dmsagainst the agreement
and illegal. 13) If it comes to light that the said
land and the pond has been settled to any third party
then you from the date of taking khas possession will
be liable for paying rent. 14) If in future it comes to
light that Abote land then you will pay the
proportionate enhance the rent. To this import I in
sound health out of our own accord without being
requested by others do execute this Deed of patta after
getting it written. Finis 10" February 1931. Schedule
of the property District. 24-pgs. Sub Registry Sibadaha
p.S. Ballygunj, Dihi 55 gram 6 division H Sub-Division
under Holding No. Current 260 and premises No.

Tiljala Place under calcutta Municipality 1-13-2-13

Sheet No.

One bigha thirteen cottahs two chhitaks thirteen Sq.
Ft. of land and house etc. North land under this

Holding acquired by calcutta Corporation and passage

for going to my land east - Tiljala Place, Public Road

(sixth page) (6) sd/- Shri Nirmal Chandra Banerjee Sd/-

shri Nirmal Chandra Banrjee 2) Sd/- Shaikh Mohammad

163




164

AR

llashem 8d/- Shaikh Hﬂhummnd' fapgham) Bouth land In the
share of Suprova Bandopaghyay which la at prasent No,
51 Shyamsul llaque prem)pes wapt Publlec Drain the sald
land has been marked ag p and B C and D In the plan

annexed hereto. Expl. Ay phe f[irst page of Lhis Delaed
in the 5" line from “pytta pata” the word “Balthak

Khana” being deleted the word “UPPET Clrcular Road” ia

nd
written above the line and at the 27 page in he last

line occupier share tax” is written above the line and

the 5" page in 18" line “Khusa Street” being deleted

h
... place is written above the line and aL the 6" page

in 4™ line the figure “1916” ijs over written and at the
2" page of this explanation the word “Oppor” is written
above the line and at the 2™ page in 13* line and 16"

line the word “Masik” is written above the line. Nirmal

Chandra Bandopadhyay, Shaikh Mohammad Hashem. Scribe :

Shri Keshob Chandra Kapat at present of No. 12
(illegible) Road. Witnesses : 1) Mohit Kumar Mukhrjee,
Pleader Alipore 10.2.31, 2) Bimal Krishna Ghosh
%’(\ pleader, 13 Beltala Road, 10.2.31. 3) Kanai Lal
Banerjee 18 Upper Circular Road, 10.02.31. No. 180

dated 24.11.19 so0ld to Shaikh Mchammad Hashem of

L 2024
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Dilkhusa Street Rs. 18/- Prasanta Dutta Stamp Vendor

Alipore Judges Court 24-Pairgans.

= = = 8 .

True copy
Sd/- Illegible
Sub-Registrar,
3.2.31.
Copied by:
Ershad Hossain
311.2.31
Read by :
Sd/- Illegible
11 .2.31
Compared by :
Birendra Nath Chatterjee
1F.2.31

Certified to be a true copy :
Sd/- Illegible
Additional District
Sub-Registrar Record
18.04.12
Checked by :
Anita Chakraborty
18.4.12
Registered in’Book No. 1 Volume No. 9 from pages 126 to
129 being No. 208 for the year 1931.

Certified to be the English translation of a

Deed of Patta in Bengali.

=
2
2=
.z
r
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L 3

R. llg;lo.ii%'ﬂ

Rtd. Senior Interpresing Officer (U
0. 8. High Court, Calcutta
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QURPURATIUN OF CALCUTTA. (" rosens

7 BRI 1st Qr. of 1984-35.

_ r"a mmety of the Consolidated: Rate for April, May and June, 1934,

2 [ &, (7GR 3, Y8 e ] ugder Bengal Act III of 1928 as '®.
%. amended by Calcut;ta Munmpal (No, II) Act of 1923,
Preﬁnses NO ? Tiljala Place
Wa Yr:\ cub

or Occupier, Dr.

‘ " r )

- gys

o '
Conaohda.ted ratﬁ & O - 8- 6
@ 194 per, cqnh\ ‘

0 -
‘i P T Y
| ‘/f' : B Receive{g;)zyment.
; G R
-l"aﬁ D : A i

~ See Reverse.

Jofporation.
N.B.—Olheg

) (&riﬁﬁzﬁoﬂ.
AR

mide payable to Iﬂaf_ Lo
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Occurier’s SHARE,

BILL 1st Qr; of 1985-36.

For a moiety of the Consolidated Rate for April, May and June, 1935.

Premises No,

[ ofem, o w32 g, saec wm ] under Bengal Act III of 1923 as
amended by Calcutta Mumcxpal (No. IT) Act of 1923,

7 Tiljala P ace

ebfstoonidados Md. Ye a.kuh g A O Occupler Dr.
o
o ] Nm
Ward | Streey [A2uual valus! 1000 -2 > ‘
No. | No, |pewedst| RUPEEs,|

4 N.B.—_1f

. NV.B.-~Chegues should be made payable ¢o s!u _Jsci!ar to the ﬂorpomtton.

the name on this bitl is, not the correct name of the occupier, please apply to tkc Asaessﬁ?/ i}
Department, Corporation Building, for the regisiration of the proper name.

LPSTRL- TR

-2 4

TV L
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“iiogy CORN

OcCUPIER’S SHARE.
For a moiety of the Consolidatégd,
September, 1949, [ @=fE, =% §
as amended byCalcutta Municipa

- Premises No.
Md.Hasham,

Assessor to the Corporation,
Calcutta, dated 18t July, 1949.

N. B.—If the name on this bill is not the correct nmne

W3 (TbWF, 5585 AW ] under Bengal Act III of 1923

7 Tilje

JRATION OF CALCUTTA; (A& s

BILL, gnd Qr. of 1949-50. E
Rate and Howrah Bridge Tax for July, August and

\No. IT) Act of 1923 and Bengal Act IV of 1926. °
' ha Place,

’;‘ﬂ‘ or Occulﬁﬂ T.

Ward'|{ Street [Annualvalue| ;ryppp -AI-S 5
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AMENDED PLAINT

Di striet South 24-Parganas

In the Court ~f the Ld. 9th civil Judge (senior Divisinp
L. e at Hlipol‘e

Title suit No.53 ~f 2004

Begtm Iutfunnessa

Wo Iatekhan sahid Moulavi
wahiduzzaman,

at present residing at 10/1 -

Tnllygunge Circular Rd.Motijlll
" com ercial Rd,Dhaka, Bangladesh, .
represented by Sri Manindra Kumar
Ganguly, being her cnnstituted
Attorney , Yo Lt,Ihirendra Nath
Gan,gt.xly ~f Ganganagar, P.S.Alipore
Distriet Snuth 24-Farganas.
# esssss PlOintiff
- Versus -
1b-i) smt,Mpusumi Guha Thakurts,
L~ wdow o Lt Mamesd Giba Thakurta
1b«ii) sri Kaushik Gaha Thakurta
iB-i1i) sri shouvi Guha Thakurta '
bath s~ns ~f late Arminesh Guha
Thakurta,
all of 7/C,Tijlala Place,Krlkxta-
- 700017 _
Ow\/?‘\\‘\\ 1.0 sri Chimmoy Guha Thakurta
O/ MARL SN
i "‘Arc‘(—é\‘hg,\l . §/o Lt.Nirupam Guha Thakurta
1l?j‘. Riage siC )ﬂ- 1.4) smtl.knita Basu

NN 27 A I/o L te Hirupam Guha Thakarte
: 4 4
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- 1,a) Bittam Giba Thak urta
g L. Goutan Gaha Thakurta
1,B) emt,Bina Guha Thakurta _ T—
¥/o Iate Rand Guha Thakurta
1.8 Sri Tun¥homiot @ba Thakurta
s/o late Rope Guha Thakurta.
‘1,h) samt.sujata Guha mhak‘urta
W o Iate Nikhelesh Guhi Thakurta
ij) smt. sanjukta Guha Thakur ta
et of 76 Bdes R Rt
nf Fo.DI.; Sector- -1I11I, Bidman Nagar
Kolkata= 700069 _
2a) Sri Bimdendu Ghosh i
73 & et o "
“7all ave nf 7-C ﬁﬁala Place, P.Se
Karaya, Kolkata- 7.
3,Jagannath Gaha Thakurta,
4, sri Ustav Guha Thakurta,
8o Lt.Biswanath GCuha Thakurta
all of 7}Tiljala Place, P.S.Karayd,
Knlkata-17
5. gut. sipré Ghosh
¢/o Sri Inda Bhusan Ghnsh
of 53/18,Karaya Rnad, P, S.Karaya,
Kolkata-17.
6. sat, suvra Ry W/ o Amarendra Nath by

of 66-4, Pratapaditya Place, P.S.

Tnllygunge, Kolkata-
7.Biresh Guha Thakurta

&/ o sailesh Ch, Guha Thak ur ta

w
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8) smt, Anjukta Guha Thakurta
. ‘D/o sallesh Guha Thakurta _—
both are residing at 48/36/B South
Sinthi Road, P. s Baranagar, Dist. North
zé;-Par.-"ganas.
9) Smt.Indira Bose
Wo Ashit Baran Bose
79, Blreswar Chatterjee Road, P,s,
j&ﬁdﬂkali, Haoghly,
10.,a) sri subir Basu _
12, Paramahansa Deb Road, Plg,Alipore
Kolkat.-27, - ;
10 B sri Kaustav chatterjee iy
12 /1, Paramahansa Deb Road, P,s,

‘Alipore, Kolltata. 27, . .
' St onas 'Ihfendants.

11, Javed Akhtar §/o Lt HM ,Eshaque
12, shaheda Parveen W=

Wife ~f Javed Akhtar

13.Irfan Javed.

14. Behan Jgved £
all sons of Javed Akhtar '
all are residing at 44/D] @nsul Huda

Road, P, s,Karaya, 2

Kolkata~ 17,

*++s.Added. Defenda nts,

cnn tdop/‘%.
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sult for Declaration and Injunction

Valued at R5.30,101/~.
- ——— - =E=

The plaintifffstates 11—

1) 211 that piece and parcel of land and tank measuring
more or less 1 bigha 13 cottahs 2 chittacks and 13 A, £k,
together with two storeyed building standing'meraon in
Dini Panchannagram, Division -5, sul.Division I in
Touji No.2833, being Holding no0.126 formerly 260, within
the limits of calcutta Municipal Corporation being portion
of premises no, 7,Tiljala place and part of 11,pilkhusa
Street within p.s.Karaya, :Eome:-cly' +Ballyqunge, calcutta,
ie the absolute property of the plaintiff. The .-;fdresaid
property morefully and particulasrly described in the
schedule hereunder written ahd for brevity hereinafter

referred to as the 'suit Property' .

2) After purchase, the plaintiff constructed s two
storied building in the suit property asnd since the

very date of purchase, the plaintiff seized and possessed
of the suit Property by mutating her name in the record
of calcutta Mumicipal Corporation alonowith one peari
Moh an Banerjee who was the owWwner of the other portion of
7,Tiljala Plsce and had been paying taxés to the calecutts

Municipal Corporation regulzrly,

3) on o: about 1962, the Plainti f went for Mst Pakustan

to live with her husband, who was 3

et Q.. . 75,

207
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-5.
Practising advocate of Calcutta High “ourt =nd hsé boen
started living there, The pProperty in Incdia including the
suit property were locked after by the ggente of the

= e
plaintiff.

4) That along the plaintiff has been in peaceful poss-
ession of the suit property by herself and throwh her

agents and there was no dispuie at any point of time’

regarding title snd possession of the suit property.

5§ @h or about November ,1991, the plzintiff executsad

é General Power Of Attomey in respect of and ﬁor the
purpose of menagement of the sult property jn favour

of Sri Msnindra Kumar Ganguly of Gangahagar, P .S.Airport,
North ?4-Parganas. Due to some ungvoidable circumstances.
~ahd for the rules and regulations of the Indian High
Commission, the =ald constituted attorney has been able

to come to Indis only jn the month of January, 1993,

8} on or about 23/1/1993, the mnstituted attorney of
the plaintiff has come to know tha* some unsuthorisea

prople‘including the defendant No,] arex occupying a

0

orticn of the suit broperty. On enguiry of tHis records
OFf the cdlcutta Municipal CorPoration, it was revealed
that me suit property has been partitioned by virtue
Of Court's order, Te defendants are not in possession
of the suit prop -ty except the facts as amenmed sbove,

The lacge portion of the suit property lving wvacant,

7)) Ip view of the facts and circumstaznces, the agent

o L = R e s Sl 3 3
O the platatiff, acquired the court recocds on 13/3/93

contd, .2/5.
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s
tarough the Ld.Advo-:éte, sri Raja Mukherjee and on enquiry,
it was revealed that the def endants had procured a par -
tion decree tarough T.S. No,216 of 1978 from this Ld.Court
on 11/2/1985 by maiking J%fmd fictitious claim and by
Practising fraud upon this Ld.ourt in oréer to grab the

prCPErtY.

8) The defendants have/had no right, title and interest

in the suit propert} nor heéve acquired any right, title

and interest j, the suit property through thesaid compromise
decree of partition passed finally in T.S. No.216 of 1979

on 11/2/85 by this Ld Court.

9) The =aid alleged compromise Gecree is not binding

upon the plaintiff nor can take awdy the right, title and

w

interest of the plaintiff in the suit property. The zlleged

sald compromise defree is bag to wind, The defendants f1ad
no legal status to file the allegeqd partitio;'l suit as |
such, the alleged partition decree are vdid waich created
Mo right, title and int erest of the suit Property in

fawur of the defendants

10) The de-fendants as the pParties in the saig =, s. 215
of 1379 n-ve practised fjaud upon the Court in ohtaining
the zeic alleged decree The particulars of the frauld

are as ollows ;=

1) The description of the property given in the

schedule of the plaint of the :3id suit ie

ontd...z/ 7,




o

a -
ii} T™e name and addréss of the defendant no.ll in

the s¥8ersuit vas not correctly givwen as the =
defendant no.]) Was not a resident of 14, Bachulszl

D ad, P .S.Entally, Kolkata, at that materisl time; .

115 'I‘he- summdns and notices of the said suit were
neither gam tendered nor served upon the defendant

m-ll}

iv) Te plaintiff sweared falsex § affidavit to the
effect that the defendant no.ll had been in the

sald address for the purpose of substituted sefvice ;

*Vv) The recital of title of the plaintiff snd e
defendants and/or their Predecessor-in-that suit

is imaginary and not supported by proper ciccuments ;

vi) Without any declaration of title the parties to

that suit obtained the alleged partition decree

*vii) The recital of the title of the partition suit
and/or their predecessor described in the pleadirigs

on the basis of 3 Deed of Exchiange which is false,
fictitious and imaginary anc mede with ulterior

mtive ;

viii) The recital of sdverse Possession of the parties

to that suit is imaginary, false sndg misechceived.

11) That because of the fraud as aforz-=sid the 2lainkd FF

":—;{e up ner legitimare t_efe Ce and Zziled to

HATO
NOTARY
F‘Uql_ l‘_

210



wrong ful acts of the cefendants., In any event, the fra-

€ e

-8~
12) That although the defendants have srocured a partition

decree ol conpromise betveen the parties to that suit, they
have aciuired no right, title and interest in the suit
——

prope’ft; 538 there was no declaration regarding fitle of

the suit property,

13) The said fraculent Partiion decreecon compromise has
has cloud on the plaintiff's title in the suit property,
a declaration l:o. the effect that the saig decree is 3

R nullity and the Plaintiff is the absolute owner of tiie

sult property is Necessary .

14) The defendants on the basis of the saig fradulent

decree, have cianged the view of the plainti £f from the

records of the Calcutt 5 Municipal Corporgtion, s
15) The defa‘:dani;:s, being embolden ed by the said
fradulent decree, are trying to disturb éhe Possession
Oof the plaintiff in the suit Property for which the g
defendsts should be Festrained by a ctecree of permanent 5
injunctisn,

a

1s) Te defendants, being emboldened by the s2id fraculent

decree, are trying to dipose of some Portion of the sll‘t ~OVT O{¢.
Az

PIoperty and they st any time change the nature ang Qhara"!’ ;?ﬁq%b 1\

. \
o,.qc{;c,ﬂ ?-\1

ter of tae suit broperty ind there enist to standard Lod' ’aepor Mg )"“
\A "”c""’n' *

Caused or lixely to be “alsed by such fradudent ang X

dulent a—:ts iz cux such that compenca tion o« men ey wouldg
not afforg adeffuste relief and al injunction is Oecessary

to prevent the maltiplicity of judicigl broceedings.

A

211
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. s

17y In the facts and circumstances

and in the interest of the justlce the plaintiff is
entitled to get a decree of declaration and permanent

injunction against the defendants, hence this suit,
— a—- =

18) The cause ofaxtion of this suit arose on 8/4/81
when the saild suit was decree on preiliminary form, on
11/2/86 when the said suit was decreed on finally in
this LG court, lastly on 10/1/93, when the plaintiff
throuwgh her agent came to know about the details of the
fradulent decree throwh the Ld.pdvocate within the

Jurisdiction of this Ld,Court.

19) ¥For the purpose of jurisdiction and court fees,
he suit hss been valued at Rs.30,101/- and court fess

are paid thereon.

The plaintiffmiz ,therefore , nraye :
a) For a decree for'declaration that the
plaintiff is the absolute owner of the
guit property, described in the Sch eduie 3
below
b) T¥or a decree for declaration that the
partition decree dsted £/4/81 azndé if -
11/2/83 passed in T.S. 216 of 1979 of 'Jr{é’a
Sub-Judges' Court,alipore, =re nullity \

and vold and not bisnding upon the

slaintifif

@) for 8 decree for permanent injunction
rogtraiaing the éefendants i.mm selling,
transforming or in sy Yay a-lenzting s

suit property ang/or in any ey cateing



-

R*-qd '\-l‘) -
’ 115|513t)1{1

W/

Ju,;n\,-'

damage or changing the nature ang
character of the suit propsrty, des -
eribed in the schedule below and/ar

restraining the defendants from distur-

dbing the possession of the plaintiff in

the mx schedule property - described in
the schedule below ;

iv) for temporary injuwnction in terms of

prayer untill zbove ;

V) for Receiver :

vi) for costs ;

vii) for such other relief or reliefs ko #hich

the plaintiff is entitled to law and
in equity.
Schedule referred to abowe.
All that piece ang pa;cq:;:_of land and tark measuring
more or less 1 bigha 13 dodkkk cottshs 2 chittacks 13 sg.ft

together with 2 storiegd tuilding standing thereon in pihi

Panchannagram, Divigion-5,8ukDivisicn.l ,Touji No, ZB33,being

Holding No. 126, formerly 360 within the limits of the
Calcutts Municipal corporation being portion-of premiscs
ne, 7, Tiljzls place and part of 11, Dilkhusa Street, D .s,
Karaya formerly Ballysurge, Calcutta.

Verification

I,8ri manindra Kumar Ganguly, the constituted attorney osf

plaintiff, do h reby declare that the statements made in

the

Laragrath =1 to i above ~re ktrue to mv 'Knanedge anad balip:

and I sign this verificstion on at court premi:

‘5,-.‘_1;&-.3&‘ ! PR
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IN'THE COURT OF THE LD. CIVIL JUDGE (SENIOR DlVlSION) ALIPORE

d\( T.S. 53 OF 2004

){p\{ BEGUM LI'FTFUNESSA ...... PLAINTIFF
o\
4’. b

N -VS-

Q\ ‘“\\Q
39 A JAGANNATH GUHATHAKURTA & ORS
_01 seos'

AN APPLICATION UNDER ORDER XXIII RULE 3 READ WITH

SECTION 151 OF CODE OF CIVIL PROCEDURE

-- A.‘}f‘ a:\‘ The humble joint petition of the
37 % 8\ Defendants Nos.1-21 and added
(& o § Defendants Nos. 11-14 most respectfislly
o e \*55* Ll
§ %’

. >
Aera 2 o

lhat in the year 1993 the plain*i¥, Begum Lutfunessa represented
hraugh her constituted attorney Sri Manindra Kumar CGranguiy vide General
Jeaver Attorney dated 03-11-1991 institited the instant suit originally
registered and numbered as T.S.No. 63 o0i 1993 presently nurnbered as i’.5.
3

against the defendant Nos.1-21 seeking relief in the form of declaration to
<> the effect that the plaintiff is the absolute owner of the suit property heing
T:{: land and building situate

L
b ek

Mﬁ:’“““
%
&

%

<
@ﬂd-W'
P S

S N0.53 0f 2004 claiming to be absolute and lawful owner of the suit propert |

214

)
X

ona Gl B

g+

E\A L B ot v HA

=2
P
R
b
s R
L w9
vy o4
o
‘}u. X
- o
ﬁ\u/_ 3




b

i
f

Fet by WWE

(AL by A TURXCL”
‘G’T'fu}{;wnu e
of. Piktor Gubaliakua

14 DEC “np \g.

2. That during pendency of the instant suit the plaintiff, Begum

: B
: :

shehused Aoy OF

R

Aa S ta. O
e
m.

and lying at and previously known and numbered as premises No. 7,
Tiljala Place now the same being bifurcated into six different
*}'&mises and numbered as premises Nos. 7A,7B,7C, 7D, 7E & TF
Tiljala Place, Kolkata — 700017 (herein after refered to a5 the “suit
property”)and that the preliminary decree dated 08-04-1981 passed
in partition suit being T.S.No.216 of 1979 (Nirupam Guhathakurta —
vs- Sanjib Chandra Guha) and final decree dated 11-02-1985 passed
on compromise in terms of Solenama filed therein forming part of
decree in the said partition suit by the learned court of 2" Sub Judge,
Alipore in favour of the plaintiffs and defendants in that partition suit
(the defendant Nos.1-21 in the instant suit) are nullity and void and
not binding and permanent injunction restraining the defendants from
selling, transferring or in any way causing damage or charging the
nature and character of the suit property and from disturbing the

possession of the plaintiff in the suit property.

Lutfunessa revoked and cancelled the above mentioned General
Power of Attorney with effect from 02-02-1998 and confirmed such
revocation vide her letter dated 14-02-1998 served upon her erstwhile
attorney the said Manindra Kumar Ganguly and sold, transferred and
conveyed the suit property on 20-03-1998 on “as is where is basis”
for lawful consideration by virtue of four separate registered deed of
conveyance al dated 20-03-1998 bearing deed Nos.1240 of 1998,
1238 of 1998, 1237 of 1998 and 1239 of 1998 to the purchaser viz.
Javed Akhtar, Mrs. Shaheda Parvin, Rehan Javed and Irfan Javed

r:cj 2019 Gih ourt, Alipore

el S S Jeliag
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4. That the said Manindra Kumar Ganguly taking advantage of the
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3. That consequent upon the said purchase the interest in the suit

property created in favour of and / or developed upon the said

Nz‘~

purchaser as a result whereof on or about 02-06-1998 the said

& )

purchaser filed an application under order 23 Rule 10C.P.C , in the ;
4

instance suit for being added as co-plaintiffs. 3

absence of the plaintiff in person in Kolkata continued to claim as

constituted attorney of the plaintiff in the instant suit and purporting
as such attorney strongly opposed and contested the said purchasers

application under Order 22 Rule 10 C.P.C, jointly with defendants

e

"J,}Ios. '1-21 by filing written opposition while denying devolution of 3
§3“ erest upon the said purchasers in respect of the suit property. 1 '
r—*\j '

- 3_-%

L

- The aforesaid application under Order 22 Rule 10 C.P.C was
disposed of vide order dated 20-07-1998 whereby the Learned Judge
was pleased to reject the said application while directing the plaintiff é%

to take steps under order Rule 10C.P.C for adding the said purchasers '*\\2 x

as “added defendants” to the suit in the interest of justice.

That in Misc. Appeal No. 318 of 1998 preferred by the said

purchasers ( defendants Nos. 11-14) the Ld. District Judge by its 4% \

order and judgment dated _ was pleased to set e

aside the aforesaid order dated 20-07-1998 while directing the said

purchasers being appellants therein to be added as co-plaintiffs in the |

&lvil Judge (Sr. Divisiog)
Bih Court, Alipors
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. That in the back drop of above facts and circumstances and pursuant
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Guboliak

. That the said added defendants filed their written statements and set

. Fhe said added defendants as and by way of their counter claim in the

A

\

%
¥ 3 2
i tEAl

i 3k

The Hon’ble High Court Calcutta vide its order dated 24-07-2003

was pleased to set aside the said order of the lower Appellate Court

and was pleased to upheld and restored om&? 20-07-1998 of
this Ld. TriaF€ourt.

Lo |
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chdad

.

Con s
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to the order of the Hon’ble High Court mentioned above the above

named purchasers have been added as parties to the instant suit as *

Added Defendants Nos. 11-14.”

up a counter claim in the said written statement not only against the
purported power of attorney holder Manindra Kumar Ganguly and his -
locus standi to represent the plaintiff in view of revoéati(;ﬁ of
purported power of attorney by the plaintiff followed by sell of suit
property to the added defendants but also against the defendants Nos.

1-21 in view of their claim over the suit property on the basis of

compromise partition decree.

written statement claimed the inter alia following relief against the
Manindra Kumar Ganguly purporte the power of attorney holder of
the plaintif and the defendants 1-21.

a) decree for declaration that Manindra Kumar Ganguly has not go
us standi to continue with the suit being T.S.No. 63 of 1993 as

€1vil Judge (Sr. Divisios}
Gih (.curt, Alipore
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purported power of attorney holder for and ‘on behalf of Begum

g Luftunnessa with further declaration that the purported power of

attorney claimed by the Manindra Kumar Ganguly has ceased to
—=s=exist with and further decleration that Manindra KumasGanguly

218

has got no right to interfere with the added defendants peacefully @ a?h \it

b) Decree for permanent injunction restraining the defendants and %
Manindra Kumar Ganguly from transferring and/or in. anyway
alienating the suit property causing damages and/or changing the
nature and character of the suit property.

¢) Decree declaring that the alleged preliminary partition decree and
compromise final partition decree in respect of suit. property passed

:
in partltlon suit being T.S.No. 216 of 1979 of the L.D 2™ Sub X
ordinate Judge Court at Alipore (held by the defendants Nos. 1-21 g 3\ ;'
-

are nullity, void and also not binding upon the added defendants.

d) Decree for recovery of possessions of suit property by evicting the
defendants Nos.1-21 there from.

10.That in view of setting up of counter claim as stated above by the
added defendants are deemed to be plaintiffs and Manindra Kumar
Ganguli and defendants Nos.1-21 are deemed to be defendants for the
purpose of trial and adjudication of the said counterclaim under the

provisions of the Code of Civil Procedure.

Shh -Cuart, Ahpore

Jedflas

oL

4 ut—"’
I.‘

possession and enjoyment of the suit property. i 3 i)

€ivil fudge (Sr, Drvisxo” NSt
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I 1. That admittedly the said Manindra Kumar Ganguli is purporting to be

Rovgn
LA

a mere power of attorney holder of the previous owner of the suit
property. The real disputes as to right, title and interest of suit
property are between the added défendantsmfendams‘ T
for all purpose and intend. -

12. At all material times as a real contesting parties in }‘Q‘e s A e
added defendants and defendants Nos.1-21 are contesfing the counter
claim set up by the added defendants which is mostly similar to that
of the relief as claimed by the plaintiff in the instant suit against the
defendants Nos.1-21.Mentioned may here be made that the
defendants Nos.1-21 chose not to file any reply to the counter claim
setup by the added defendants.

c %A
5 ~\§'\
13.The said Manindra Kumar Ganguli, holder of purported power of e

attorney of previous owner of suit property, is a mere sleeping party \\\
in the instant suit which can be well evinced and manifested from the O
{

X

to represent the plaintiff, previous owner of the suit property nor has  ~>y %
any personal interest over the suit property to defend or proceed with

in view of counter claim setup in the instant suit.

14.Under the facts and circumstances stated above and considering 17
years of litigation concerning suit property yielding no result what so

ever for the benefit of parties to the suit save and except causing

X
S
§
¥
§ record of the instant suit in as much as he has neither any locus standi
=
-§
,‘D\
:
<
:
:
~

nere harassment and loss of time, money and energy, the parties to

-~ 301} Civil Judge (Sr. Divisiowmy
Det 20 Oih Court, Alipore
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the suit and /or counter claim being the defendants Nos1-21 on the | =
i
one side and added defendants Nos.11-14 on the other side have at -

the intervention and persuasion of their respective well wishers

amicably settled their disputes##differences by virtue of a separate

0 8 IAny

agreement executed on 7 2010 by and between

and /or amongst each one of the said parties to the suit and counter
claim goveming “Terms of Settlement” set out there in concerning
their respective claim, right, title and interest over the suit property
with the sole and bonafide and paramount intention to bring a
complete end to this 17years old suit. Original signed copy of the said
agreement is annexed hereto and marked with letter “A”. The basic
and relevant terms and conditions as contained in said compromise

agreement are set out herein below.

I)  The defendants Nos. 1-21 does concede, accept, admit

»agree, declare and undertake as under:

I. That the transfer, sell and convey of ownership right, title and
interest over the suit property by the plaintiff Begum Luftunessa
by virtue of four separate registered deed of conveyance all dated
20-03-1998 bearing deed Nos.1240 of 19981238 of 1998, 1237
of 1998 and 1239 of 1998 to the named purchasers therein viz.
Javed Akhtar, Mrs.Shaheda Parvin, Rehan Javed and [rfan Javed

valid and binding and consequent upon such transfer and sell the
added the defendants Nos.11-14 became absolute co-owners of
the suit property and thcy are continues (o be righttul owners of’
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of them in any court challenging the validity and |
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bove describe four Separate registered deed of o

dated 20-03-1998 and for cancellation there of
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egality of the

onveyance all

ight, title and
Interest ,
over the suit Property or portions there of save and except
acquisi y: v
qQuisition of physical possession of their respective portions of
ns o

e 1503 . promise final partition decree \{. ’
i -1985 passed in partition suit being T.S. No. 216 of N ?
( Nirupam Guhathakurta —ys. Sanjib Chandra Guha) \I %
F ,,.':5 = Y
DAIPS
V. That there was no fi N

—Vs- Sanjj i
njib Chandra Guha) which was decreed on cumpromi?é:
{

X/

. ‘That the de (2 afusiny =) 8
o fendants Nos, 1-21 undertakes not to claim any lkttfl‘:u”\4 e Ay
itie and < 5 o ”'-"f_.'," a
nd interest over the suit Property against the added th'\ "I':’:‘."';.C/
endant Nos. I i -4

11-14 of any persons on the basis of the said

" ﬁzv;l Judge (Sr. Divisiogg
. DEC 20 ‘ Bih «.ournt, Alipore
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compromise p.artition decree cEEd\lI-DZJQSS passed in partition
suit being T.S.No. 216 of 1979 (Nirupam Guhathakurta —vs-
Sanjib Chandra Guha) which has obtained with the sole and
paramount common object to regularize and / or lega.liﬁ
respective physical possession and occupation of the portion of -
the suit property by the defendants Nos.1-21.

e

) 0.
Y
atd
Asii-t

release their all claims, rights, title and interest pertaining to and
in respect of their respective portions of property comprised in
and forming part and portion of the suit property in favour of the
present rightful owners being added defendants no 11-14 and
L undertakes to sign all papers, affidavits and declarations as and

& |

suit being T.S No.216 of 1979 (Nirupam Guhathakurta —vs-
Sanjib Chandra Guha), the defendants Nos.1-21 have recorded
their respective names in the assessment Register of Kolkata
Municipal Corporation and got demarcated their respective
portions comprising in the suit property being mother premises
No.7, Tiljala Place into six different premises numbered as
premises nos. 7A,7B,7C, 7D,7E & 7F, Tiljala Place Koikata —
00017 and thus the defendants Nos. 1-21 and each one of them
rtakes to do all acts deeds and things and sion all papers,

vits and declaration for rectification in the assessment

il

Gih Coury, alipors
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. That the defendants Nos.1-21 does here by relinquish, surrender, ‘%)3

peaad

g ”* . #¥ when and where required for -effectively assuring such
%\ ‘. relinquishment, surrender, release favouring added defendants. ¥
oo S
§ e -
3 VIII. That based upon the allotments as to physical possession of the (\g
é respective portion of the suit property made in terms of 3 El.
. | Y %
‘E compromise final decree dated 11-02-1985 obtain in a partition %
o <
}
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I1. The added defendants Nos. 11-14 does concede, accepf, é
* te ]
admit, agree, declare and undertake as under: i%"

. , _ 5 3%
i)  That the defendants No.1-21 are in actual physical %{

possession and occupation of their respective portion
of the suit property and their possession has been
recorded in the assessment register of the Kolkata
Municipal Corporation consequent upon bifurcation

of mother premises No;’l, Tiljala Place into sixX

different premises and numbered as premises no. 74, \%g;\
7B. 7C, 7D, 7E and ‘7F, Tiljala Place Kolkata — g‘ﬁ'

. 3
700017. Y
o 1

That the defendants No.l1-21 are entitled to be \i S.
reasonably compensated in monetary form for 24
peacefully vacating their respective possession of the

premises forming part of and comprised in suit S
property and for making over quit and peaceful vacant

possession of the suit property to be added defendants

and for surrendering the claims over the suit property

and for doing all such act deeds and things for

effectively assuring such surrender favouring added

LA e
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}4 = III. The defendants Nos.1-21 and added defendants

3 ﬁ_ﬁ does here by agree, confirm and undertak
et N under: ’

That the added defendants Nos. 11-14 agreed to pay
a sum of Rs f,0°;°°°°0}" /- (Rupees

/E;

\.I,.":-’?(‘i
JA.B- ‘

,’)omu:..w-;‘.

ONE CRORE OWLY 55 and by way of = ’
compensation to be distributed amonést the %
defendants Nos.1-21 in proportion to their respective

possession as per list shown agreed individual é
entitlement on the said amount as a full and final

compensation and / or settlement amount for making

over quit and peaceful vacant possession of the suit \\A S
property to the added defendants and for surrendering

rz s
the claims over the suit property and for doing all e,

such acts deeds and things for effectively assuring \Ex:
such surrender favouring added defendants. \<\

3
i) That the added defendants jointly paid to the

Rs. L)) omvamd— /- (Rupees

q‘\
g
% defendants Nos.1-21 sum of
h'd
3
3
j
$
<
J
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of the substantial portion of the sui property being

premises No.7A, 7B,7C,7D,7E -& 7F, Tiljala Place

Com
Korua Ak G
Spwsde
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bakasty

Kolkata -17 being portion previous mother premises

._.
8L

No.7,Tiljala Place, and presently 11, Dilkusha Street
Kolkata-17.
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iii)  That the defendants Nos. 1-21 jointly and severally S
agrees and undertakes to handover to the added

defendants quit and peaceful possession of the

residuary portion of the suit premises being premises

no. 7C, Tiljala Place presently portion of 11,
Dilkusha street Kol-17 within 6 (six) months from

the date of -execution of this comprise petition
simultaneously upon receiving full and final payment ., % :
T

of balance _ amount

af wauklene jpnk; chadfofea

iv)  That the breach of any of the above mentioned
conditions, promises, undertakings shall be
enforceable by the aggrieved party through execution

J proceeding in a competent court of law as and by

way of execution against the defaulting party and the

respective heirs and legal represenlamy- JT. 0\7“%\
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5.That it is humbly submitted that the suit and counter claim has been

adjusted by virtue of the compromise and lawful a.grr:u:mcn_j'_/1
dated 3 0. 9\"127'; 2010 separately executed by the 7Y

&/ '1\.:\ Al U

‘\;.

amongst by the parties to the sujt containing inter alia terms,___J.E.___:gC_j\\
conditions, ﬁndertakings, promises, declarations, assurances as stated E qg 9;)
N

out in sub clause of clause 14 above and said compromise an

&K
: ] 5
agreement be recorded and a decree in accordance therewith the past %
in order to bring an end to the suffering of parties.

720 That unless the suit and counter claim is decreed on compromise in

terms of Terms of Settlement as set out in sub-clauses to clause 14 :

above and as contained in compromise agreement dated

B e gy 2010 being Annexure “A” your petitioners shall x }
suffer irreparable loss and injury. B

aH,

17. That this compromise joint petition is made bonafide and in good i
faith and for the ends of justice. \

) &
\é
Hence it is most humbly prayed that your

Honour would Most graciously be pleased to

of HaukToy ol 4

pass a compromise decree In terms of the
compromise agreement being annexure “A”
to this petition while recording such
compromise and agreement by treating this

petition and the said compromise agreement

[%*{{L&MA A/iwm @A 5%%/#.

as part of the compromise decree and / or to '
pass such other order or orders as your l
i
Honour may deem fit and proper. 1
e = /7, O A §
. And your petitioner as in duty bound shall ever pray.{,f/ y 14 Pi
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AFFIDAVIT

' Javed Akthar, Son of Late H.M. Ishaque, aged about __é 0 vears, by /\L
taith Muslim, by occupation Business, residing at 44D,Shamsul Huda

rRoad, P.S- Karaya, Kolkata — 700 017, do hereby solemnly affirm and
declare as follows:-

DAt | am the defendant no.1l in the aboeve- suit andsms=such
Tum fully conversant with the facts and circumstances of the case.

This is true to my knowledge.

That the statements made in the above paragraph nos.l to
are true to my knowledge and those imade in paragraph nos. to
are my humble submission to this Learned Court.

Deponent .

Prepared by me Identified by me

e 2SR ggeet

Advocate

——

Advocate ~

A S
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AFFIDAVIT

L Ho}q rodh

1, Irfan Javed, son of Javed Akhtar, aged about %% years, by faith
Muslim, by occupation Business, residing at 44D, Shamsul Huda Road, P.S

_ Karaya, Kolkata — 700 017, do hereby solemnly affirm and declare as

follows:-

That I am the defendant no.(3 in the above suit and as such I am fully

conversant with the facts and circumstances of the case.

This is my true to my knowledge.

That the statements made in the above paragraph nos. 1 to ~ are true to my

knowledge and those made in paragraphnos. ~ toare my humble
submission to this Learned Court.

Deponent
Prepared by me Idel ified by me
A ON; Yot Meeody "”g\;@a
Advocate Advdcate — -

A P s ]



1. Rehan Javed, son of Javed Akhtar, aged about 33 _years. by failh #

Muslim, by occupation Business, residing at 44D,Shamsul Huda Road, y®

P.S- Karaya, Kolkata - 700 017, do herey solemnly affirm and declare

as follows:- ' 3

fhat 1 am the defendant no.m in the above suit and as such —

i am fully conversant with the facts and circumstances of the case.

Phis s true 0 my knowledge.

That the statements made in the above paragraph nos.! to
are true to my knowledge and those made in paragraph nos. to
are my humble submission to this Learned Court.

ARy

( @ﬁw St

lm;}w.\é

Deponent

Pigpared by me ntified by me
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58 *“0-“

i Shaheda Parveen, wife of Javed Akhtar, aged about 58  years, by y
(zith Muslim. by occupation House Wile, residing at 44D,Shamsul Hlea<//(,
Road. P.S- Karaya, Kolkata - 700 017, do hercby solemnly affirm and

declare as follows:-

3
L]
LY

That 1 ait the dcfcwaant not2 in the ahove suit and as such #_
| am fully conversant with the facts and circumstances of the case.

This is true to my knowledge.

I'hat the statements made in the above paragraph nos.l to
are true to my Knowledge and those made in paragraph nos. to
are my humble submission to this Learned Court.

f W /Q)Nuz.c.ﬂ :

Deponent

Identified by me

- %M\l;:) :

7 Advocate
% ’ #

Prepared. by me - -

Qe :
MR o

Advocate
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AFFIDAVIT ™=

I, Asit Kumar Bhattacharya, son Late Puranjoy Bhattacharya aged about 53
years, by=@Eeupation Lawyer, residing at Aghore Sarani, Post-Gfice
Rajpur P.S. Sonarpur Dist: 24 Parganas (South) do hereby solemnly affirm
and declare as follows:-

2 That I am the Constituted Attorney of the defendant no.za-2in the
above suit and I am fully conversant with the facts and circumstances of the
case. ’ '

2. That I have been authorized by the said defendants to affirm this
affidavit on their behalf and I am competent to do so.

R s L

3 That the statements above are true to my knowledge and belief.
P
‘A Kuwnan MJ:J“E(A ;
ki
Deponent S
Identified by me
Advocate ao&

Iy J rz// 2010
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I, Raustav Kanti Chatterjee, Son of Sri Riiendra Nath Chatterjee, aged about

%/ _ years, by faith Hindu, by occupation Retired, residing at 12, / 7/
Paramhansa Deb Road, Kolkata— 700 027, do hereby solemnly affirm

and declare as follows:-

— = - =

That 1 am the defendant no.oin the above suit and as such
I am fully conversant with the facts and circumstances of the case.

This is true to my knowledge.

That the statements made in the above paragraph nos.l to
are true to my knowledge and those made in’ paragraph nos. to
are my humble submission to this Learned Court.

;—E‘m‘%ﬁ A A

o }/“4,3(4%;3 Wi

Owbehalfe 1 R AT Ko

Deponent
.. ldentified by me
Detrdan feb :
Advocate

'ml :L/'L-m@

Prepared by me

g Si——




I, Dr. Tirthankar Guhathakurta, Son of Late Rana Guhathakurta, aged
about _2F  vyears, by faith Hindu, by occupation Service, residing at
7C, Tiljala Place, Police Station: Karaya, Kolkata - 700 017, do hereby
solemnly affirm and declare as follows:-

23, That I am the defendant no.la. in the above suit and as such
I am fully conversant with-the facts amgseircumstances of the case.

This is true to my knowledge.
24. That the statements made in the above paragraph nos.1 to

are true to my knowledge and those made in paragraph nos. to
are my humble submission to this Learned Court.

/Towanior Gobikeld

Deponent
Prepared by me . Identified by me

€ e Celfar fr-ehont

vogate Advocate
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” wo: = AFFIDAVIT

%

I, Bina Guhathakurta, Wife of Late Raﬁ‘a ,_(,}uhthakurta, aged about
g years, by faith Hindu, by occupation House Wife, residing at 7C,

Tiljala Place, Police Station: Karaya, Kolkata — 700 017, do hereby ~ 4
solemnly affirm and declare as follows:- £

21. That I am the defendant no.\s in the above suit and as such

I'am fully conversant wighsthe facts and circumstances of the case. = -
This is true to my knowledge.

22. That the statements made in the above paragraph nos.1 to

are true to my knowledge and those made in paragraph nos.

are my humble submission to this Learned Court.

to

L B e Dlldlay O
Deponent
Identified by me

i ' wwj \
» .

vocate

Prepared by me

Advocate

[ ‘Flf/{z'ﬂp
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AFFIDAVIT

{, Chinmoy Guhathakurta, son of Late Nirupam Guhathakurta, aged about
K4 years, by faith Hindu, by occupation Lawyer, residing at 7C,
Tilajala Place. P.S- Karaya, Kolkata— 700 017, do hereby solemnly aftirm
and declare as follows:-

me——
T p—

That | am the defendant no.\e in the above suit and as such
I am fully conversant with the facts and circumstances of the case.

This is true to my knowledge.

That the statements made in the above paragraph nos.l to ¢
are true to my knowledge and those made in paragraph nos. to b
are my humble submission to this Learned Court. i

Deponent
Prepared by me Identified by me
4 W W
Advpcat Advocate .

I {n/iwm

L




AFFIDAVIT g

I, Sujata Guhathakurta, Wife of Late Nikhilesh Guhathakurta, aged — ., §
about (s o years, by faith Hindu, by occupation House Wife, residing
at 7C, Tiljala Place, Police Station: Karaya, Kolkata — 700 017, do hereby
solemnly affirm and declare as follows:-

13. That I am the defendant nolk in the above suit and as such

T am fully conversant with the facts and circumstances OF¥He case.

This is true to my knowledge.

14. That the statements made in the above paragraph nos.1 to
“are true to my knowledge and those made in paragraph nos.  to
‘are my humble submission to this Learned Court.

Deponent

Prepared by me 5 Identified by me

Advocate

|l / fL/W'

eledlas kebarip”

-
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AFFIDAVIT

_ Chinmoy Guhathakurta, aged about 54 years, by faith Hindu, by
nuupauon Lawyer, Constituted Attorney of Sri Rittom Guhathakurta residing at
196, Canal Street, Kolkata— 700 048, do hercby solemnly affirm and declare as

==fous- = ) = —

That [ am the Constituted Attorney of the defendant no.\@ in the above
suil and as such 1 am fully conversant with the facts and circumstances of
the case.

This is true to my knowledge.

b

That the statements made in the above paragraph nos.| to
are tiue to my knowledge and those made in paragraph nos. to
2t my humble submission to this Learned Court.

OJIX““"[ C\J\A]M
(o st o T R s WATIAKERG

Deponent

/lﬁentlf ied by me

TDelsdan AW

Advocate

b\ln/lmﬁ ‘

Prepared by me

/,‘f.f o
/"/ '"\\i/'
(G MARY 2
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A AFFIDAVIT

I, Koushik Guhathakurta, Son of Late Animesh GuIREIG rta, aged
about " years, by faith Hindu, by occupation Service, residing at
7C, Tiljala Place, Police Station: Karaya, Kolkata — 700 017, do hereby i

solemnly affirm and declare as follows:- ;/.f;

17. That I am the defendant nolb-iin the above suit and as such
I 'am fully conversant with the faets=and circumstances of the case. =

This is true to my knowledge.

18. That the statements made in the above paragraph nos.! to
are true to my knowledge and those made in paragraph nos.  to
are my humble submission to this Learned Court.

P AR
Hr
Deponent
Prepared by me il "~ Identified by me
r :
" Drelodas thclon
a ; , Advocate '

M Uim
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. A AFFIDAVIT

: v
I, Souvik Guhathakurta, Son of Late Animesh Guhathakurta, aged about
%7~ years, by faith Hindu, by occupation Service, residing at 7C,
Tiljala Place, Police Station: Karaya, Kolkata - 700 017, do hcrebj;/»
solemnly affirm and declare as follows:- . 2/’4/

o

19. That I am the defendant noJs® in the above suit and as such

[ am fully conversamtwith the facts and circumstances of the case.. —

This is true to my knowledge.

20. That the statements madeé in the above paragraph nos.1 to
are true to my knowledge and those made in paragraph nos.  to

are my humble submission to this Learned Court.

g Gt bt 1

Deponent ¥

Prepared by me “Identified by me

A 2}%&7@&0 frebon

Advocate
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I, Smt. Subhra Roy, Wife of Sri.Amarendra Nath Roy, aged about o b
years, by faith Hindu, by occupation House wife, residing at 66A,
Prataditya Place , Police Station: Tollygunge, Kolkata - 700 0 , do hereby
solemnly affirm and declare as follows:-

== 5
7. That I am the defendant no.& in the above suit and as such | am

fully conversant with the facts and circumstances of the case.
This is true to my knowledge.

8. That the statements made in the above paragraph nos.1 to are
true to my knowledge and those made in paragraph nos. to
are my humble submission to this Learned Court.

‘. s L.
Depone_n_;
Prepared by me Identified by me
 Deldas fel
ocal Advocaté

I | 12 ge10
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I, Smt. Sipra Ghosh, Wife of Late Indu Bhusan Ghosh, aged about

59 years, by faith Hindu, by occupation Retired, residing at 53/18, L
Karaya Road, Police Station: Karaya, Kolkata - 700 019, do hereby < ;¢
solemnly affirm and declare as follows:- . 4

-

—ssmea. That I am the defendant no.5  in the above suit-amgeas such [ am o

fully conversant with the facts and circumstances of the case.
This is true to my knowledge.

6. That the statements made in the above paragraph nos.1 to are
true to my knowledge and those made in paragraph nos. to
are my humble submission to this Learned Court.

s S_—JE\ i ﬁ\g"}’l
Deponent
Prepared by me Identified by me

.-/.. :
T Delokian el
Advocate

mlw{w‘m
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AFFIDAVIT

i

-

I, Utsav Guhathakurta, son of Late Biswanath Guhathakurta, aged
about B® __ years, by faith Hindu, by occupation Retired, residing at
7C, Tiljala Place, Police Station: Karaya, Kolkata - 700 017, do hereby
solemnly affirm and declare as follows:-

3. That I am the defendant no. 4 in the above suit and as such [ am

= —
fully conversant with the facts and circumstances of the case.
This is true to my knowledge.
4. That the statements made in the above paragraph nos.1 to are

true to my knowledge and those made in paragraph nos. to

are my humble submission to this Learned Court.

Deponent
Prepared by me Identified by me
“Delalles ol
cate Advocate ho

122070




243

ik Del 20“1 P

3

S 2 ?j AFFIDAVIT
i

i Biresh Chandra Guha, Son of Late Sailesh Chandra Guha, aged about i
54 _ years, by faith Hindu, by occupation Service, residing at /
1)4/503. Peerless Nagar, Post Office Panihati, P.S. Khardah, Kolkata -700

114, do hereby solemnly affirm and declare as follows:-

That | am the defendant no. = the above suit and as such - i
| am fully conversant with the facts and circumstances of the case.

[his is true 1o my knowledge.

That the statements made in the above paragraph nos.l to
are true to my knowledge and those made in paragraph nos. to _ _
are my humble submission to this Learned Court. \

Deponent :
Prepared by me /_'l'den_tiﬁed by me '
" Delgno hebns |

Advocale 3 Advocate -

201D
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I, Jagannath Guhathakurta, son of Late Sudhir Chandra Guhathakurta, /

aged about years, by faith Hindu, by occupation Retired, residing
at 7C, Tiljala Place, Police Station: Karaya, Kolkata - 700 017, do hereby
solemnly affirm and declare as follows:-

N

1. That I am the defendant no.y in the above suit and as such I am

fully conversant with the facts and circumstances of the case.
e - =

This is true to my knowledge.

2. That the statements made in the above paragraph nos.l to are
true to my knowledge and those made in paragraph nos. to
are my humble submission to this Learned Court.

(&;ayw s TRk

Deponent
Identified by me

Advocate

[ nf2mp >
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|, Sanjukta Guha Shyam, Wife of Sri Radhey Shyam, aged avout 51 o8 < 1)
years, by faith Hindu, by occupation Service, residing at FD I, Flat 2, ¢
Sector I, Police Station Bidhannagar (N), Salt Lake, Kolkata— 700 106.
Do hereby solemnly affirm and declare as follows:-

That 1 am the defendant no. 3in the above suit and as such
I am fully conversant with the facts and circumstances of the case.
= - — —

This is true to my knowledge.

That the statements made in the above paragraph nos.l to K
are true to my knowledge and those made in paragraph nos. to 2 4
are my humble submission to this Learned Court.

P

Deponent

J/. -
/,-" Identified by me
Advocate

(k122670

Prepared by me

Advocate




T g———— o gp——

14 DEC g1 B
- B T

AFFIDAVIT

[ indira Bose, Wife of Sri Ashish Baran Bose, aged about A b years,
by faith Hindu, by occupation Service, residing at 164, Bireswar 5
Banerjee Street, Post Office - Bhadrakali, Police Station- Uttarpara, ;

District — Hooghly, Pin Code - 712 232, do hereby solemnly affirm and
declare as follows:- .

That | am the defendant no.Y in the aboveggigand as such
===T am fully conversant with the facts and circumstances of the case.

This is true to my knowledge.

That the statements made in the above paragraph nos.l to
are true to my knowledge and those made in paragraph nos. to
are my humble submission to this Learned Court.

z/.

3 hdi b Pon,

Deponent

Prepared by me Identified by me

" Debln Aeban
Advocate

lh- 12 10

Advocate
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_— I am fully conversant with the facts and circumstances of the case.

_% 247
AFFIDAVIT ' ( ,..){6
I, Subir Bose, Son of Late Gopendra Nath Bose, aged about g §
years, by faith Hindu, by occupation Retired, residing at 12,
Paramhansa Deb Road, Kolkata—700 027, do hereby solemnly affirm /}/g
and declare as follows:-
That | am the defendant no.ain the above suit and as such L _

This is true to my knowledge.

That the statements made in the above paragraph nos.l to
are true to my knowledge and those made in paragraph nos. to
are my humble submission to this Learned Court.

Deponent k

Prepared by me ' Identified by me '

P D elofbis febuaris

Advocate
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[, Smt. Anita Basu, Wife of Sri.Dilip Kumar Basu Rey, aged about b
years, by faith Hindu, by occupation House wife, residing at Green
1050/2, Survey Park , Flat- 6/ 1, HIG-B,Phase I Police Station: Jadavpur,
Kolkata — 700 075 , do hereby solemnly affirm and declare as follows:-

* . ‘ —=— S
11. That | am the defendant no.\4 in the above suit and as such

I am fully conversant with the facts and circumstances of the case.
This is true to my knowledge.
12, That the statements made in the above paragraph nos.1 to

are true to my knowledge and those made in paragraph nos.  to

are my humble submission to this Learned Court.

;i y—

fonido” Baon -
Deponent

Prepared by me : ] Identified by me

: }erzPﬁo }f ' g

Advocate

[l [ L51D
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I, Mousumi Guhathakurta, Wife of Late Animesh ,;Guhathakurta,_ aged

about §i4n ,  years, by faith Hindu, by vccupation House Wite, residing

at 7C, Tiljala Place, Police Station: Karaya, Kolkata ~ 700 017, do hereby/
£

ERURN V24007 W) Ty

a1
(aotstarA ‘1o

solemnly affirm and declare as follows:-

15, That I am the defendant no.lh_-_l' in the above suit and as such

! am full¥eBtiversant with the facts and circumstances of the case.
This is true to my knowledge.
16. That the statements made in the above paragraph nos.1 to

are true to my knowledge and those made in paragraph nos. to
are my humble submission to this Learned Court.

Deponent
Prepared by me ' Identified by me
/}/\/ ¢ gc ¢ Mo 74-5{",@1 '
oc Advocate

|t 270
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NOTARIAL CERTI

( Pursuant to Section 8 of the Notaﬁ'é?ﬁﬁ 1952)

TO ALL MEN THESE PRESENTS SHALL COME, |, MIHIR BARAN BASU
Advocate & Notary practising as a NOTARY in the Alipore Judges' Court within- the
District of SOUTH 24-PARGANAS of the Govt. of West Bengal within the Union of
india do hereby declare that the Paper Writings collectively marked "A" annexed hereto
hereipafisr called the Paper ertlngs 'A-:‘Q:'presentad before me by the executant(s).

5. el &kt =

. &/ 5’09 . Fogrloss ﬂ/a&g/ﬁ‘“ :
70 . [hoshoets P35 hal
NER TN, Bes 5 *

hereinafter referred to as the *executant(s)"

on this the [ iz’; ) day of }LL(/?/

Two Thousand
rL—ﬁw

The "executant(s)’ having admitted the execution of the "Paper Writings "A" in
respective hand(s) in the presence of the witness(es) who has such, subscribe(s)
signature(s) thereon and being satisfied as to the identity of the executant(s) and the
said execution of the "Paper Writings "A" and testify that the said execution is in the
respective hand(s) of the executant(s).

AN ACT WHEREOF Being requested of a Notary, | ha.ve grented THESE
PRESENTS as my NOTARIAL CERTIFICATE to serve and avail as need and occasion
§-ashall or any require.

IN FAITH AND TESTIMONY WHEREOF |, MIHIR
BARAN BASU the said Notary, have hereinto set
and subscribed my hand affixed my Notarial Seal
of Office at Alipore Judges' Court Compound
Kolkata-27 in the-District of South 24-Parganas on

this the |2 7] %

? 2030 ZoVT. O

MIHIR BARAN BASU
Notary
Govt. of West Bengal
Regd. No. 101 of 2007
Alipore Judges' Court
Dist. South 24-Parganas
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AT, gy aTel WEST BENGAL B 087338
g oo £ DEED OF AGREEMEN 1/ SETTLEMENT
i ,* :

TH ORANDUM is mad ﬂﬁf ZI’MLH ;20

. seds 5 .
TEN (1) Bimal Ghosh, }éﬂﬂnef‘:ﬁ Nifnjula Ghosh since deceased {2) Swati
gt (3) Adish Ghosh, both daug,hlﬁr.--aﬁd soit of Manjula Ghosh sinee deceased
Rewcnth residing at Villa Riant Lac, Nod  hemindes Garettes, 1295 Mies, Vaud,

Borland Kepresenting through their Constituted Attorney Mr Asit Kumar

fttacharya, (4) Subir Bose son of Reba Rose, deceased, (5) Kaustav Kanti Chatlened

Freon o Runma Chatterjee, dece

iding at D4/500%, Peerless Nagar, Posi Otficer Paninati

ased, (6) Biresh Chandra Guha son of Lale Sailesh

handra Guhba, p:v«‘om!v s

3 ;i‘ i ‘.a’t;_l’nlicc Station: Khardah, Kolkata - 700 114, (7 indira Bose wife of Sri Ashish Baran

£ NE

é s L kkv»t presently residing at 164, Bireswar Banerjee Street, Post Office: Bhadrakali.
- olice Station: Uttarpara, District: Hooghly, Pin Code: 712 232 (8) Sanjukta Ciahe

Shvam wife of Sri. Radhey Shyvam, prosvnt]y residing at FD 1, Flat 2, Sector 111, Police

ypar (N). Salt |.ake, Kolkata - 700 106,

Jdation: Bidhani
k!

= by’ s = ’hoﬁm &
sukp omTF B Ghooh ,Swels Y
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(9) Mousumi Guhathakurata wife of Late Animesh Guhathakurata, (10) Kawshik
Guhathakurata son of Late Animesh Guhathakurata (11) Shouvik Guhathakurata,soa of

late Animesh Guhathakurata (12) Sujata Guhathakurta wife of Late Nikhiiesh
Guhathakurta, (13) Bina Guhathakurta wife of 1.ate Rana Guhathakurta, (14) Tirthankar
Guhathakurta, son of Late Rana _Guhathakurta, 515) Chinmoy Guhathakurta son of Late
Nirapam Guhathakurta, (16) Anita Basu, wife of D. K. Basu, (17) Rittom Guhathakurta

e R O R N

n of Late Goutom Guhathakurta, (18) Jagannath Guhathakurta son of Late Sudhir

{1) MR. JAVED AKHTAR, son of Late H M. Ishaque, of 44D, Shamsul Huada
Road, Kolkata - 700 017, (2) Mrs. SHAHEDA PARVEEN wife of Javed Akhtar of
44D, Shamsul Huda Road, Kolkata - 700 017, (3) MR. REHAN JAVED, son of
Jlaved Akhtar of Shamsul Huda Road, Kolkata - 700 017 & (4) MR. IRFAN
JAVED, son of Javed Akhtar of Shamsul Huda Road, Kolkate - 700 17, {

N S
§ administrators, legal representatives and assigns) of the ONE PART; \:& L
And A
3
N
L4

hereinatter referred to as the party of Second Part (which terms or expression
shall unless excluded by or repugnant to the subject or context be deemed to
mean and include their respective heirs, executors, administrators, legat
representatives and assigns) of the OTHER PART;

WHEREAS one Begum Lutfunnessa, wife of Late Khan Sahib Moulavi
Wahiduzzaman was the recorded owner of the property being Premises No.7,
Tiljala Place, Kolkata - 700 017 and being called as part of 11 No., Dilkusha
Street, Kolkata comprising an area of more or less 33 Cottahs.

AND WHEREAS the parties of First Part since long were paying all taxes and

or autgoings in respect of the premises in question and also of the twa storied

wgg@ﬁnd a two storied building thege heir residence which was built
2 ¥ an

e
\)}""é\)- their predegessdrs, d thereatter on
' 4 RSN S0 S . 1 i 1: ’D'}) , veviiereeinenn.... the predecessor of the
el 28
£ 3P I~ part filed a suit in the":mn! of sLearned Scecond Sub fudge  at .-’\E'r'{‘-l“.'
o U A
Mo Guba. Hadodhe T"\ammx}t\ e et o Mﬁu@(.r/n.m i
.A/W(:v"ffm )\/ hw"lﬂ/ﬁ‘“’ .l chy ,%4& } C/M"\,
Gu.uwa,.? c‘ul.xn & Moto«‘ﬂ‘"’ BB :)'}{V\ A;u'u$:~f-r’
f S o] o fBhenGon! e e R

FCown Lqﬂ,._.r.,_l._.\ﬁ,\u‘},;‘:w : L. -'ZG.AJM Gl S { {WW-JW :U.‘m*-‘t }&LJ‘A

{AJ iy i "1“'- AAA 1 B %*}_;{;‘ Iu“.uﬂ*w é' £Tha :P‘ Cotd Tk ﬂ"’—JCJr
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-
being Title Suit No.216 of 1979 and obtained a decree for partition.in their " G\ l%

favour and the property in question had been divided amongst themselves
amicably by metes and bounds. ‘g

A4

J?v:'.v’ -Fl!"‘-

AND WHEREAS the entire property demarcated as 7A, 78, 7C, 7D, 7E & 7F, w

Tiljala Place, Kolkata - 700 017 by virtue of partition decree passed by w%>
e ——

Learned Sub Judge at Alipore on 11.2.1985 and the name of the respective

Q /{3‘%% have also been recorded in the record of the Kolkata Municipal

£ > ation.
D rvgpopas VY

EREAS the parties of the First Part are in possession in réspect or
in question being 7A to 7F Tiljala Place, Kolkata - 700 017 and
y are residing there along their families and are paying taxes and other

outgoings in respect of the property to the appropriate authority.

Pokon S ed

AND WHEREAS the premises being No.7D, Tiljala Place, Kolkata - 700 017
has been recorded in the name of Sri Biresh Chandra Guha, Smt. Indira Bose
and Smt. Sanjukta Guha now Smt. Sanjukta Guha Shyam.

i igf of a ground plus four storied
Ry def occupation and/or possession of

ot e), ats and part 01! car parking spaces are

Bose and Smt. Sanjuktd $_Gt'xha Shyam. The details of which have been
described in the schedule below.
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€ivil Judge (Sr. Divisio;
Bta Court .Alipore

Mot raP L vanag :S g

AND WHEREAS the said Begum Lutfunnessa left for Bangladesh long ago

¢
: | e .
I and presently staying at Bangladesh. One Manindra Nath Ganguly claimed to g
\% be the constituted Attorney of Begum Lutfunnessa and the said alleged Ss
constituted attorney filed a suit for declaration and injunction and also for <

recovery of possession in the 27 Court of the Civil Judge (Senior Division) at §
ipore bemg T. 5. No.63 of 1993 against the parties of the“first part

y

“t.11.1991 executed in favour of Manindra Kumar Ganguly son of Late
Debendra Nath Ganguly of Ganganagar, Police Station: Airp_ort, District 24
Parganas on 14.02.1998 and the said Amiruddin son of Late Nasiruddin
Ahmed of 7/2 E, Miajan Ostagar Lane,Kolkata-700 017 sold, conveyed the
property being Mother Premises No.7, Tiljala Place by virtue of four
registered Deed in favour of the Second Part on 20/03/1998.

Kedoo 7S ef

AND WHEREAS the parties of the second part being bonafide purchasers of
the suit property against valuable consideration dated 20.03.1998 fronu the : )
said Amiruddin, the Constituted Attorney of Begum Lutfunnessa filed an '
application for addition of parties in the pending suit which was filed by the
said Manindra Nath Ganguly, the alleged constituted attorney of the recorded
owner and ultimately the second parties have been added as party defendants

T
%
'-".,
%

/JMM(M /\/{WMv =g botastf et W aulin Howls % e

ool Yol To\aawmm aw(ﬁ«iw@ SWW 3&*&» 5‘7‘“» Sh4 g

7 ‘ f ol Sy
p ‘ L Dj;e Vo M\J—" Lj/\xk}u Moo hene
(e e moy (s 4 v ( g, A v Aol
e \u_,:_qu&xzﬁi—&kﬂiﬁc‘ Joud il ﬁbwléﬂm&lh [akeL o Coranti LTad o Jltrvney o
Do Guulon it G Tt/ Guls b i

o BT S T A

o .



®ivil Judge (57 Division} 255
gth Coury, Alipore

da 25 1 { ol

and contesting the suit by filing written statement with counter claim against the party of é Qx

as Full and absolute owner of the

ihe Tirst part claiming the parties of the Seeond Part =
said properties. ,g

AND WHEREAS related to premises No. 7T Tiljala Place, Kolkata — 700 017 the

3 r&'U’uNm Sri Jagannath Guhathakurta, Sri B:swanath ‘Guhathakurta, Smt. Shipra -

/{:" -e@"%&

LAY

1. Subhra Roy entered into an agrcement with M/S Sufia Housing Pvt. Ltd.

; grl-‘;?ﬂ 1 ’?!ﬁft developing the premises mentioned above. But nothing was materialized.

_1302&1," me two signatories Nirupam Guhathakurta and Biswanath Guhathakurta

“among the parties who granted a general power of attorney to M/S Sufia Housing Pvt. \_ﬂ g _ :
Ltd.. died. Consequently the power of attorney wiands invalid and the agreement copy 03- \{
which submitted here with should be treated as cancelled. :i % i

AND WHEREAS the party of the second part subsequently obtained peacetul vacam

possession of the premises No. 7F, Tiljala Place in its entirety from its occupiers and

arc possessing the same without any obstruction or encumbrance whatsoever from any

quarter.

AND WHEREAS the parties here with the inter vention of the local people and common

friends have settled the dispute amicably on the lollowing terms and conditions:

TERMS AND CONDITIONS

(ﬂl MW{ (\%P‘&” M mm-a‘h ?:go't J W '
W‘lﬁ\ K&ud*“’k Aulbdte
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Oth Couri, Alinore

Nadth 24P | Yarn=e

e

| 3 That the parties of the first by relinquishing all their right, title, - f
§

interest and claims over the scheduled property & will deliver é -4

%

peaceful possession of the property in question as is where is basis

- Dl

which is specifically mentioned in the schedule below in favour of
the second parties within 6 (Six) months from the date of execution

bl

of this agreement.

In this connection §t jssta 2 o of I]Ensd that in respect of 7D, Tiljala i
£ OE-KG@ Iligowy; | Y3 g : 9, ot )
P & 4,0 lace only the ZfTRre&#flad and part of car parking space under é
£ 3

e
A

£ . Podrupation/ pq sessig‘r{ aff Biresh Chandra Guha, Indira Bose and

the other parties who are in occupation/possession of the
remaining flats shall not be disturbed in anyway by the present

owner.

2 That it is unequivocally admitted by the parties of the first part that \3\ é
the party of the second part have already purchased the aforesaid \‘{‘\ ;
property from Begum Lutfunnessa the recorded owner by virtue of \%
four Registered Deed of Conveyance dated 20.03.1998 and copy of v
the said deeds have already been annexed with their counter claim
filed by them in the pending proceedings.

3. It is settled by and between the parties hereto that all the Municipal

Taxes and the Government Taxes and all other levies as already
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imposed or will be imposed in future;parties of the 2% part " g:- %

including of their respective heirs, executors, administrators and
assigns shall absolve the parties of the 1% part of any claim .

whatsoever from Government or Municipal bodies or any other  §

bodies or person. % =

= - e
4. It is also settled that any claim/taxes arising in respect of the

ey w. ;Z;\ portions of 7, Tiljala Place in future, the pjarﬁes of the 1% part shall
' % % in no way be responsible and any claim whatsoever arising shall be U

ken care by the parties of the 27 part.

at the parties of the second part have already acquired right, title
and interest over the said property by way of purchase and the
same has been accepted and admitted by the parties of the first part.
Parties of the second part knowing about the details of nature,
status etc. of the properties involved in this document agreeing to

R A

execute this document and as such no future action whatsoever

manli
LodenTreof

would be brought against the parties of the first part. Parties of the

’_
second part being satisfied about the title of the property are 2‘
entering this deed of agreement/settlement on their own accord -
and are paying the amounts noted in the document. i v
6.  That the parties of the first part have accepted the proposal of
understanding given by the second parties. 'é
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. That the parties of the first part voluntarily agree to vacate the property

in question conditionally and forever the property described in the

the party of the first part before delivery of possession by way ol

schedule below and the parties of the Second Part agree to compensate -g

compensation of Rs.1,00,00,000/- (Rupees One Crore) only out of
which party of the first part shall get a sum of Rs. 93,33,332/ - (Rupees
Ninty Three Bae Thirty Three Thousand Three Hundred Thirty Two) o

only as advance Part Payment and the balance sum would be paid

: m M ¢ total compensation money a sum of Rs. 1,00,00,000/- (Rupees One E E
Crore) only will be paid by the party of the Second Part to the party of i
the first part out of which second party shall pay a sum of Rs. § E
93,33,332/- (Rupess Ninty Three Lac Thirty Three Thousand Three Qv

Hundred Thirty Two) only as advance payment and the balance

compensation money will be paid at the time of delivery of possession -

of the residential building being premises No. 7C, Tiljala Place, Kolkata

- 700 017.

The advance payment of Rs. 93,33,332/- (Rupees Ninty Three Lac
Thirty Three Thousand Three Hundred Thirty Two) only will be paid

by the parties of the second part to the parties of the first part as

follows:-
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p:

d :
20
L’j, I Bimal Ghosh ; .
é 2. Swati Ghosh

A, Atish Ghosh
% Legal heirs of Manjula Ghosh, deceascd representing through their
£

(Mj « Attornev Mr. Asit Kumar Bhattacharya Advocate Rs Zﬂm__

4 {Twenty Lac Only) Vide Managers Cheque No. 06‘2‘63"»& 062709 dt.16/06/10 &

3/ ‘;Jf W4 /10 of HDFC Bank, U.N.Brahmachari Street, K.olkata 700017
o S ;

P (Ru;@e\‘; Nine Lac Fifty Thousancf on?y) ‘{ine Managers Cheque No. 062651 &
ll@ﬁ}fdt 16/06/10 & 17/06/1 1f HDFC éank U.N.Brahmachari Street, Kolkata -

Faipeed
":. 7. e

-

> MW-:)"C‘-__

_(-ﬁupﬁ's Nine Lac Fifty Thousand only) Vide Managers Cheque ‘.gsln. &
MitS & of HDFC Bank, U.N.Brahmachari Street, Kplkata 700017.

/ L Us: -

-&_“ 6. Biresh Chandra Guha son of Late Sailesh Chandr ﬁl g Rs, 668,000

‘ (Rupess Three Lac Thity Four Thousand Only) Vﬁiﬁagers Chegue No. ib26.1¢
dt. - 16/06/10 &( Rupess Three Lac Thity FourgJ'I‘lausand Only) Vide Managers
Cheque No. 062673 dt.17/06/10 of HDFC Bank, U.N. Brahma(han Street, Kolkata -

700017. g
. e i
.0 P f
7. Indira Bose wife of Sri Ashish Chandi Bose Rs. 6,66,000

{ Rupess Three Lac Thity Three Thousand Unly) Vide Managers Cheque No. 062648
At 16/06/10 &( Rupess Three Lac Thity Three Thousand Only) Vide Manags s
eque No. 062674 dt.17 /00, 10 of HDFC Bank, U.N.Bre hmachari Strect. Kolkata -

.r‘"-"';@ Py e ﬁ

3 ! eyt N
g g t';_ &8anjukta Guha Shyam wife (\f ‘-rl Radlu ihvam £ Rs. 6,660,000
ey ?"‘;m“ (Rupess Three Lac Thity Three Thousar ;Q{ﬂy}- Vide Managers Cheque No. (o264
ot ’. A [
o dt. 16/06/10 &( Rupess Three Lac Ply Three Thousand Only) Vide Managers

3

Cheque No. 062682 dt.17/06/10 of BDIC Bank, U.N.Brahmachari Street, Kolkata -

et dakt -N6-

Nk T Al Ran g betouide A koudaw wot

Aﬁ;ﬁ:ﬂ:{.\ @AJA'&W’_ 1 o Td allvx vy

- -
) . g
4 sl,ggr}aose son of Reba Bose, deqzased Rs. 950,000

&
5;_&&&11% Kanti Chatterjee son of Ruma Chatterjee, deceased Rs . 9.50,000.
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- J _

g RS
; - 9 Mousumi Guhathakurata wife of Late Animesh Guhathakurata Rs. 55,556 S '
S

! (Rupees Fifty FiveThousand Five Hundred Fifty Six only)Vide Managers Cheque
Ci No. & dt. & of HDFC Bank, U.N.Brahmachari Street, Kolkata - ; é

700017,

e 10. Kaushik Guhathakurata son of Late }\ninllgsh GuhathaEurata Rs. 55,555
(Rupees Fifty Five Thousand Five Hundred Fifty Five only) Vide Managers Cheque
0062645 & 062694 dt. 16/07/10 & 17/06/10 of HDFC Bank, U.N.Brahmachari

OF W. - 36\
# A é“
e Sy, Kolkata - 700017.
Y o oA
b

- 607 ]}L Puvik Guhathakurata son of Late Animesh Guhathakurata Rs. 55555 \(v g
Puges Fifty Five Thousand Five Hundred Fifty Five only) Vide Managers Cheque o~
Mh.062644 & 162695 dt. 16/07/10 & 17/06/10 of HDFC Bank, U.N.Biahmachari \§

, v

Street, Kolkata - 700017,

12. Sujata Guhathakurta wife of Late Nikhilesh Guhathakurta Rs. 1,66,666
(Rupees One Lac Sixty Six Thousand Si« Hundred Sixty Six Only) Vide Managers
Cheque No.062643 & 062700 dt. 16/07/10 & 17/06/10° of HDFC Bank.
U N.Brahmachari Street, Kolkata - 700017

& )ﬁ

$ .
=
§ 13. Bina Guhathakurta wife of Late Rana G
} (Rupees Eighty Three Thousand Three | {un irty Five only) Vide Managoers
%
-
-

Rs. 83,335

Cheque No.062642 & (62686 dt. ‘[ﬁfﬁ?ﬂﬂ & 17/06/10 of HDFC Bank,
LN Brahmachar Street, Kolkata - 700017

14. Tirthankar Guhathakurta son of Late Rana Guhathakurta Rs. 83,335

ees Eighty Three Thousand Three - lundred Thirty Five only) Vide Managers
que_. No.062641 & 062697 dt. 16/07/10 & 17/06/10 ot HDFC Bank

__\(ﬁmku hari Street, Kolkata = 700017,

{ A "“ " 15. Chinmoy Guhathakurta son of Late Nirupam Guhathakurta Rs. 266,606 {,‘

£, Higs = o . - D
yi *_;{’ (Rupees Two Lac Sixty Six Thousand Six Hundred Sixty Six only) Vide Managers '\, 2 \L,,_

-
Chegque Nolb264) & 062702 di. 16/07/10 & 17/06/10 of HDEC Banl \

}-“B_J aﬂm‘k"‘] Uk QQQH No-

LN Brahmaechas Steet. Kotkala - 700017
: . mc:u_—-‘_cj\u-.},, , Count
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16. Anita Basu wife of D.K. Basy® . ** Rs. 3,33, "n" E

id L
tf; (Rupees Three Lac Thirty Thrve;/'ﬂ'l()uadnd Three Hundred Thirty Two (mly; Vide
. Managers thquﬁdu 062682;& 062703 dt. 16/07/10 & 17/06/10 of HDEC Bank, w
i U.N.Brahmacharigtreet, Kolkata - 700017. 4'% Q%) Eg
=3
E'5 _
3 . o
J\u’\ 4
“a7. Ritton Guhathakurta son of Late Gouto g Wakurta Rs. 3,33,332
G,f‘. Wy ees Three Lac Thirty Three Thousa hree quhdred Thirty Two only) Vide
X 3
0 ers Cheque No.062638 & 0627 t. 16/07/10 & 17/06/10 of HDFC Bank, \i :
g‘,' . rahmachari Street, Kolkata - 700017. \(\ E
| \
e
N

18. Jagannath Guhathakurta son of {%@Fx dnra

Guhathakurta Rs. 6,00,000
(Rupees Six Lac only)Vide Mam%‘g Cheque No. & dt. & of

HDFC Bank, U.N.Brahmachari Street, Kolkata - 700017.

o
19. Utsav Gu hathakur.ta son of Late Bis-waﬁ ‘G’Ahakurta Rs. 0,000,000
(Rupees Six Lac only)Vide Managers Chcquo No. & dt. & o
HDFC Bank, U.N.Brahmachari Street, Kolk?f; - 700017.

3
¢ = -
4 ;
G —
g
/6“ r—m
af 4 iy S TINON
3 w f"’u Sipra Ghosh wife of Late Indu Bhushan th)ah Rs. 400,000 fr / N )“"r(”:;ﬂ 'O\
1 ‘h ‘i'-\ ',“
(Rupees Four Lac only)Vide Managg¥s Chequ{' No. & dt. & ui{ 2 ? ‘*}\:5" ) >
\' l\ -"Tu !s, = 'Ir-‘, -
, o q« nk, U.N.Brahmachari Stregt, Kolkata - 700017. W4 -\'\'Jf 3075 {};*
8 o 5
;- ..r‘)\- 3 28 "'./

".
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fco-w‘ LS

o

Rs. 4,00,000 =" é

que No. & dt. & of

X

o i i '
é d ) '*"').-_. . " =

|

éi 21. Subhra Roy wife of Sri Amaren
(Rupees Four Lac only)Vide Manage
FIDFC Bank, U.N.Brahmachari ;zh\

it ot, Kgfkata - 700017.
& = - =
& .
d ralance compensation money of Rs. 6,66,668/~(Rupees Six Lac Sixty Six \i :
? ousand Six Hundred Sixty Eight) only shall be paid by the parties of the L
§ second part to No. 9 to 15 of the parties of the first part only.
: -
3 9. Mousumi Guhathakurata Rs. 55,556
x
| ;
10. Kaushik Guhathakurata. Rs. 55,555
* It Shouvik Guhathakurata Rs. 55,555
§ 12. Sujata Guhathakurta Rs. 1,66,666
-
13. Bina Guhathakurta Rs. 83335
- 3. Jirthankar Guhathakurta Rs. 83335

15 Chw;uhathakurta Rs. 1,66.666
A4 g‘%@i@
! ¢ i it
.'.l&!"q”‘ "f"-

8. That it is further agreed that after delivery of possession on or before the

party of the first part shal' not claim any right, title,
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w% integest or equity in the property described in the schedule below
and simultaneously after giving up their right, title and interest in
] the scheduled property in the favour of the party of the second part
. the party of the first part would be paid a sum of Rs.Z0,00,0DO‘f—
f;' (Rupees Twenty Lac) only being the balance compensation money

in lieu of relinquishing their right, title, interest and handing over
é possession of the schedule property unto the second parties.

9. That the parties shall not claim any right/and/or interest against
7 OF W g eachother in any manner whatsoever after delivery of possession of
- -

~ae
,lii,\.¢ .a» ‘

. KOL2) O.Jig t the parties of the first part and their authorized
Gpx O tatives shall make an application for expunging their

-~
e
(,-'j

a,
. f

names from the cause title of plaint of T. S. No/53 of 2004 stating
therein relinquishment of their right, title and possession in favour
of the party of the second part who will duly apply for protection of
their interest in the Title Suit No.53 of 2004 in lieu and instead of the

AP

first parties.

11.  That it is further agreed by and between the parties herein that the
instant Deed of Settlement will be treated as a part of compromise
application and will be binding upon all the parties herein.
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All other cases/suits relating to the scheduled properties now

pending before any forum shall also be withdrawn by the parties

JJ{MIL‘ J' Ty

concerned, at the earliest.

'

gh

0
g
2
Ie
3
T

SCHEDULE OF THE PROPERTY
1) Premise No.7A, Tiljala Place, Kolkata - 700 017 vacant land, part

= of which is under occupation of unauthorized occupants.
2) Premises No.7B, Tiljala Place, Kolkata - 700 017, vacant land

o AT
.

=il

5*3) Premises No.7C, Tiljala Place, Kolkata - 700 017 residential
K building to be delivered after full and final payment of
v g

Pe—— ]

0. B,
N e %
ol

el

s 3

|

pensation amount.
P, emise:_s No.7D, Tiljala Place, Kolkata - 700 017 ground floor

3 o
* A

.ﬂﬂ -y
ot
‘o

lus four storied building consisting of several flats occupied by

S

-
I },_,"'-.:_.A

Rokan =S wtd
A

different persons except 4(four) flats lying vacant under

occupation of the recorded owner 3(three) flats in the first floor

and 1 flat on the 4% floor and part of car parking space.

5) Premises No.7E, Tiljala Place, Kolkata - 700 017 fully vacant
land

6) Premises No.7F, Tiljala Place, Kolkata - 700 017 fully vacant

land
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FENESS WHHERDOH tu have kercunto s2t thei hand on these gresent d
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SIGNED, SEALED AND DELIVERED - ,.—l

In the presence of [ :

Wi ENESS: - cphosh

- b,
. D"k o
5 5[;.:[:- . 4 A7 Fhamn

x
. ephoth BebTEST g skl
— = 3. Al%..ﬁza»m& -l fzchary’

4 ,/ué_,.(ﬁw
‘ 4/% Aot an bthatpe st KowdTess Kol holione.

Ak

wn

e Q’u‘w;“r;uﬂ-l\j;"\f‘x\b“ﬁ"’\ :



A = : i is
Lo
it I-rcs&:z:: j'iT‘J. :vruav: ;{LJ"::. % B
fl‘ V—.\. JLdg "L,;_L _J n_...w‘w

<3 , !O Ue ..;' TSR
» ;J__;{; s A 'f;{ M’HQ 2 f \rf w ‘3 o ?,_’

B A 3 Ll gm‘ La
¥ o e s T o= Lo |
§ e i ii"m Pt e ] "
* a"’*'f?“ ;’f’c'?tfn&u-):.q M mcé% TR WP
o ; e \ ' LA st B
it

b \:\r‘“-i 7’— ;
V=D 'l"- — 1."”\ ﬁ‘_-- ‘.‘_—

\v\(..-);u_u—-") .
o R N S —

_sM L

S I vy R~ A~ cw-—'%-}rl:_

~
:5‘ o~ > ?’-:-‘('iq rl'f‘o '
- o5 iy B 4
iS5 B 5
. )

} o N~ B K e L,
, e, - e K28 e
g 1o 1) R e

S Bove | M-AR

o )
; | YN =
B rmmri '
P Ty
. = i L.\_IC:\ =

7 G Qj‘-w x_;m,-r. R\ h

3 HR YL '

IO ylcc)a. L ]

o L

Aty i ‘D "
B R aé"““ IS 2

i {,v___-ar 22— P e 14 r}u-.\.-\,-h--\-"‘“lf‘ o
-— A l‘_\'c- 2 }’ *

st/ t2)

X, "
(-u“‘( i -

el I b i e [T R S
i v =i D-‘
o e T - il
AR (e %)/
A\ CY S
24.03.11 ; A petitisn Ufor.23 Rule 3 read with

Section %@ 151 nf the CPL. is filed Supported
in independent A’ff ldavits on aated 14.12 10

on behalf pf defendant Nos.& «y 21 and added

- defencant nos.ll tp 14, This petigion is
s . . f£iled along with pne Deed of Agreemest/Settlement

ted 08.07.10 duly Notarized.

Moving the saig petition,ths L, Lawyer
appedring on behalf pf defendant nos.l ©p 21
and defendent nos.ll tp 14 submit thet by +} af;)
Order »f the Hpn® ble High Court, Calcutta
the defenisnt nps, 11 to 14 have et n added
as parties to the suit., The celiess as ¢ laimog

by the piaintiff in the ingtant suit 3re the

t_ ;L“&\:?, ;"' ;& : . .—__ '__.}:'; :
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same which is raised by at the counter slaim by
the defendant nps.ll ro 14, The Constituted
Attprney Manindra Ganguly representing the

~pEtginal plaintiff lady’,Begum Lutfunnessa has g pt

no locus standi to represent the plaintiff lady
in view pf rsvocation pf the Power of Attormey.

By way of counter claim in the W.S. the added
defendants claimed the same relief.

Admit ted position is that the defendant
nos.l to 21 did not choose tp file any reply to
the counter claim set up py the added defendants.,
Now in terms of the _settlement én the strength of
Settlement Deed datgd 08.07 .10, the defendant
nos.l to 21 and added defendant nos.ll to 14 have
mutually and lawfully settled thlelr disputes |
amicably. They got respectly pprtf.on of the suit
property. Ld. Lawyer drew Ay attraction to the
settlement deed a_nd co[-/rbehts of the compromise
petition.

on.the basis p:k the campromise petition,

ne Chmmoy Guha Thakurba on behalf of defendant
nos.L to J.O is ra:l.sed to dock and examined as
DMW.. His cross-examinmation is declined. One
Javed Akhtar is examined as D.w .2 on behalf of p.
himself and added defendant nos.12,13 and 14 and /(
his cross-examination is declined® :»_

After hearing both the defendants and 1:1%r

added defendants side and on carefully scrutiny \\,‘,‘ /

of the contents of the comprolise petition along
with the contents pf the Deed of !\greement/Settlement

dated 08.07..0, L am of the view that the aforesald

.ha.O
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S m judge (Sr. D-IVIS.IL}IJ
= oFem &h COI-I.ri, Alipore
i d-Paagan,s
partystanding against each other in respect of the
suit dispute have amicably come to terms. This is

gratified by the evidence recorded to-day on dock.

I am in a ppsition therefomessthat there is
no embargo in allpwing the petition for colpromise
on the strength of compromise petition itself as

well as the evidence recorded ondock and also the

" Deed of Agreement,

C.F. paid is correct.

Hence, it is

Ordered

That the instant suit be and the same is
decreed on compromise between defendant nps.l to 21
and added defendant nos.ll tp 14 as per compromise

peti‘tinn .

Let the colipromise petition along with the
Deed of Agreement/Settlement dated 08.07.l0 be made

part of the decree’,

Dictated & corrected byme.

&/ Civil JudQMS ion)

Givid Judge(Sr,pivn) 9th Court,Alipore
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oo |

Y1 (&) -

et

268




' _ 269

"< st Bengal Form No. 3263

HIGH COURT FORM No. (J) 25
DECREE IN ORIGINAL SUIT

(Order 20, Rules 6 and 7. Code of Civil Procedure)
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This suit coming on this day“for final dis sal before &3 :;
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and that the sym of Rs,

be paid by the

0 the

i gccount of the costs of this suit, with inierest thereon ut the rate of

PeECent per annim from ths date 1o dyje of realisation

“Enter here the
Given under my hand g

%fé = date of  the
" Rasee 20 11

cbified Hop— .
2 omd. otddpee < f:’“**z’w;/ vantr Fha,

Civil Judde (Sr Diim.ko}’q” .
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COSTS OF SUIT

Plaintift

Rs

Defendant

I

Stump for plant

Stamp for power

3 Swump for petitions and
alTicdavits

4. Costof exhibits including
copies made under the Bankers’

Buooks™ Evidence Act. 1891
5. Pleader’s fee on Rs.

6 Subsistence and travelling allowance of wit-
nesses (including those of party. if allowed by
Judge) .

7 Process lees

8 Comnussioner s fees

9  Demu-puper

10, Cost ol transmission of records

11 Othier costs allowed under the Code and
Civil Rules and Orders.

12 Adjournment costs not paid in cash (to be ad-

ded ur deducted as the case may be)

()

Stamp for power
Stamp for petitions and alfidavits

Cosi of cxhibits including copies made
under the Bankers™ Books™ Evidence Act
1891

Pleader’s fee

Subsistence and travelling allowance of
witnesses ﬁnclud_i_gg !g ose of party. if
allowed by judge) ke’

Process fees

Commissioncr's fees
Demi-paper
Cost 'of transmission ol iccoids

Other costs allowed under the Code and
Civil Rules and Orders.

Adjournment costs fiot paid in cash (to be
deducted or added as the case may be)

3

Totd

Total

5

NOTE 1. The parties should apply as soon as possible for
will be destroyed at the time prescribed by the High Court (Rule

-

WRGP (Kadapura) ?2002/2003 M

ik w0, e Fle

the return of all exhibits which they may wish to preserve as i
557 et. eg. Civil Rules and Orders. vol. ),

2. The above note or the Schedule of costs shall be penned through if there are no exhibits for retum or no costs in fave
soty: see Note 1 10 rule 486, Civil Rules and Orders. vol: }e :
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SURRENDER OF POSSESSION

E- /%
We, Subir Bose son of Late Gop
son of Ritend

en Bose and Sri Kaustav Kanti Chatterjee

endra T\!ath Chatterjee. presently residing at 12, Paramhansa Deb

Road, _Pol:ce Station: New Alipore, Kolkata - 7000 027.do hereby state the
following;

I. That we are the joint owners of premises No. 7A, Tiljala Place, P.S.
Karaya, Kolkata - 700 017 comprising of an area more or less 5 (five)
kottahs. The said premises is a portion of mother premises No. 7,

Tiljala Place, Kolkata — 700 017 and the same has been inherited by
us by operation of law.

2. That we are handing over the peaceful vacant possession of the

premises unto the present owners (1) Mr. Javed Akhter and Others ot
44 D, Shamsul Huda Road. Kolkata - 700 017, P.S. Karaya on this
date in presence of the witness.

3. That we make this declaration voluntarily without any coercion or

under pressure from anyone. This surrender is made in pursuance of
the agreement made on 2010.

That the Owners have accepted the surrender and has taken possession
of the portion by signing a copy of this declaration.

N

That we shall not be held responsible for any acts, deeds and things

related to the said property henceforth and all liabilities shall be borne
by the present owners.

Witness:-

Subir Bose
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SURRENDER OF POSSESSION E."' ] %

We, Bimal Ghosh husband of Late Manjula Ghosh, Atish Ghosh son of Latc

* T
Asit

Manjula Ghosh and Swati Ghosh daughter of Late Manjula Ghosh,

- through their Constituted Attgmey
Bhattacharya presently residing at Villa Riant L.ac, No.4 Chemindes

Garettes, 1295 Mies,Vaud, Switzerland.

Foiiuwing:

L.

12

-

S hadna weq A
tmc/,&(_a?uw ‘

Ihat we are the joint owners of premises No. 7B, Tiljala Place, P.S.
Karaya, Kolkata - 700 017 comprising of an area more or less § (ﬁ}fC)
kottahs with structure standing thereon. The said premises is a portion
of mother premises No. 7, Tiljala Place, Kolkata — 700 017 and the
same has been inherited by us by oneration of law.

That we are handing over the peaceful vacant possession of the
premises unto the present owners (1) Mr. Javed Akhter and Others of

44 D, Shamsul Huda Road, Kolkata — 700 01 7. P.S. Karaya on this
date in presence of the witness.

- That we make this declaration voluntarily without any coercion or

under pressure from anyone. This surrender is made in pursuance of
the agreement made on 2010.

. That the Owners have accepted the surrender and have taken

possession of the premises vacant by signing a copy of this
declaration.

. That we shall not be held responsible for any acts, deeds and things

related to the said property henceforth and all liabilities shall be borne
by the Landlords.

Withess:-

AS L Kuwasa &J*LL.T

Asit Bhattacharya



SURRENDER OF POSSESSION £€- %

We.Biresh Chandra Guha son of Late Sailesh Chandra Guha presently
residing at D4/503, Peerless Nagar, P.O- Panihati, P.S. Khardah, Kolkata -
700 114, Indira Bose wife of Ashish Baran Bose, presently residing at 164,
Bireshwar Banerjee Street, P.O- Bhadrakali, P.S- Uttarpara and Sanjukta
Guha Shyam,wife of RadheyShyam presently residing at FD-1, Flat- 2,

Sector- 11, P.S- Bidhannagar(N), Kolkata - 700 106, do hereby state the
following:

I. That we are the joint owners of premises No. 7D, Tiljala Place, P.S.
Karaya, Kolkata - 700 017 comprising of an area more or less 5 (five)
kottahs with structure standing theieon. The said premises is a portion
of mother premises No. 7. Tiljala Place, Kolkata — 700 017 and the
same has been inherited by us by operation of law.

(23]

- That premises No. 7D, Tiljala Place, Kolkata - 700 017 ground floor
plus four storied building consisting of several flats occupied by
different persons except 4(Four) fluts lying vacant under occupation
of the recorded owner 3 (Three) flats in the first floor and 1 (One) flat
on the 4" floor and part of car parking space.

3. That we are handing over the peaceful vacant possession of the
premises unto the present owners (1 ) Mr. Javed Akhter and Others of
44 D, Shamsul Huda Road, Kolkat: - 700 017, P.S. Karaya on this
date in presence of the witness.

4. That we make this declaration voluntarily without any coercion or

under pressure from anyone. This surrender is made in pursuance of
the agreement made on £.07.2010.

3. That the Owners have accepted the surrender and have taker
possession of the premises with occupiers / vacant fla
occupation of the above said owners by signing a ¢
declaration.

6. That we shall not be held responsible for any a
related to the said property henceforth and all li

by the present owners. &Q
Witness:- ' =Y
L R g “f
|
’. U;:ﬁam“h kks—-ﬁmr‘“‘u{\ \ Biresh Chandra Guh “
B \“ 3

hdisa Mae N -

> m ; f@’ Indira Bose ‘~. g

I ks Gk Slagon
g."'f--fo Saljukta uha—Sh;ml'
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SURRENDER OF POSSESSION

I, Rittom Guhathakurta son of Late Goutum Guhathakurta, presently residing
at do hereby state the following:

I. That we are the part owners of premises No. 7F & 7C, Tiljala Place,
P.S. Karaya, Kolkata - 700 017 comprising of an area more or less §
(five) kottahs with structure standing thereon. The said premises is a
portion of mother premises No. 7, Tiljala Place, Kolkata — 700 017
and the same has been inherited by us by operation of law.

2. That we are handing over the peaccful vacant possession of the
premises unto the present owners (1) Mr. Javed Akhter and Others of
44 D, Shamsul Huda Road, Kolkata ~ 700 017, P.S. Karaya on this

date in presence of the witness.

3. That we make this declaration voluntarily without any cog
under pressure from anyone. This surrender is made in p
the agreement made on 2010.

5. That we shall not be held responsible for any acts, deeds and things 4,"':;'\,’ < {‘p\

5 A o0~
related to the said property henceforth and all liabilities shall be borne 4 <7, :
',- 4 “‘/ h’?\‘? f S ¥

il

by the L.andlords. {f ¥
T

Rk e ¢
(g GunaTicntel{ 72
w Qe \ Sy =gt

Witness:- 7&, & \l/
SM “-EZW?"-F“V, Q‘W éa‘ k Rittom Guhathakurtra Nt o
tyc .

/ M % ,_}
Q .‘} .10




SURRENDER OF POSSESSION

We. Mousumi Guhathakurata wife of Late Animesh Guhathakurata, Sri
Kaushik Guhathakurata and Shouvik Guhathakurata son of Late Animesh
Guhathakurata, presently residing at 7C, | iljala Place. P.S. Karaya. Kolkata
- 700 017, do hereby state the following:

I That we are the part owners of premises No. 7F & 7C, Tiljala Place.
P.S. Karaya, Kolkata - 700 017 comprising of an area more or less 5
(five) kottahs with structure standing thereon. The said premises is a
portion of mother premises No. 7, Tiljala Place. Kolkata — 700 017
and the same has been inherited by us by operation of law.

2. That we are handing over the peacc ful vacant possession of the
premises unto the present owners (| ) Mr. Javed Akhter and Others of
44 D, Shamsul Huda Road, Kolkata - 700 017, P.S. Karaya on this
date in presence of the witness.

3. That we make this declaration voluntarily without any coercion or

under pressure from anyone. This surrender is made in pursuance of
the agreement made on 2010.

4. That the Owners have accepted the surrender and have taken
possession of the premises No.7F, Tiljala Place vacant land with
structure. Possession of the entire lirst floor of premises No.7C,
Tiljala Place will be delivered to the owners within 6 months as per
agreement made on ~ 2010.

5. That we shall not be held responsible for any acts, deeds
rclated to the said property henceforth and all liabilities
by the Landlords.

Witness:-
iﬁf}ﬁ:?m Jods B4 Mousumi GuhathiR
7 ko)t

8.71° *
Kaushik Guhathakurata

‘Mf%ﬁﬂ&éidm-{‘

Shouvik Guhaihakurata
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SURRENDER OF POSSESSION __45,9/

ata Guhathakurta wife of Late Nikhilesh Guhathakurta , presently
ng at 7C, Tiljala Place, P.S. Karaya, Kolkata — 700 017, do hereby state

the following:

()

('S

ng W %v-
%:éfz\wm Fhads

. That I am the part owners of premises No. 7F & 7C, 'liiljala Place,

P.S. Karaya, Kolkata — 700 017 comprising of an area more or less 5
(five) kottahs with structure standing thereon. The said premises is a
portion of mother premises No. 7, Tiljala Place, Kolkata — 700 017
and the same has been inherited by us by operation of law.

That | am handing over the peacefiii vavant possession of the premises
unto the present owners (1) Mr. Javed Akhter and Others of 44 D,

Shamsul Huda Road. Kolkata - 700 017, P.S. Karaya on this date in
presence of the witness.

That I make this declaration voluntarily without any coercion or under

pressure from anyone. This surrender is made in pursuance of the
agreement made on 2010.

. That the Owners have accepted the surrender and have taken

possession of the premises No.7F, Tiljala Place vacant land with
structure. Possession of the entire first floor of premises No.7C,
Tiljala Place will be delivered to the owners within
agreement made on 2010,

6 months as per

That 1 shall not be held responsib
related to the said property he
by the Landlords.

Witness:-
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SURRENDER OF POSSESSION

We, Jagannath Guhathakurta son of Late Sudhir Chandra Guha thakurta,
Utsav Guhathakurta son of Late Biswanath Guhathakurta, presently rc:sn!m_;_:
a 7C, Tiljala Place, P.S. Karaya, Kolkata - 700 017, Sipra Ghosh wife ol
Late Indu Bhusan Ghosh, presently residing at 29A, Sarat Ghosh Garden
Road, P.§- Kasba, Kolkata - 700 03 and Subhra Roy,wife of Sri
Amarendra Nath Roy, presently residing 11 66A, Pratapaditya Place, P.S-
Pollygunge. Kolkata - 700 026 . do hereby state e following:

. That we are the joint owners of premises No. 7C and 7E, Tiljala Placc.
P.S. Karaya, Kolkata - 700 017 co.nprising of an area more or less 5
(five) kottahs. The said premises is a portion of mother premises No.
7, Tiljala Place, Kolka

ta - 700 017 and the same has been inherited by
us by operation of law

I~

- That premises No, 7E. Tiljala Place. Kolkata — 700 017 is fully vacant

land and 7C_ Tiljala Place, Kolkat: 700 017 a residential building
the entire ground floor,

s

I'hat we are handing over the peaceful vacant possession of the
premises unto the present owners (1) Mr. Javed Akhter and Others ol

44 D, Shamsul Huda Road, Kolkata - 700 017.P.S. Karaya on this
date in presence of the witness.

. That we make this declaration voluntarily without any coercion or

under pressure from anyone. This surrender is made in pursuance ol
the agreement made on 2010,

That the Owners have accepted the surrender and have taken
possession of the premises No.7E, acant land and premises No.7( .
Tiljala Place, entire ground floor.

0. That we shall not be held responsible for any acts, deeds and things
velated to the said property henceforth and al] liabilities shall be borne
by the present owners.

Withess:-

L = M.\hﬁ‘é“m"ruk‘v«f;

g Lo ;‘4,., .

b Bt |
/ Mff?g- _ 3513“ A4 N m

&hpra Ghosh

S
D e’

= Subhra Ray
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SURRENDER OF POSSESSION

!, Chinmoy Guhathakurta son of Late Nirupam Guhathakurta , presently residing
at7¢, Tiljala Place, P.S.: Karaya, Kolkata — 700017, do hereby state the following:

1. That | am the part owner of premises No. 7F, Tiljala Place , P.S. Karaya,
Kolkata — 700017 comprising of an area more or less 5 (five) kottahs with
structure standing thereon, The said premises is a portion of mother

premises No.7, Tiljala Place, Kolkata — 700017 and the same has been
inherited by us by operation of law.

- Thatlam handing over the peaceful vacant possession of the premises
unta the present owners (1) Mr. Javed Akhter and Others of 44 D, Shamsul

Huda Road, Kolkata — 700017, p.S. Karaya on this date in presence of the
witness.

. That | make this declaration voluntarily without any coercion or under

pressure from anyone. This surrender is made in pursuance of the
agreement made on 2010.

That the Ewners have accepted the surrender and has taken possession of
'8y de

the Mv signing a copy of this declaration.

That | shall not be held responsible for any acts, deeds and things related to

the said property henceforth and all liabilities shall be borne by the
Landlords.

Witness:-

Shaleg wetiitey &
’ Kad-17 0

gt




*ﬁﬂ No“ P00 024 965 o4 P0e mae

"‘at._""ﬂ!ﬂ- 0 S8 cay

[¥¥19 T WEST B

* Now.wu 2 Vol No. 21 » )8« L3
ing No.......[ 240 Ymmfp.%.?ﬁ- Y
rtridge Paper IsSUed.....-...-;-.u.-uu }3" o0
1560

£ oy
76 0D

pPving Fog rdinary..,... 44+ vee 000 000 001 000
Py 3 Nea g;gent,......................
g Chargefor Map or Plag
roxiag Cha'}ges...............mnm

Wusd ArL g o <t &k G owy, A e e e

L ﬂ's'.:.‘”ﬂ;\.. *rerovas e
Vst o Ciurt Foes o, =
v Vetvg of Cariesg Paper
e wit s oof Plana,

LI SRS )ﬁ(‘.':_:,': G

L I L P l‘f‘ e

. Migpasy 'S

" v s v g B BT
o O vo e SIG

o bresb:r Areds F (0 & F vie. .

Kolkara

4 T4

Fecare Koot pox
Regisitu of AAOTRDRNG,

a4 g,

43813

LAlalEl B 8

I“ I

2./9

A il 8k L8} |

Ll s |

|




r_z '- xﬁ%’z_zmg Mmr@(mﬂfm‘?ﬂ _

L4
. ¢ [ . ]
SN ganl- U 24 p—=-1S
Na | . e -
;

DOCUME NTI\O,__/W GovLofW;schngal BOOK NO.... 7" ....

G Filing Form i

YBAE. ... A 5 T Registraion Directorate. PAGENO.......4./6&........
‘(Pagde N1p., . 1) THIS -f‘mbm. madé |on 9 o(litdx this

day] pf  Margh, One  $housand |nine  hud rea ahg
Nindty ejght between- | BEGUM . | LUTFUNNESSA Wife

of Khan ; Sahib %{o'ul.nin‘- wahiduzza,l_nan,- by
relifginn Islam, byl - .Prorags-i(]m_q- Property holder, resi-
d'i'nﬁ ‘at 16, Syed X6 Amdar # Avenue, Police
‘Station Ballygange; | Calcatid- 700 010 DIstrict [Soath

] s Ve e PR =

24~ Pargamas O 1 at. | present | of 10/, Toyenbi
Circplar Road, MotijHeel| - Commgreial Road, : Dhaka,

1 Béng.:adesh, reprasan@qd— by '_ hdr constityted Atforney
Amirhdain Atmed, |- sgn . of Latp Hafi Nairuddin
Abmeft of | 7/2F, -t Midjan Oztaghr = /|Lane, Confx,.

- (Pa ge _Io.‘ 2). 3
' & .

Polipe Stgtion | Karaya, | Cal.cuffta yoo 017 § ‘hereinafter

Ceallpd andl - - Hefeyred _Ibo hs thd = ' VENDOR™
| (whiph tqrms o _eFpression shallunless excluded by

or repugnait S0 the context be deemed

* =T : ;

to mean and 1nclud"e ) % her. " heips, executors, admin-

istrators, legall- iflapri-séﬂt_ati? s and | assignd)  of | the

one | part ;- A

LAND

JABED AKHTAR | son | of Late H| M, Ishagde

by Ireligion Islam, by -professlicn business, residing

— | :
at 44D, Shamsul Mudd Roadj, Police Station
Karaja, Calcl.‘.'l;.ta- ; .'?t;).O Q17 bereim fter dalled gnd
referred Ho a i s the PURCHASER™ (WEichtgrms
or expressions shall Unless excluded by gr repug-
nant| to ithe sublject or cohtext be dleemed to
‘mean - and | include his  helps, executorns, adminkstratorg,

.. legal representatives and | assigns) of |[the othgr

© Part|s 2

Contd, .P/4.
' Whergas c-n.e d :Pegry Mohan Banerjeel wes selzed
an& possessed of . 0 otherwise -well and suffiecllently
entiffled - fto f variou landdd properties Including

|
|
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PAGENO.....L..2000aivs :
; &
brer:llsesf Nb. T4~ MEIAIAC "'*'?laoe, - P. S} Karaya
3 (Prelvious]_y Ballygynge) - fndery the Then Municipal [imits
'_1- i of . the Cbrpomtion o ' Calchtta. |
i -Ahd whereas tHe sala { . 3 Ijairy : Mohgn Ballerjee |
3 T - ; |L
E *uas governed by |the | - !Jaya‘bha_gg . Schogl ’ of !
. <} B Hindh  law.| ~ ) A i I
w ; d .+ AND WHEREAG ps‘a r - Mghan > agnqrjea die€d intjestate
’ ] i leaving bghind survivigg - h _ two gons ?
b h Contd...H/3.| {
i 5,
P o nam 1y ANUKul - . “ | Chad ra |.—-[Baneffee and = Supratul Chandra
9 4 . 1
% i |- Panefjee a‘hd 3 ; *| nong|. else | who  joijntly _{inherited | . '
WL TR - amongst . other ; - the ,sTaid-_-'l \'proparty | being premiges | ;
¥ : "o, % TR Tiljal‘a Place and ~° pent ‘on
enjoying thp  same | as | ity jgint ¥ owners
therdof fo . -jthe epclusion of |others on T pay- | |
! ment | of = [taxes . | and other outigoings | to the
’ 3 _,-appnq[:riats ) anthorities and by exercising all
i . right of ownerghip ~ gccording to law bach
ha vinkg a | molety : sharre therein|, 1
i sl And wheread the — aia Afukul Chandra Banerjee i
: tl * - died ' intestdte on or aboput 28.8,19%88 leaving
) firé y i " g behini ' '_3_L rviving ‘his only| son . anfl theiy NEera]_
_' [ ity . [ ChBampa - Bdmerjee | who fnheritdda | the  undilided
B + (half), shape Contd. . ;
: e (Page | No|. 5)
i ¥ S oft - gtl the prpperties inejuding the property bding
- : 3 : T
_‘rj . .| premiges No. i . T11jala Placp, Calgutta nlﬂd went
N e ._,_,__“\ (.. on .| .enjoying  all | its u.lsufructs with his offher
Je B NG | sharedt  piptaw | [ cvam}s L P
f'*_(- ';f‘?:s\r;g,‘ 4 \}’,aymert . " of Y Municipal taxes  ang othep oltt. =
>\ ’~:ﬂ>_4rl¢:{§ ?{’koiﬁﬁﬂ ’ th thd applropriate- antlhorities. :
S¢ 2, : g 3 .
L subseguently the saild Sapratul Chandra
o ¥ee= " Banertles . filed i suit for bartition
h .'g A e &, . fagain_slt . the. | said Nirmal | Chgndra Banetjee bpfore
'('? '_.:_ e 5 the - | ~ PFiyst © Qooart ler the sab- Judgg at Alipore
] ‘i&_. i 2 -' VEx (W
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)ece.llibafnll

S| ; T - ger of |the afk:n*esa!.d

Nirmai \Chandra \ sanerjee \ was
F \all *bat plece— | and pereel

. @ !omastead\ 1land \ masﬁ_ﬂ#g 16 (sixtesn)
Rl ) 1 (tw ;\ ' \ Chitthks am" 13 (thir-

: o r teen) sq. rt.\ the 4gma- B ,\l- 1ittle

.~lf:'__._ i r more or | less \ina]_-irﬁ a tank i };!Y i measii=
o ) 50 N - 2 . ; . . S -

o remenL 17 Coptahs- m ess

baving @ 1 Yoney [ Bigha

|13 _(thirted \ (buo)‘ chlttaks amd
' 13 (thirteq! more \or Jess
Raed BN hal B¢ |Dpibi | pamhan#
Div sion 'B cq;ﬁ.‘bd.. ' ;
(page  |Nd. 7
pivisipn H, Toujl No. 2833 -bein;
No. 260 \ o) 0. 12 ) beiing
af\ Mu*ucipal Prémi!ses No. 7y \ Tiljs.la\ Place
l:f pref‘nse s \ No. ].1L, Dillkhuse \ stree‘b
rly pprtion \ of pr\smises No. \ 7, \ Tilja\la J
‘5. R. *’fice

\ 'p.. F B 1?gange,\ _

-tb%reof v tk; the axcl\lsion

on \en,’goy;m‘ the shme

'Gh% : \appropria e

11 rights of

i:handra Bangrjee

QlGNATUFlE OF REGL::TEH!M\ OFFICEH
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died leaing allso ~-hid. -~ " secopd vife . Sughama
' sundari Dedi.
contd..|.P/8. -
AED | WHEREAS Sm, “ lBashama Sundani Debi brough
a suit for declaration of hex title flor
naintenance /| from fhe Estgtar of"| Anukul | Chani Ta
Banetjee nce deceased||  being ' Titlg su Yo.
182 1909 {:* Befors  ~thp First Gourt
of |Subordinafte ‘Judge Lt ' W11 ‘pore, 24L Pargapas .
R » = i | e jt .
AND |WHEREAS by virtd of | a  Hecree paissea
, ~ the .sald pPourt the _.{|  propepty mer.‘l;ioned"r /.  hereinabove
'a1ong with .| other propett]l’es . - Weee chargefl flmr
maintenance of Sm, Sushama sandari” . . Debl.
And W hereas .|L: terms af the - ~ depree
passed by the sald Court| L e —— sald Sn.
Sgsbarma shmdari Dbl vas entiitled Lo get
her maintenance at the rate of -
Rs. 15/~ ber muﬁth, : ¢
1 . Cohpd...P/9
; And whereas the prope}'ty mentione
hereipnabove including other |propertie bé..ng subject
to, a ¢harge in - |ferms aof | the decree
passefl in the said suit being aforesaid title
suit 182 of [1909.
£ AND | WHEREAS the ‘said | | Nirmal Chand ra Eranarjee deci-
ded | to dell e b1 E:pe‘rtias free £10m all
" ‘encambrances |and charges. 2
AND | WHEREAS - on receipt of comsideratidn off
e RS, 5}400/- I ‘only the | | said Sm, Sushama Sdndari
h Debi: neeu-tTed a _rogistared Deed of Raldase
an’ £k inrdl, 1945 in favour lof Nirmal
\\  Chand®a Banerjee whdreby  shp rgleasdd and
) ] \ L ek E
",\ _dischgrged the aforesaid [r oparties incljuding ot):lar
E) p'I"o.pe:Itias from charge and as s | ueh tHe
T S§ kT ] L s e o ‘,_‘,-." -
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propprties being fportipn of premises No. 7 i1y 8 2
Jala . Place| and—|*part of 11, Difikhuge Street
formprly portion of | prami_sass No. My 11,
Jala Sedond Lane with : BIT- - rlght of ease- -
ment$ and | appurtbnances -~ _attaghed thereto become
free of’ charge, i
And ~wheraas since | | such | registedea Deed of
Relegse Hs “hToresaid, the| ~ said : Wirmal
. \-.- _ ._‘ £ ‘ .i. .
; ﬁ Chandra Banerjee | - as__ tin uninterrupted pOSS=
heaales essiqn of the afores | property bping }Fn}._
0" Wiawy cipal Premises | 'Ng, 7, - |Tljala Plgce apd
1 ) . = - v .‘. -4 ~Y ]
! k- part of 11, | Dilpuse Street { in the
s R ¥ oo : =T =7 g T S i : — -
A s s Subuaybg 4 _of the ~"ltown of I : cutta
/ 2% s ¢ and yent on- | -bnjoyipg . the samp on| payment
of | taxes : and other outgolings  |to thg aporo-
—— T i = s
priate ‘guthoritids ahd by exgrcising
all rights of ownershig acpording to 1lay.
' Contd, .R/10.[ ' '
A Y : ;
-‘f&.— ; and | whereas|® by a \| regisfiered’ - .|conveyange _ dated
the | 76h lapri1, | 1945 [\ made batwapbn e ” -. st
Nirmaj handra' | Banerjde Hherein callgd the vequdr
i- L i B the ox:ls ; part and Begam I.u.tfunmls'é;a, | the
SR : vendop hdrein, | thereid = calllea the |- pur¢haser
4 : L et t he othar part | and | regis te had . |in the
: ‘ office of] the qdub- Registr&xj Healdah
5 ‘Boele T ez Noswf-w I Volume No. 25 pages
7o to .80, = peing - [No, 613 for the year
1945, ths ' said NifL:al Chandra Banerjee
‘forthd eoﬁsidarqtim theseih nentioned sold, | trans-
_ ferred i and .coﬁveyud all that the demarcated
ravenye ~refleenad land meazsuring 16 Cottahs, 2
chi-t:aks and 13 . Sna ft, oors or : lbgg
inclhding - |a tank by meaurement 17 Cottahs
more or less ;  byving s total arga  of 3
Blehy = 33 Cottahs, 2 Chibtaks and 13

SIGNATURE OF REGISTERING OFFICER

K RIS,

e T R
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4 = PAGBMOL. i iace onns
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. 84. |+  feet be ‘the " .sama|| —"a _ 1little  mote
" or |1ess comprised of khas Mahall Dihi Panl
chabpagra, Divisilon-. . Vi, || sub- Divisipn H, Tomji
'o¥o.| = 28ds  bding~ . Hogding - Yo. 260  (old) No,
- 126 (ney) being fgortion [~ . of | premisds No,
Ty Tiljala|  Plaed and ' | | part e ‘of 11, Dilkhyse
R I strept (formerly [ - p'ortiﬂ-- . of | premisek o, 7,
;s . TMijhia 2d4 Laie,) - || pottee]. Station Hallygunge ‘_
gl [ s | =&, oftice | 8 "s“'ealdkh . within the| then
; l . Muni¢ipal Linits |- of_ |{the _corpz_ir'rai:io of Calcutia %
> R S S TN i e 1 1 of | 2 Pardatas | ana
Y PR _d_e_live.x.-.e.dﬂ" po‘ﬁge bsion | ,_,.,- dnte "/ and| 1 and
4 in favour|. of the said purchader - fully, abso-
1utél>‘ " apd  foreyer '.uhich is parti-culhrly e - i
; : tiondd 3 in the ‘ hedule L U thereupier '“ierilttan. I
» - - - - i
- S ARD WHEREAB since sfach” "7 | purchase| as afore- I3
) said | the vendor | hereip - hgut . her Dame m#ated i
e . - e > 7 |
b in the office of the then Corpora- E
. & tion| © of .| Caleabt§ and - | is in uninterrupted i
e e possession ‘| of thj‘ ! satal] premises is Lts i
' ’ absolhite cmp-td-.-:;-\ : i
chi s Ko, [11) _
A . _ , ;
owner thergof to- - tha: exclusion -_of | others ] 8
7 I on payment ~ off taxds and other oltgzoings to
;  the appropijdate authoilities and | by exercising
5 all rights Ok . owneriship gccording | to lgw, 1
vt ‘. +{ AND WHEREAS ta’ | the "ﬁssLssmant ‘recond Her
Fe et Y. mae b owmw ) recorded along | with one | peqry |
TOEE e e e o | 3 2 - |
S RTINS tog e vy gy Banerjee | . . whq| - bas the oWner i
2 B P I - poFtion oFf 5 TIJala ~ Plade. oy !
o AND - |WHEREAS stch puychase, the - vendor herein i
§on 3 ,*;'Jﬁéﬁq\\‘*ith her - oun| " fung gonstructdd a twp i
R ’7:5 Q‘.'&.l-.ﬁ-:..&- + o\\ ; : =~ -
23 ‘-"rfAF-:!Ui \ e : \
WY 7 ¢ . ucea buildfin in tHe said land
. ,/"{" KA ro‘ﬁ_\%&é\xay ed : plce g
: on or -about 1945 took
i copnecticn and elactric 1ine and is
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Filing F

Registration Directorate PNGERO:.... Gy v
T opprties . as Lts lbsoluta y 7
the _ : ex¢lasion of dthers‘l
': Td Ofher DUtEoIngS to e ’
~
and by exercising all

gcqgrd._u}g. to law,

5 |
{

o

e S

.wh::ret s 3 ‘sgid ‘_ipro ez:ty : at i Ti_JI
“Place bseguently T ~“being called, known,
and Assessqd 'g_ ' . pprtion - of premises
|74, 7 [ " and 7, | Tiljala
olice “'Station | . Karaya W ! Within the
RIcIpal ..(;.L'irpcrat:lqn Ward|~ -___o.
1962~ Ve for
| Pakfsthay~ ngw 1% Ban- -
t iy With hey xegkar  husting - _who I
pract ar. 1 Dhaly — HiLh Coyrt
b started Living there, The
- ’: L
. 14in . includipg the _said property beihg
5 | 3 ki ; Ll
v 7By N T_\\and o _ pla Place
of‘i -ﬁ_i»lkha 5 Cdntd, ,
" 12} _]
-lbok'ad affter by the
--along - with the . vendor nas
ppssession of - | the : said Pfoper=
4nd through her atents
wads g dIspfite at aly point
reg title and | possegsion bf*
roparties :
) a tout d [ Jam TV, 1953
r: - ; L |
uted- atitorney of the
bas e g know that some un-
persoﬁ ' 1nc1uding : one Sm, Nandita
s a | porticn the  suj
L« SRR of  the rqcordds - of
Manicipal Corporation it was
CHAS SOy

e
T ——

i
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: PAGErNO .................
il
: —-——Hla_t—-—-_tﬂe_—.ﬂ_&_ — prnp.q"y:./ hals babn Partitioned
; by Virtus of] Colirt' g order : The
aforgsaiq Gulla . Thakurta and othe~
Unaufhorised s “.are Aot | -4n possgssion
of e BropeTty ~Soms Doftion of the
saidqd ‘Prgperties ~ Hre. lying Vacant, - B
AND - WHEREAS -subsaqj:antly = AT oR | enquiry < wgs
Tevegled that thg Flaestitious persons{ 011
& false c-}.a-i.m- of ... title and by . Tarntising
frang Upoh the - court, falsely claiming t 3
T to o] oW uiiag'eillsr on Lhe basis
as  I"1f - Ipe Yendor  ‘[lhergin has trapsferreq 7
, the " propergy ta the said sm, ndita
Guhg Thakurts and gthers by
—way oF T eITeeT [ —exehings wIth [tbeir or o-
perty at Banglaldesh, N )
- “WHEREZS thel —vendds -harai’n never at
any point of t ime ! avinv gy hanged or
transferreq in A 0y Coftq, ,
] ge - No|, 13).T Sk
mannej whathoever the  prisperties herein conveyes to
d N R Nandita  Gaha Thakurta - and dthers or
to _ any body else,
AND . | WHERBAS affter having e th lenbyw ’
of ch fradulent acts o f |the saiqd " 8m, Nan-
dita Guha ‘Thalkarta and dthers the vendpr 7
her. erstwhile constituteq atforney
suit No, €3 of 1993 .Dow  pen-
the Courg of | the 2ng Civiy
Division) a Alipore for | decla-
vVendon is| the Dsolute |
g c;;}arty beren to be conveyled
Present and also beymanent and | man-
: Rt B
iction || ang other relilafs,
P SSENE
the vendor having attaineq aze

e

e A VU 30
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DOCUMENTNO. ... c........ o, Gowt, of West Bengal =
; AT SRR g RS : g Filing Form
....................... Registration Direclorate PAGENQ Lf z (7
and = being no . longer . ! convenienL for her
to cantir'!ﬁa i with t}_é property peaceflully and
to prdsecate with | t he litiggtion and | arso
to bear the 3 exb-:én-_s___'_el Se
AND [ WHEREAS the | Vendgr: decfided to convey
i it —l‘-—ra'm!‘er————:-ag Bty - pitIs — gra inferdst
= - i . o i R :
& An the .  broperty with right| . to coptinae the
o | -sata|  penathg YRy - - tigation| ¢ after  [veing
el S sabsfituted . . [ . theteth - 1T ‘and | ~ subject to
X & ‘-5"' _ final ' résult. - T -of [the salg pending
et R Titigatlon, ' s
* AND WHEREAS "k . Ppechaser 4 herer ™ / agreed to pur-
3 chase the prsfpa: ty on  sugh ‘confitions and
¥ at a  grice jof Rs., -1,80;000}- . (rupees four
. lacs and | eighty - thollsana ' only) i ~{ - res-
pect or tndivided th 1. (one f£ifth) share
therein, .
. CMtd -a -P/l‘ = f
o & 75
_ AND * | WHEREAS The VENDQR - has agrded =%
Wix AL o Q - EER-TT  “Ehel purchasdr for absolutd sale to
him all that t he undivided 1/4th (ohe
- fourtH) shhre and/’ : interest o revanue
o | redeenjed pomestead land measurin an rea of
. {f” :
: iid 1 (one) Biha, 13 (thirteen Cothahs, 2
- R : (two) Chittaks i n 13 ( tean) — 8o £4
be the:  game = |g 1little more or less toge-
‘thar with| a two toreyed pucea - Brick built
buildihg standingl on | a paftio e thereor and
, T R S .. also “other unguthiorised stmetares made by
P A S, LZEL N ERNE1:5 X B /0. 00410} T e ocelplers Ifclndifg water
connectinh, .privy, bath all ‘other fittings and
fixturds, e . plectric | connection, right
f'\ of easementls at:a'cth therein| - land ' also
’ A LNOTARY . A ; : ;
,e T PUBLIS .}
¢ o right to continue the ﬁuits/ eases
are pending in court comprised of

=
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L
Khas M.Jhal' Dihi - Pgﬁncham:Je gram - Divisign v Sub-
Divikion-  § “mouja No. 2833, 1 being
Holdfng No. 260 (old) No., 126 (new) being
portion of Munipipal . || Premfise Noy, 1, 7A{ 7B,
7c and 7D, fi1jaza Place . angd part of
G “i premises No. 11/, - Dlilkhnse . |-Street, _ Pdlice
s e A Station rava, | Caloufitas oo or7 within = ghd
i - calecytta anicipal| ~ gorp _a,t,ggp | - ward No. 65 ub-
: il Sl . Sk DO :
Al ~L Regigtration ‘Offihe .at Esald phy . 1p the Distirict
S ‘E : [ . ot |soutn 84 - -Pa_rganﬂ;}:-— | more fhlly des- .g
e ol ctibgd-  in J scheafiie reunder | - written at or
‘ Tor £ g . lowebad < _conaidilﬁai(»ioh o R 4,80, 000)/-
(Rupdes _ Four lacs eighty ; . thousang only)
subjelet to thg sald _ j 1itigation which are| pending
; befo the|  2ng Fourt of the| civil| Judgh (Senior
Di¥iston) at Alipors | and Y also supject
to ‘the pé?meﬁt of propontionate 'taxtrs ald
other odtgoings and to the cpnditiohs "and
incidpnces . Lipdgr . whieh the properfies are.  |(held, ’
Now ' [ mEI .+ Hnpenrome  WITHESSETH that -"
; .
AT RS in pursogncae of the aid agr'eenlent _and
'_f. o : in considgration “of the ™ sLid Contd, ,
a- o : : ; (Page || No.  1b)
: - d Sy
3 sam of Rs, 4}80,000/~, (Rupees Fgur lacs
> e eighty thonsang only) of * the Jawrul money of
Lt O ey o of = Ipdia | In  hama well and  [truly
s e . paid by the ' purgha ser to _ the . | verjor
; Yokt oo “ he etd ’ as per . Themo of .consfideration anctioned
1 A Pelow [ en- | _ T . befble the nu]m exaeubion of
S D these 'p’i‘ﬂ'ﬂ#é (the Feceipt whlereoi' the
PR e — . i
’l'ﬂ"--._OF'-f: Ne ‘dox doth h rdty 1and by thal repeipt here-
le A F::&;:glr : T&?qa_r written ad:?..t ard acknoylédge and i
A \ 4 .
LR llr::j?r“j* : *} .| #xx ~  [ana fiom  the sane and aYery part
I-' " r"\" > . hu . '3 . _—1
% e 3?1({11' ‘:‘Ifu Y !
_ % K(l.._ 27 f‘q:yﬂlerenr doth hereby acquit, release and fore~
Al ) r:.:; 2 ,,-/ever dischar t;ﬁe sa purchaser XX
N B
N " BN el —~ s e P
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DOCUMENTNO............. ok 11| Gow,of West Bengal BOOKNO....................
pe Filing Form
YEAR. ..0.oonroravsssasoniss _ Registration Directorate PAGENO......0. 58 ........
as Yell ag the said propertiés hereby
zonveyed 5 P salg -vemlbr dotih by these presents
grant, convey, ' gell, - transfsr,f__ ..assign ang
as‘sﬁfﬁ 5 —mmto ‘_ % he  purchaser his  hejrs,
ex_ecu"tors’ adm.‘l.l_listtLt 1ré‘jl ~| legal . | represeptatives and
assinb’ ' ana | that | dnatvidgd’ | 1/aen (gne fqurth
-_share| = and/ or | | intexést . in - plece | and  paxeel
Bt TFVHIIT!’ ﬁ'F'a'amr T homestead — [TaEd | Heasip ng 1
{ore) Bigha, 1B (t’hﬂrteen) =1+ GCottaks 2 (two
“Chittgcks and 3 L3 . i (Ahirt.o-_an)' Sa. £1., ba tHe
same a | -1ittle | | more. .or less| togethqr
with | = =] _fw:e...._-— ‘stdreyed ‘ old brick bailt
dwelling house | and ©  pther structurgs builatng,
TITtIr Sy xa o ¢ TIXCOTes, - | pTIvy,. water|. 1ine, electriic
connegtion . ohguing | o | $otal 1 —‘-:H&:b--———-&p&— —HATeT—
of approximftely 3240 Sq. g : includihg all
other easkmants © |add appurtenanges %ﬁachad thereto
compriised NI . DAL \_ Ppichannagtan, vision- ¥, Bub-
_ Divisibn = HY  Pedyi.i. NP,  sa By - Holding  No,
PR 1 260 | (e1d) No. | 126 (Bew) beihg pbrtion  pr
: |‘ . m&pal Premlses Tos. 7y 73.':' 7B} 7Cy
iy .| .and 7Dy .o  TilJala | Plgee  and bart  of premisgs No,
4 l e 2k, Dilkhusg Stireet], e 3. Khraya, Calcupta
s B ~E 700/ 019 and BED the | r1ght %o | contings]and
; gt carry on | with | the 4itle suit - No. 63
. f
i G E of 1993 . pepding before the _ gnd court of
e RO the fivil U ndge (Senioy Diviision ) at Alipgre,
A -'_-.I LT A 24~ ‘Pardamas Contd.,
:-. = (Page ) e, 1E6Y).
SRR QIR TR I subject o fingl result of | the
e M ‘M\ - sald _sait] ‘and also to enjoy the
bt '.'??-O/KMRU =% ?'/7\ future of | the decrep & i passed in thie
R e TOCM : : : = 2
i : -(?,-JOTA*_‘;’_T .'\ % ||sald. " | sadt- o Te particularly descriibed In
L CABIE IR : * [} ! i st
b A d:;é‘i‘f._};:é? B; & ;’:‘! the—[sthedute h?]' u-;ncﬂﬂ_‘ma'prgr with a1
. N g7 0 < | SR 2
“‘—"’/C’/ Tittings = ang fixtgres attached tharein or
ik \‘_‘_ Jl".f__',g( - PO E1
PR —; N M 1| s ' e T TR S S e ‘.
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PAGEINEY. . ... . v iiamnns
HoWs PEVER OTHRRWISEI the - _sald land hered!.ltaments >
me sshage, [tenaments| and ppemises or - gty ;Tart
" thergof now are . or -is| . or hereto-
for. were or was qﬁ:ﬁh’ted lodated, bounded |
[ carrda; —¥rpwm, MumbsTed desorfbed or dfstinguishef
" “togegher :rsh © fhe .. said  olf two  shoreyed
£ fe e g 1 :
0857 SR ] v 4 E— 1) - ~TaBd  dther stru|tares, FfHttings,
fixtyres, Nay s, pathsy| . pastages, cpmmon  fhn-
ces, hédges, water | coursey  amd Jail rights,
., Tibexties, - privileges, qgna', common walls, | aasambnts,
© appen ages | and appm*kenanqes whatFpever Cothe - said
1and | heredijements, | messua e s, tenements| an’d,/'; premifses
! Gl EE A il 2 ey
o belnnJgina I to or || in anyu:ise .appurtaining| thereto
or have | er at any fime hereto|  held, occupied,
enjoypd, - dcopefed,.|. . repdted, ~ldeemed, taken or | knoun
as part, | parcel or || number -~ ’__ thereof or
appurgenant . therpto and ‘all the estatd y " right
title intexest;. inheritgnce, use, Erust pOS+
ession in properiﬁies, claim and demalid. _what=
sogver Mumkx bpth af lLH and in eqiity
of the  verdor ¥hatsoever into up and
ever the said |land, hpredi tament, messdage,
tememgnts, and . praniser or any part theregf together!
with all deeds, pathL, dgcuments, writipgs, pnd
eviderces of titl ~ whaksoever w hich kxeln-
"Sj: vaf]?'- g I;el‘é-fes- to or copcerning the said
heredijtaments and premises or any othkr part
thereaf which are now : hereinafter shall
oF may Be in the dustody, power pogsession
"or |control of] the venddr of any |other  person
or persons from ubc#n she  dan pro-
cire the - same without any contd
‘ (Page NG. I
suip at law to bavg and  to
seld . - mbssuage, land ang piemises
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DOCUMENT NO I3 Goveio mBenm BOOKNO.. ..o,
i .. Filing Form
................ Registration Directorate PAGENO.....QM.,_..
f+ Desqribed in  the schedule | hereto or expresiseq —|
O |- . dntendrd - o - g to be unte agnq to t
use|. of - the purchaspr absolutely and | forever | ana
thay ' ‘not plthstndi . 13,1.7 act, ded, matker or
thi . by| the Yendor- | . done or |  exacufed or
knowlingly suffered |- T the cgntrary, she the
. Vendpr Doy _' ~ hath o 5. I - berseir zood right,
fu11 : power - lahd = 4pg | now - J.waul.ly, rightfully
[ . ~ and absolytely | Seized and -’ posselssed of or
: | ;;_\_ b Ly . B TN - i -
A othefrwise well ° .[and spfficiently tp the spld
pL . : messraga 1lgnd »| and premiges hereby} granted| or
S 8G ot we " and | every|™ 4 | parg the-
oo reof for a perceét ~am ihdefeasiblp estate
of inherifance withHout any ganner " [or - condiL 1
tion use|. trust’ or dtherwise - whatspever )
altep, ddfeat, shcumbey or make| vold the ‘[
sald| and That otwitstandinv ~any | siich att,
deed . [matter _or thi £ whatsoever as
Bt J | 2
_aforesaid the". vendor -fs hath - now' | in hersels
“ S ‘good right and full power tp _coljvay the
i : _' e 3 . sald .mg'sg_%ge?- and, ! tenement] and - premi ses
ey T Tk _hereby  cofveyed | on expressed sb o be
; : unto afd to t he use of the pur-
! T . ‘53 I — _chasdr i manner aforjesaiqd abd. thd vendor
" g is divegted of all rikx right titld inter-
est and | possessipn from the premises sold to
i o
- H : ] ;
g o the purchajser hnd the purchasg¢r is DU
:}1.... WL Jda possession ; of the ' same ‘and the pugchaser

‘ e S " shall a._nd may | at all tiges hereim ffer sub-

R S s T ) Lol 2 _

A b e TSN S | . ject to the | payment of quarterly taxes

e T e o e N ! ;

i R o : the HERIR AR THWMIEIpal COrHoTatT d
! . b -qulefly: wholfd: < - possess aand enjoy Ubel said
[AKHATO N’ LA e : = £
: :’LJT-’:',%J' " premilses and recei ve the rents | issues and

preof . without any [lawiol evicH
Fruption, :laimi or -demand 3 whatsdever
] ’
{
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=
\V‘.t
PAGENO........coneveis
from or by tLe - Vendor or - any other
perspn or p_arso;,!b' 3 ".fé‘vfull; or equitably ¢laim-
ing from un or iq trusg fqr  the vendon]
&n-d {Eas tﬁat '__ L A bl antd.
¥e
freely ahd clearlly | | @and bsolately dischargeq
seisgd j and hdrmless and kept imdw |indem.
nified against - -all ":a'sl}atlas,-; and . encumbrances
creafied B thel-: "vend P g any otHer person
g or |persons | JawEpITy oﬂ e _ 3 equitafly claiming
"from| andgr -« oo - dp.< trust for her further
that|’ 1 all person or - L " persqns
. bavin, ¢laiming’ BY  datate:
I.:‘ - i o B .:_‘-.-.t:-,'-l‘-n."-?-.‘—— E :
(- s [r" the sald land| and premises
or any p[art thereor under or in : tryst
for the vendpr ttha Vendor shall hd will =
from|  time to| time [ cana [ at all times
heredfter at the request and’ cost’ of | the
purchaser do, execute and pexform or calse
to be done, " eie,gnte*: " ang performed all
3 T e
such actsL deeds and things . whatspever flor
: further a nd more perfectly gssuring tHe s afld
landy - herefii taments tengnts and - gremises d
every part ther¢of unto and to the - y T
. : W z ¥ = :';__‘i-_,"-v-".._\_;_ *",‘_. e e SO
of the purchaser in O manner aforesaid as
shalll b may reasoh.:lply be required|
That there has not been any acfuisition
- g raqn_isi tiosn of the property
5 NPY any .au.tbnr-ity_ uh{at_szqew:!'.  That ks alsp no
SN ; - , ;
N'\g{ifl ent byithe corporation ht present in
) Su g nT ‘|-‘ d r - . E {
.'-"ffg{f Ry 3 of| the any portion of  the properties
taxes and other ouF'goings payablp in
:hafeor, ir not paid already
.3_1ah1'1-. ty " fof - sach payment shall vest
- the “vendox. The gurchaser will be
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DOCUMENTNO............ .. " GovLFiﬁW;s!Bensﬂ _ BOCBIOL .. vcovis it
. iling Form
........................ Regiétration Direcioratis PAGENO....Lp.35....0......
1iablle for . pdyment of ) lsu'ch . ofitgoings | from
the date " of & ey th_asi ; prrsen‘l‘. .
Be it stated that the  venic shal] suppprt
any. application made. _ by the purg¢haser For
mutgkion of hj.J = name in  the office| of
the' | -calcutfa Munile1 al-. - (Corporati . and| other
appr Jp-z'fiata auth, tlé_s:'_ cin . Jespsct - pf the
: - snkd...p/l8, <
! E 4 Bfoi)-;i-'ty- s :oh?é?ﬁ fi= ang - N3l " ad the ¢ost
] A 1., o |tha Y ~all- - thaf she may
AR - ol :
: = ’ E = 7 e S e i ™
g | . ; be requirdqd tol_{"do | for' that parpose
. ."'", e A ) and shall also EE - sdpport tﬁa_ .prgy-e‘i:. of [the
E R purchaser . | S B Bl reRRy . added T As plaintiff in
the sald pending| - | suid and to ¢ortinue
with| * the | guit. ' % !
_THAT this purchaser shall continue ' the hsuit
being 161 sud ¥No, 63 of | 1993 pen-
ding ~befpre . “:the 2nd el vil . u?-ge Court
(Senior ~ Diy "'3'3;61:):. _a( | Alipore. ¢+ and |7 glsp all
5 — : = bt ks .
e . -othex . casps and _-_*proc'e ings i aglsing out| of
5% wi =\ ) 1 : y ;
PUX" i 2 _the | eaid tk i uit and shd1 bo | at 1ibdrty
e T B . : to | enjoy | the isufructs of ' t he |decree
3 : T -to be passed in th sald  puit,
2 ¥ e 6 That if | in futare any omisgion or  did-
.‘. ' erepgneies are | detchtefl in tHese pregents
L : . - -
] -% T Het : the same will be rectifieq by . % vendgr
e, i‘: I 5 :
BT S by a proper  |Daed b Declaration and/. or
e SR - ractilfication . at the €0sts and efpenses of
: " the pur Baser,
. ; SCEELUEE | ABOVE REFERRED
T
‘ _H'\
that | “undivideq 1/4th (one Pourth) share
\\ _plege ‘and paresl of reyenus redeemed
Lic ‘k} ; ]
% k0~ hompiskead Jang' easuring a total arep of
g ] : ,}’.:cff/ (one) Bigha, 13 ( hirteen) cotfpahs, 2
pe T T I g%y ; .
A" k. SO O ! (docs == =!
Tl Sl iy \\ﬂ-ﬁ_‘:’ Py " 1 ; t
L . - ' : " ' G F REGISTERING OFFICER
i L LR ak SIGNATURE OF PRESENTANT li}i'il?.ﬁn ? .QFJ.'Q‘..E{J.J'A-'- . SqNATUHE (3 E? 2%
) C e % ; sy q n ] e e

T T
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e - D
A
‘tllﬁ i ;
it PAGENO._ ........ S
I _ -
-1k (two chitt taks and 13 (thirteen) 8q. feet,
be ‘the spamg P “11tH e . mbre o “  lass
together wifth two storeyed eld brick
built h-ousj' nd _ oth structures, | : builaiine
fittings, Cixtures, privy, 'r_q'gbar, line, ele;Eric
conngdction __haviy a tota] badilt  qgp M‘BL
“ : ) of appro tely .| ~ 8240 - sq i ft. and also
il all - other rights of | easemdnts attachefi
i) ] : : -, R I
it therein “together .| with | “the right to
e "I contihue title | sutt” | [No, |63 bt - 1be %
vedmei el BT e pending " Hefore .| the Second Court of
A J the' | ©Civil |  Judgq (SeRipr Btx Divisibn) _ ab
- Il,i T i - — 7 . — - i . - ;
f ,Alipope . compr sed " o]  Khgs Mihal Dihi-
Panchhnnagram, Diviséon. ¥, sub- | Mivision
H. Tonji|  Comtal,.
(Page | |No. -|20) ; ; -]
No. | 2833 Holdin Nol{ | ‘260 (o1 126 __[(mew)
baing portijon of pre m|iges No. ?; i EXY Ty
Tiljala Pllace  anfi part of premises No., i o
e Dilkhyse - Street. atpresenk portion : qf Y
: Municipal Premises e [ 7y TA,| 7B, 7C and
- {1 — o
‘ E “ 78, Tiljala Place, (as | |renambefed) lana part
; SANITRAE wags- . premises No. 1, . Dilkhdse treet, " H.S.
i t : — -
: : Karayd, Call:utta 700 019 | sdbs Registrafiion >
N | Officd at |Sealdah within the Cal cutth  Municlipal
; : . i
i Ccorporation ward No. 65 which| is
i . ‘butted ang bounded asi 41‘0110'&3 H
Rt ' 2 - 0n  the North 3 Dr, Biresh Guha Street
P [ LRCE = e ot (previofsly Dilkhuse Stregt),
: Loge - tebe Eas§ i Tiliala Place:
.:: S IR el T
pare (Rl ™ g1 Sapsul  Huda = Rdad; :
: . -] ) and i

&m“
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DOCUMENTNO............... % Govt, of West Bengal BOOKNO...................
5 iy PRlg Yo PAGE NO L3
........................ 17 Reqistration Directorate . A RIS O 1 e
On the .| West | Ctuporah.{on Road,
I WITNESS. WHEREOF- | the'| vemdor| has |. set and
subsdribed her  hinds _ lon  the day , mgnth 4nd year
first above | {writtaen,
SIGND - 5K AND DRLIfBRED in| . |
'p_raanc_a_ ofk I e o
% o - s 4 _
% L Remoy @oewl, N o0 Al CAME L ddey)

I T BTSN YN sl A )¢ Aloned  pd | Apn gt
W ! : Rt dd, ”ﬂ’d‘“ /""‘_ Sl m,@,,‘f% | sl
158 T ot o L B sl ferats tia,

= IR [ 4

HY

e« i

2 | fomas uk

bor| KA fe

VENDOR,

1\\5
k|

N,

" \/

o s ! Vo[ M Heatadpfen.
e “RECEIYED  of iand ||from ~ |the

within namel  purcHaser

i A | |, the within mentiloned . | sum
_ I“I‘ : ks of Rs. 4,80,000/- (Rupees | Four

Lacs ei -hty thougand omLyt)
being |’ the fnll [ considathim
money | .. toj have begn paid

by t‘ha purcpaser o the

AR G IR AR S as per memp below:

MEMO OF ZONSEDERAT ION
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SRR Typed|by : S :
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Govt, of W%st Bengal "
S Filing Form S
YEAR/(4F§2:§ : Registration Directorale N PAGENO...... 95
Fist pag '
THlS  DNDERTURE made oh ___ thi 20\b~
of March| . OBe thousa Nine H.,’ndmd and Ninety
e BE TW|EEN HEGUM LUTFUNNESSA, wife Di
! sal Mqulavi- Wwahiduzzaman, by |religion fsmal,
H g 4 .
1 by profgssion propsrty | Holder | residing at 16,
sgfeh Afr ‘ALY, Averie Police | station Ballyggnge
i -
calputta- ?DJ 0l9, :[district south 24 - quanas
at present of 1o/1, Toyanbi circuldr Road,
Mot] jheel commergcial rRoad ~ Dhakaj B4 '?l"';;lada sh
replesented by her cqnstituzed attorney Amiruddin
Ahméd son of Hate Haji - |wasiruddis
Ahde T/27} miajan ostagar | Lane,
co d.
page Nol.2)
police stakion Karya calcutth 700|017, hereinaftjer
aftqr- caljed ang referred to as the ve rdor |""
{which terms or exprpssion shall unles exdluded
by Cer repignaft to the context be deemsd to
a and inclyde her irs, executorp, administrators
leg replesentatiles anfl assigfs of th ONE
P
A NjD
IRP JNED son of Mess javed  pxhtar by
ralibion Islad, by | orofession  busliness
44p, shamsal Huda RGad Police stat lon Karya| Calcutta
J00 017 Baraionft chlled  And th cafarcad Lo
as the FUACHASER " (which terms or etpression | shall
unlegs ex¢luded oy br repignant to tha sub jhet
o | conteyr ba deeped o _ |__include
his heirs, exagutprs, administratcrs legal representatiyes
and | assigns of the OTHER | PART3s
cohtd
/r
4 pag® Ho. 3)
n’l”f:;'.]
i -
/ [ 1O wHZREAS oche Peary Mcfzan paper jee was | seized
H* eg .
U e | RBGH. Mo . ;
\ZA\ S, o WA A
WIS \NKOL-27 /
\"-;:""'Eu\;“-*-" (= IGNATURE OF PRESENTANT SIGNATURE OF REGISTERING OFFICER
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PAGE G
.n{I possessed ‘oi t{r - ot,-.\Trwin \ well ] and suf %ic!..ently
entitled - to »_n_wsau. landed l woper{inn i'ncludini
prdmices 7. | Tiljala| Place | Police \ station |
Kagya 2 .v_ri.mally ball lygunge m*dnr & then mnici
Linjits of the aor‘ﬁotLt!.on of leutta,
r—AE * RRAS the B———spasy Hoanesjae
vagd go vached by the payalhaga school '
1 -
o WHBRE 1.8 . peary mohay Banef jee died
intjestate leaving| behind surviving two sons
td,
page Ho. 4)
namply Amkul chandra | Baner jeg and Supratual
‘7 g ..__uhn-__j-aia‘a-‘i
inherited among offher saifl property ba ing
premises No.7, Tiljala Placs and want on
enjdying tlhe =me as itls joltt ners
T L p——— o
theyeof to -he exdlusiion of otherls qn
of ther outgolng
to the Lpsmpriai.- authorifies amd by claing |
atl right 34 w+rship agcoréing to 1
eac hpav ing a n'Lioty share thigrein,
AND WHER the l ankul |chandra panerje
3 1m+ui on or abou® op. 8 lach
leavling behind surviving - ‘his lonly son hnd
Nirmal chahdra Baner jee - who inher fited nd
the urdivided 1/2 half share
coptd
page §o. 5)
of all the prgpe_rtil s includihg the properctyr
beli oreises No.7. Tiljala Plate caloutta,
and want on | enjoying all its |usufructs with| hie |
otherp co sharef supratual chandra B rjeea [ 34
///f:ﬁ OFp; nt munficipal corporaf ion faxes othdr _
/ 0% RUKS s o the appropd late authoriti:@
T, Kr:-I Siele. YA i
Iy QT2 ¥
!i "?{ ‘:’ﬁf‘g *
d -4 Ragd. Mo,
13815/ ‘U]b; :..,
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_ |
WHEREAS subsegaqntly the said supratugl IJ"
hara Baderjee £ilda a it £dr  partifition ;I‘
inat tHe said Nirmdl chalndra Baner jee before Hhe
= i
i ol ooulrt £ the LTHM—JLLEQH—-——-- i
tithe suit 61,  |of  xmax 1011
R e i
B page Ko.é) : > é
WHEREAS " a £4nal - hecree from part it ion was
bed il  the |said suit in| terms of |the
oy ——
Vg a t :
_ b——scombiselone ———feport of n or about leth :
day of Decembef 1913, ; $!
AND | WHER in terms of the aforjesaid
£inal chree- Nirmal chandra Baner jee and was
L exciusively allotted alfl that p.!.acc apnd ?arcol
of revenug redleemed horrmtead land megsuring
16 . six:fen cpttahs, 2 EwWO chittacHs and | iku
13 thir tepn Bguare feet be  the same a lidtle
mor ol  leas indluding a tdnk o measurement
T Xr, savhrteen cottahs more or less
havi{ng a total area of 1 o Bighg , [
; 13 thir te 2 | two chittacks and | 13
i d
i thifteen sq £t mo of lesd copmprised | of
[ Khag Mahal dihi Pam}Lnnaqram division v ontd,
? : T - -
! nagg No. T)
: - L
we ik i sub pivipion H, Thuji F’- 2833 being holding
| o, 460 old No, 1p6 yew  being park ion of Municioml
| -
4 prenjises o ,7 til jala Place arjd part
! of premisep no,ll dilkhusa street
: formerly policJ statibn pallyqurge ) [ Offfice
sealldah Ln the distript < of 24 parganas
R ant on lenjaying the =said or its
ouner hereof to £ exclusion | of
4/ ) ’L\ others and went bo enjoyment enjoying| the sapme
Il,l N : y \\aa its absolyte owner therejof ojn
- T
' 1;“ = J[paynant of taxes and othgc outpo ings to  tpe
-\\. 1 ~ )
\_t'\’ Py ;’ ; = »
SIGNATURE OF PRESENTANT SIGNATURE OF REGISTERING OFFICER I
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YEAR
outgulngs to the appropriatg ' \ agthorities and ‘
by execclge exdrcizing all riahtls of|’ the |owne shio
acdording to law.
: e
SOWHIREAS - the sald anukul chandra paner {ee
d teaving also hia second wife snt
T .. L L—_'-‘-
sua}wma sundairi debi | cortd,
adge we. 8)
AND|  WHEREAS Sm| sushamé  Sundgri  Debf  brought
{3 a |suit for Heclaratign of| her title for mgintenance
i v . :
4 frop  the | estatel of " amjkul  chahdra Baner fee
ﬁ! s | paipg | titlel sudt _ No. 182
i‘ of 1909 befoie the £irst court i of
'ﬁ\ aaibhdcdlnata Iudge a- 'I.in(;u:g '_M. m
- AND uH:':RBa,‘l the R virtue of a Jesress
k 1 — -
H Frovis aci ’ =13 PR i SO rho :—-—‘—«.-u-‘
mentioned hereipabove aloma | with the or,}ler A dert es
wer4 chacged For maintena we of sm, sushmd sundat
dzb - L3
AND WHER SASEAXE in terms of the decree pagdsad
by the said bl It the |eald amt , sushma sandari
was ent it1 to " * her| ma fntenance at the
rate 0 the Rs. 15//- pef mont}
: cénr.:‘-,
Jage NO,9)
a3 as the  groperty | M
herdinabove including other proper| ies
belrg sublject : to a arge in trms and
of the dec e¢ passed in th aid suit
beirg aforesaid title suit no, L82 ~£ 190
AND | WHER-AS the Jsaid yirmal ., |chandra Baner jeel
decided LO sell the prc;pert...ca nd frelr from |all
encumbrances and chargep.
AND | WHERZAS the on : receipt of consideration
of Rs & %\\ only the gaid L sushma
a feqgistered degd of |Releassi
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on 1th april. Lo 45 ‘ in favqur of the Nirpal
chidndra Bhnerjee . | whereby she relea and | dischar pd
a the | o] M ihclyding .ot'l;ner
ordperties from charge and s sjch  the
prq serties being - portion of premisgs .75 I
pldce and part of the L1 dilkhusa street
fartneriy partion : athm_ﬂ no,l, £4lHale ..
secpnd  lang with all right of easement g and
an! i'tenanc.:ea - whatsr‘wver dttached theretg¢ nedame bgcame
freq of charges,
AND h‘H.BH.EASr sihce 4 | such reglstered eed of *
Relegase ap aforegald the | said Nirmal chandra | Banerjee
was i ‘unifterrupted possesdion the | aforesaid
progerty . being Mupicipal corparatiion premises
No,7 Tiljals Place and part of N1 .pilkhusa | stre-t
in the suburbs of che town of the calcutta
and went on erljoy4 ny the =amd bn payment of
taxep and other outgeimgs in to the
L] » w
apprporiate s ! authoritles and | by lexerciain
all rights off- ownership aceprding to the| law,
cont 8 .
page HoJ 10
AND WHERE by a regisfered conveyande dated
the 7th april, 1945 made |between | the said
Nirmgql chapndra baner jee therein called] the vendor
of the One - pprt. and bpgum LutfuruaJsa the | vendor
hegein :harej.n’ called the pur?_haser of _ t:hj
ofhgr part and |registered in the offic
of the : sub registry se].rmha in the
Boo i o,k volume No, 25 pageJ 1 to 80,
belirg nol 643 for ¢t year 1945 the @aid
Nir chapdra Haner jee for the consifleration therein
mentiioned sqld tnanpgerred ard| conveypd
a1l that the demproated revepue
i —‘Fﬁ!'rmu> Tand =] —m'tmfn—T'm“ ~

SIGNATURE OF PRESENTANT
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a 13 syare Joat ppre 0{' less inclufiing a }
by e astrement 17 cogtahs v{vqra ' 04 less havln;.
a total area of 1 |Bighas 13 gottahs 3
chittacks and 13 sunars feat be - |the samd alikt
ar less comgrised in of the khag
Mahal dini Panfpannagran diylisi n v  sub divisior
H- | Touji No, p833, beiny |Holding | No.260 old 0,126
New being portio of premipes Mo ,7 til jal
and pat |of 11 dilkhhsa street fo 1y
Portion of the premisep No ,7 til jala 2nd lanL
Pol {ce statien Ballpgunge 2 s. A. offipe [
! of t he | sealdah within the L en nicipal
¥ limiks SF the corpofation of " khe calcytta and th
i in the dlstrict of 24 parganas and delivered possess io -
i i unto and in . favour of thel said| parchager and| fully 4
- [ absplutely and forever which is part fcularjy ment |
r k.‘ f in| the s¢hedule AR thereundear writien, L
i -!'.*. i
Hal G AND 4as the | sinca T e 7
| as aforegald thg wendor herein got __her | -
y nutbted 11 the |office cLE y thk then
; ! 5._ eor poration of calautita is in unit er:z
|. | : :
: 1 i ;osgession of the sid premises as its
: i absglute coptd
i pate NP. 11)'
: { owne§r Lhereof to the excllusion of
! "- | on paymept of| the | taxes ard other outgo i
i to the aporoprigte aijthoritie and by
! H exercising all rights of the owne ship
o to law,
{ AND WHEREAS in the assassmeng
: name was reciorded along with
| i ho e
er gort ion of As
lce such |(purchaser|

===
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th yendor hdrein pith mar own find consfructdd
a two  stioreyed piceca bufilding in the |saild
1anfl and premls on or about 1945,
took watdr bnnection and | electrif line and is
enjpying the safid poperties as its apsnlute
ownlr " thefeof to the sxclusio of | otherwlde
on payment] of taxes and othey outgloings to
the approgriate authierities and by exerclsiryy alli
cights of] ownership according tq law,
AD|  WHERE ; the | said bropcty at 7, Tiljgla
plade mhlsaquohtly ing called known descr
and assesped ag port don of premiges no, 7, Ta
7B and T ard 7D, Tiljaljg Place pollice,
statlion Karya nw: witnin | the calcutt
munilcipal orporat i¢n ward Yo .65.
ANp | WHEREA$ ' on or about 1962 and |the
ve herain | s for han
now pangladesh to live with |her sband
whé was a actising advodate bE dhaka High
courk and h been started living ere the \
Propprties in Tndia - Including the sald propgrty |
el ny 1 78 78, 17 e| ama 7 D
téljala place and porticn of 11 cilkhusa |
c¢ntd
1 page No.12)
; | “tragt callc tta were looked after by tghe
; agen of the vepdor .,
1 ' AND WHERSAS ' allg along with tihe b erd or s
E i . ;
been in peacd£ful . ppssession of the id prpparties
#
; by | __and sthirough : -1 and thare
: was no dispite at any peint of t ime
b | = y
1 reqgaprding title and possesdion oz the s=aifi
l propefties, l
e '; . " :_,.'-—'—"_'-..“__
= gt “d ,}t' . A -
AN WHER /;"», '\1’1{ LA dn of abojt 23pd Janupry
§ s LK &Ply.{n;d“':":;\ox\ attorney of the Pladntiff
§ ey pitesll ole. PR =
' | Ml G ey iy )"
| Regqy ; ; .
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‘ PAGE MO vosrssnnnnsses {f' \
hasg cmal to know thaE | soma umutpo ised
peysons including o sm, :andit a gu! : Thakurta
oc+|piod a pdrtion of the | suie
Pr perty on enquircy of the racords of |the
callutta nicipal corporation it was ravealed
thar. the said suit property ha been| partitidned
by virtus of the bourts crder the afofesaid
nanfiita guha GQuha ¢hakurta and other
unagthorised p-:Lona dre a ot in pesgess ion of £he
saidl prgperty some- port i of the ia prqertiess
are lying pacant .,
AND WHERE subseguantly an unqulrﬁr it was
revealed that the ictitious parsdns on, a flee
cla of ticle and by pract isjing frpud
upm’ the court flaselly claiming themseflves
to be owners allegedly on the basis|
L the vendos herg in hds kransferrdd the
pro ity g the said smt . Nandita cuha
thak].\rta and otHers Y and by Wway of alleged
exchiinge the wikh ftheir property.- at Bangladesh,
,.\m WHERHAS the vendo herein neve
any point of time hav exchanged or
in any icontd,
pagp No, 133)

mannar what sogver the properties
gonveved +0 Q_Ti aaill ; Napliita Th
otheys or to any body else,

AND | WHEREAS after hay ing dome = =]
of such fraudylent a t ___the gaid ‘+

aul Thakurta and Irs the vendor
through her egstwhile cqnst ituted attorney
£iled| title suit Mg, 63 off 1993
now panding ot bE thd
Judge at aliporse
declafation Yendor is tHe

SBP
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owner - |of th1 property
hergby to be conveyed | by these esent and
als¢ pefrmansnt and nandatoky injunctio n| and ot her
reliefs,
AND m-masfas the vendor hav ing attainef age and
ie being no longer conveingnt for her to dontImue
wity _th- oparty poaceful Ly and tg possecite
mist the | 1ieigation _and hlso Lo - mr_ the | .
AlD|  WHEREAS the wendor dedided to comE
and t o) her : |__ticle | and inteérest and
in the pro ' \ with right .oy conl:hur
the| said | pendls lit1+t 1on after | being |ubst it-.ut.+
thedeln nd sijbject to |fimal  [result of ualn @id
pen%inq | {tigat loh,
AND WHEREAG the Purchajper herein agreed
purdhaae the 'proTny on | such ';_c"nndi‘:,tigrr
and [ at price nll e, 4,$0,000/~ | Ripees | four
lakha ght ;tlha-uanai only in  rfspeg of|

; Lrath folcth  chajce shersin
do
pace| o 14)
AND WRERBAS " the| vendor s agreed wIth  the |
Oyl
pur dhaser for alisolute sale to him all | that
tha undivided 1/4th one |£fouth share and | or
interest of fevenue redeemge honjesteda land
ma+r1nq an arda of : 5 one bigha 1B thirtpen
cot:lahs ' a d thittacks and 13
r.m.+een sy n:J ‘. feet bhe thel =me a litkle
mr{ of ! together with the a two
s d pucca brick built building
starfiing /ﬁﬁ" (3?8\’\\ bort ion thiereof and al so her
7 > "{E; \
other unau’ - ;.-‘.,‘Eff U"-“ai‘-\ J.}%:mcmma made by che said
Ir N -.,}.,‘mi ¥
said undl.“:l?g isda:_J;;?'!}," \ 4 ficcuplers of includitg water| connectilen
L GABSLELA T
privy '.\\ g.‘h‘ 38 159b !UT/Z‘;‘; ther g£ittings and fixturep
RN o T )

elec[:.rlc N oL . of easements and attached

SIGNATURE OF REGISTERING OFFICER




hed

thhrein the \rith. \ “to cont irue
the sulg pend ing in
couft mahal dini Pdnchannagy?
division Tom ji No, 2843
beipg Hold ew peing portion
of Munj.ci. 23 7B tc and
D tdl jalla premises
— Ol Aillkhusa ion
700{017 Munidipal

_emJn:nP inn

e i

at ual.d[ah 24
parganas in the schedule
hersunder a total
congideratio Rupees ifou r lakhs
s.‘.ql{ty thol to  the | said
litigation e the 2nd
and| ecourt e -Tiﬂt J
division ‘sub j*nct-. kel the
paynent taxaes| . and
oth outg cond itions
and incl the Pro pnr'tias are
held,
HOW THIS in pPursuance of
the said nsideratipn of
the mid
sum of four  lakhs| eight)
t houlsand lawfil mo b £ rh
Unidn well and truly
paiad by erdor heretpas
_per L mamd M halow
on or of thiese o esents
the receij vendo} doth | hereby
and by hereupde written | admit
amd aCcKNow From the sdme and

— .
PN AMBRUE,

i UMEM” No319
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e and every part thereof doth Thereby poquit
ease and  £érever discharge tHe =said Purchaspr
11 and as  thé  aald  peodartdes | herehy | eonnuayed |
smid vendor doth by thege presents gfant,
Iev a.mF sell!  trapsfer  laggion | and absure unto
Pyrchaser his heirs, expcutors,
nistrators Jlegal represaptay ives and as ;&ns and
fhat undiv ided 1/4th s Ong  fourth|share
or intlegest in flece and pafcel of
oe redeendd hm-r-T\ h | m
Ome Bigha 13 thirteen cottah 2 two
Ltacks and 13 thirdeen sguare feet be  thg
2 little more or less together with
two storeyed ©ld brick buile dwell Ing
be andg other gtructures, building fittings
Lures pddvy water 1ine alectric congect ion
ing a fotal b uilt up area qf approfimataly
sduare Feet including all otiexr
b nt s and Appurtenarices atfrached thereto comprided
pDihi Panchannagram d vJszan v sul divisijon
touid No, 2833 h-1fing ,250 old Yo, 126
pein pPortion of prpsent  Minicipal cor poratiion
premises No .7 T ®B, 1c and D
jala place and  |part of pfemises no,ll, dilkbus
et Police station Karya calcuttd 700 019,
also the right to cont irue and carry
with the title suflt no .63 of 1lc93
court of he
at alipcre 24
resulE c‘t the
enjoy the fruits
Pagsed Ih e =aid |
the sched: le

SIGNATURE OF REGISTERING OFFICER
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hegeunder wiitten together| with the a1l flittings
anq  fixtufes attaghed therein OR |HOWSOEVER| OTHERWISE
thd said land hered izaments mesguage Lenaments and
prqmiaes or any parg thereof] no w arp or

is or heretofgre were or was situatefi locat
bounded called known numpered described in or
digtimguished together with the sala 0ld twp
————stgeyged 1 heidk  hudfle Monse a
strjuctures fittings a £ ixfures | ways paths and
padsages SOmmo ] fenp hegg;es ter courses ggd ail
rights libedties privileq'ws a wallg comm l)n
1 = easemenls  appehdages  and appulrtonmées what sopvar
to the ﬂsaid lang hdreditaments and massuage
tepements  and priend ses belong ing to the or in
any| wise apgurtaining thereto or have of at
amg‘; ime [Lg;gto held pccupied enjoyefli accepted
rephited deemed taken dqr Knowp as part ‘par|cel
of land or nmber thereof
or dppurtgnant thereto and all that the estate right
rtrre frcerot Sthreryieanes > Loy pogsadoion
in properiies ~ladim Qr ami a what soaver .
both at 1aw and in equity of Ehe ve
whaksoever into upon and over the
saif lang hereditaments messyage tengrnents apd
prapnis s or any part thereof flogether |with
al)l  deeds paths document |writings | ama
evifiences of tikle whatsowpr ‘which the éxclusive
rolhios e L0 or Jf.nggrnim the said
herpditamentd . argd premises or any
ahep part therdof which are now or
herginatter jphall ar may be in the
cusfody power posgession or control of |the
venfior or any or per sonj
frop fwhom she the game without
cOan.
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sange wikhout By )
contd
page N.17)
action of or  =sult at law T0 _H AND ; TO
potp  the eaid messuage  land and | premis
degcribed in the chedule hereto or exoressed
or intenfled s0 to be int.o and tp the
use - of |the Pujchaser absolutely and| £forever] AND  [THAT
NOWT ISHTAND I any act| deefi matter| or thing
by the vendof dons| or execated or | knowingly
suflfered td the contyary she the vendor
now hath in herself good afda rig
and full power and are ngw lawffully r{ight£ul ly]
and absolutely sejlzed a pogsessed of or otherwlise
welfl am suffic¢iently to the said - messe
ises hereby qriJnt.ed b exjpressed
ard ery pret thereof for perfect
estate of inherjitance without
o mition use trust or] otherwipe
lte . gf:ﬁt n 5 or make yvoid
THAT| NOTWITHSTANDING any auch apt dead,
iy whatspever as afac e safld the vendfp
. ‘herself good right full Pnd
to cpnv ey the said
tenementp and premises hercepy
or expess e 80 td ba into
use of the purchaspr
in manngr . aforesald and the vendor
is diveqted o all right title intprest
and possg¢ssion £rof the premfises sold ko the
purfphaser and the Purchaser is fol 15
in possegsion of the game apd Tt Purchaser
shajl and may At ~ oo - heteinaft
a Y A OF ,S%X s e3 er
e — T
/, Q 1AR ’O ;
subjiact to thj ) ; AR U sl |\ the -yu3rterly taxes
17 ) - v
i o1 InoTamsh \”
to the calcuct | [ b E ﬂ‘f’“ﬁ#ﬂl : \ corporat lon peacegbly
\Z 343, No.. |
\ B15:204 .
m‘n}d. A\l (!_):_-‘_‘,;].. 8 ,:_-:,:J,
NATURE OF PRESENTANT B *"'""/:‘(:")/’ SIGNATURE OF REGISTERING OFFICER
i o velociset s f
S



H‘go\

i

323

\%)/ : HOCUMENT NO
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and quiptly | bld  pkesess and enjoy  the said
premises and ive the |[rents - issudes ! . s
i
i ; i
ar;l pT'ofits thereof witghout any  lawfull 4
aviction interruption claim or demapd whatsopver
£riom or by tﬁr vendor any other
{
person or sons awfully or equitably claiming A
under or in trupk for the vendor | ;
a that frec £rom and clear | contd,
page No,l8) |
- ¥ and clearly and |abgolutely discharged raised
hafml ess and kept indenfni £ied agalnpt  all | estate 1
anfl ejcumberearjces created by the |vendor ‘!
or any ocher person or person lawfglly of ayuitabl 4
clpining  |zrom ugder |or 40 trust  for | the npr
FU RTHER ~ that] the venddr ' and| all person o :
hav ing lawfully nd equitably claiming
;nzr ” astmf or]  intefest in the¢ said land
an pnmi[ses or anr = part _ thereoz
- i ¥ B =
e oc  inl srugt for | | vendor |  the |vendor | , i
s
shill a will £rgm t to . time and at| all ' —
thLas . hefreatter at the refuest ard egst of the 1 : -
puychaser do Fxn'cute and perforp or  causs i
i
to = | dowe executed | ana forned [all - "
gt 2
sudh  acts deeds amd - thingp whafsoever for
fudthhe and mork perfectly assurjing thd said | A b
laj]d  hereflitaments and tenemgnts and ises 3nd
evedry part thergof unto and to the Jse e
of the . rugchaser in mannsr aforesafld - —
pam o
as shall or ¥ reasonably be required 5
TH there his nog beg¢n any acyuifisition or , 5| i
i T
reguisition of the property by any  aukhority ™ —
whakscever thecre Ls al sq no | alignmeng of by EA
t ratdon E in respect of Sy
e -
the sald any pPropectifs and  all - b
iy %
taxps qnd otrﬁ' payable in reppect HE U
E it
i - =
SBp ) e .I /;’ffffn
\! :'fcr):f_'-' ' ‘p"l'l.—'RE GF PR
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hect o£ thel any portion of the ptopertis s
all taxes| and other jputgolngs and | payable in
bact o £ t therdof if not pald Already
p liability of syech paympent )lem.k
11 vest wiith tHe vendof thy Purchaser ' will
liable for payment of such ountg-oinqs Xax
X L. |
thel date of [hese bresents,
i AND i ST ADEY '1;4:_"[‘ _I_-'ha ,".‘._"".ﬂ‘:— o |
sugport By applicat lon| made by the Purchasaer
mitat ion of hils nage in  the| office of
caltutta Maniclmal cdrpprat ion and other
apprppriate auﬁhor:.tiea in respect of the
contd,
page No 19:
propprty aby chrweyed pnd  will at the
of the purchaser ido alp that the
may be required €0 do for
that purpose and ghall al sugport the
prayer ¥ the pur¢has¢i‘ to be added as
plahnt UE £ in tHe sald perding sit dnd to
contine with the suit
THAT the Purthasec shall contime the edde
baing title| suic P of 1993 peniing  befgre the
civil dqudges coujct senior dlviJion at
alipdre and 4lso other rases  ard
ed ings ariging ouk of the said su it
shall be at liberty toJ.njoy the safla
usufrpcts of the decree to bpe
passed In  the said suiy, v
THAT i1 - in Eutzued any omipsion or disprepencies
datad¢ted iin th se sents the
same ”26‘ ""-F &tn'l e crifiad] W i) .
! ‘rﬂ . A
the /Na~ 2 deed off dpclarat i and / of
7 L WARD ﬁ\l = \
rect.iil.cati&'l\.:‘ KA TOY \7 \ Yne cosy and IXpanses
- [ nQTaHY } | y
et 100 A
the * | pubchssel r
o S i oo, L) =
LY ‘ r N\ ; :. i 4 ./, J#"/
i 3 )
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PAGEMD... .. .. isx vrtie (( i% .
SCHE LE MEOVE  REFERRED
Td 3
Al THAP undivided - Yrdth pr@  fouxth sr{ace of plees
and parce of reveme edeemed bomeisted land
megsuring a tptal area of 1 one tb:l.gha.
13 thiftean cottahs P two
chittacks and 13 Fhirteen square feet be the same
a little more of legs togejther witkh
th fwo stioreyed old . 41;1::!: milt
houjse 3nd other stfuctures muamg e tings £ixtures
peivy water llne eledtriz  cpnnection having a to
built up are of aporoXimately 3240 square feet
and al so all other rights of
attachment actac therein together with
the right tb  continue title |suit .63 4 1903
now pendiny before tHe secpnd . pautt of the
civil Judge T T (S - a
qoq;lr:l..ui b f Khap’ ahal daihi Panch m
division v sub pivisioh H Touji | conkd,
contd,
r
NO., 2833 holidi _wg._zs_qu,u_l.f_m_
of premises o J7 tiljala Place | and Dart of premi
no, 1 dilkhusa street - at present, pottion
of |Municipal Hremises " No,7 7a |78, P oL
1D, Tdljala klace Eﬂ rehumbered and paft
of |premises no.11 dilkhusa  ftreet polics. |station
Karyg dalcutta 780 Q19 sub | registration
office l.t. dealdah within the calautts
n:-:T nunl.cd.;hl cor paratilon ward jo .65 which is
buttdd  and bound ed aa{ £ollowss -
ON the th 1 nr BRiresh guha gtraae
———-| Prev iously dilkhusa street,
Py s UK J_/'\\ :
‘z:}";-""* ;‘ 4"‘\:{
]

SBp

FRTALI G -
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'f on the loast A TiYjala Place,
.f"\- =
i
f
| on | the south | 3 sy, Saipil  Mudd  Road Jand,
on “the west Y dorporat Road
IN | WITNESS WH 3 the vendor has sat and subserib
i her | hands on | the Y  mohth aid year  first
aboye wrikcan,
SIGNED DELIYERED
: ﬂ-fl,éwwcf Cﬁm;‘} b d o)
in

the Eresance of

»C
1. F%’\Mi o Q-CJ»(LQ. ‘?-‘_["—J-Ld 7 M o 7 4
] R Ppb ey bdel Vol goo},, 7T | ey
v v v
Rovd. s | /2 | 7
-:*. VENDOR
S 4t :
: Rl b o )
| lre ] /S,Et/ﬂOA@—/ L] é’ﬁ—/
(:3 L.——rj\ . \
Larl 12 )
2y [
contd|  page N, 21)
Recelfed of and £rom
the withinnagled Pufchaser
the fwithy ioneq. e
‘ n | mentioned eum ’/_.;-_:‘/,,. (j?}‘
i Y = » N
of /s, 4,80.000/- Mpees four ,ji.‘},-*/ﬂtﬁlvr‘n\:fﬁx
" lakhs Sighty | thodsard onlyj) e $7I:J<(Ynj \T )
. tiad | P
being | the " fall '
3 conu:[c*ration_ money, to
:;have bedn \pa.lli_ by
k.hg PurcHaser to
! Vondoa ak per
 Aionscl
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(PAGE NOJ I
THIS - INDENTURE nade . on this :
QO[L ‘ day| of MAYel,.
March , one thousand nine hindred and ninety
elght [BETWEEN | BHGUM — LUTFUNRESSI wife
Khan Sahib Houla_wi - dakidsxx  Wahjduzzaman, by religion
Islay by profesLion property - holder , residinq at
i , syed Amifp 4] - 4venue - P. S. Iaallygung E
Calefjitta - 700 019 , 2 Distriet South 24 - PLrganas
at XprEsERERt present’ " of 10/1, - Ipyendi Circular
Road |, otifheel Commepcial foad, Dhaka ,
Baog ledesh , represented by her | constitubed Attorney
Amirdddin Abued [, soh  of late | . Haji = [Nasiruddin|
o (> S B ] Tafan Ostgzar e
cpotdee.s /= 2.
Ec}l;l.cle station Karaya Cajcutta - 17 , hereinafter
callefi ang referred to as the | "VENDOR" (Phich
CETE [ expreysion Stratt TITtesS erciuded
H : =
. AT . )
by or repugngnt o the copt=ext be i eamed
to, | wmean ard igelude her | hejirs, expeutors,
adminfstrators, legal repregentatives aod assfgns)
£ the QNE PART :
_ A N D
SAEID) PAHVEEN wife of Javed Akhtal by
religion Islam, oy proafession DUSIAess |,
residing at T 4@ , Shagsu} Ruda foag| Police
Statign KT'aya Calcuttd - 17 , hereiparter called
and refarx’led To as trE *PURCHTIRT ttrictr
terms ml.t‘ expressions shall] ynless exclyded
by or repugnang Yo the subject or cedntext
be deemed to| meap and inelude her  heirs
—_— executfiors, admifiistrators lel,;al represertatives and
¥ I assignd ) of the | DTHER PARP .
/;,._.-——..f""-..
Contd.). . B/ *:5.0!77‘\\\
e '(f". \../ Ty ‘\ .
R WHEREA4S ohe peary ’% u-—iga!ﬁ}g\\ Baderjee
f Arcy | DF) therwi welll
seizeli and ]*;TU gl or otherwige
. |_Pubuic | )i

m (Hoss b st M;,,

I
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and sufficiently entitled W to various landed ‘ propertid
inc 1hdlng premises no. N 'iljala . |Place,
P.S. Karay3 (Previously Ballygupge ) under the
then Hunicipal limits of the coer:ration J 3 .- 4
- ! P F :
of Calcufita J -——'—I_'""Dema
AND WEERE the saild peary Mohor Bangrjee J 1-;-;:.\
; -
was govgroed by the Dayabhaga School of
~ Hind W o, 4 ; __——1——
A¥D s
AND WHEHEAS] pepry Mohoao| B4nerjee died - i Vs
' |
integtate eaving beliind surviviog 0is two e -
sons
COLEQ.sre P/ o L
AND !
namely Anujul Chardra Sdgnerjes and Sugratul P
Chandra ‘BEner)ee and none else who :
jointly inherite apongst otner the spid redeclen
prope‘rty being premises no 7 4 Tiljpla Place
—and Yent 5 ehjoy10g The Same | &% . [t LDl
s S4w
e e : ;
exclugion of
ar L
otherp “pn payment of taxps and| other . Ioutgnings Y
17 \
to the appjropriate authoritips  and by bxericising a T
all |rights o owngrship accordibg b law each || cothats
havin a iety : share therein
. Tz LrUge
aEREAKX XA BARKS
AND WHEERB the said apn Angkal Chandra 3
Banerjee di idtestate on or about 28.8,1908
: sea -
leavigg hiod surviving his only son Ao
and | heir Nirmal Chandra Binerjee who S
inherited the undivid 5 S (Falt)
and
contfi.es B/ =5s
of all the prope 1es i nc luding the property o
i 1
being prepises no. e Filjala Place , Talputta . -
and went on enjoyipg i 11 1ts nsuirop
[
: . g = :
with his other co /;,/:éhacﬂ; ’ksupmt:l chapndra B4
F 7 N
7ASY T \
et paye o ot munic '\n'l.rf!,c"-} %:’a‘fﬁj’ri\ \-/\\ and Dth?r

IR
odlnzs to | the apﬂrﬂ'ﬁ:fi&t&_.-_—_,;_,-(_: a itips .
; i ; }
'm il o L ~ J

SIGNATURE
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AND WHEREA s‘absequrnt y the said sl.lpratul
chandra 3anerjke £1illed a suit for parxfiian
partition “agpinst e Sald | Wirmal | Chandra |' “anerjes before
the first couft off the sub - Judge at Alipore
being Litle suit no. 60 of
1911,
tontd. .. B/ -6
AND WHEREAS 4 final declee. for partitipn
was passefl ig the said syilt in  ter of
ThHe (-4 ETOOEr ' S TEpOT T Foout Foth
day | of Dec embér 1pl2 .
AND WHEREAS i termp of | the oresald final 4
decrese  Nirfal cHandra Banerje was exclusipely
allotfced all THAT — pI O [ aIc ' TE
redeeped ‘homestedd Land measuring 16 (sixteen)
cottaps 2 (two ) ghittaks and 13 (thifpteen)
Sq. It. " be the ame a littfle move
or less 1ncludind a8 a tank by messurement
17 ( seventgen) cottahs wmore or |less having
a total area of 1l(one ) Bighg 13 (thirte¢n)
cothalys 2 (FNO) chittaq and = IS ATAEcRnnd |
thirtgen ) sq. L. norg or | less compt iseéd of khas Mahal Qihi
panchinn Division a
contd..k p/=T.
sub - pivision B, Touji 00. 2833 being Holding
noe« 260 (old) no. 126 (new) beidg portfion
of Municibal plenises no. ¥ s Tiljala Palade
and part of| premis no. 11 Bilkdusa
ek {"n‘mﬂ_*“ly P Bs. Balllygunge 5.RJ| Office| Sealdah,
in he pigtrict of 24 - phrganas and
went on | enjoying thle - sald propgrties as its
sole owner |.  thereafl to the exclysiso of dthers
and went /f\_'—- the same - &s
2 2]\

its absoldbé) . tHereor S [payment of

P Janad .

! TN\

; ,.gmr 374k g to the appropripte authorities

© 0.75 Palse
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PAGEND.......c.connvens
YEAR..
and | by ¢xXercialing ~all] rights of | ownershfp of
accorfiing to law |[. sadiobaid
ABD | WHEHEAS the | said Aoukul Chapdra Banefjee properiies
died leaving 1so his decond wife and
Sm. SusHama Sundari Detlt . DEGHESES
c.-uid... p/—..B.' § I 11,
AND WHEREAS Su. Susqama Sundari Ddbi  Brought preuijes
a suit for declaration of r title flor maigtenance the
Y . . X " atiaghed
from | the lestate of Hnoinl chandra Banerjee
¥ v T T T T AIE 'I‘_‘
since decleased being title sui no, 182 -
Y ¥ Y Relegse
of 1909 beforg the Tirpt egurt of]
subordinate Judge at Allipore 24 - | Parganas |. Chaadra
* - of -t
AND REAS by virtue |[of a decrde pasped by preuipes
the said court ; the projerty Zentlonkd . e Sy of 34
: - - : /500 8
above alpng with other properties . werp chargef
for | maiBveasge wgintenance ‘of Sm. | Sushama| Sundarf enjoyfas
Debi . - other
AND WHERBAS in terms bt - ‘the decree pashed by | the by -
said cpurt the $aid Sa . Sushama Sundafi ta
Debi was enfjit led to gel her| maiptenance at
the rate. of Rse |104= per month . ) A¥D
contd.. | p/-9. the | 7t
- i . Nirma
AND WHEREALS the peaperty mentioned hereinaboye
4ndidal includiog other properties bbédlog  gubject tfo @ Veid 28
charge in terms | of the decred passkq 15 %S Thetndie.
said suit beplog aforesalld pitle suit the
2R $0. 182 of 1909.
ia ED
AND WHEREAS the said Nirmgl  Chagdra anerjee in
, decided t9 sell the properti#»s : free ° ~| from all 2
encumbfances nd charges . e yeur
3 ] ~“anerjlec
AND WHE HEAS on receipt of copnsideration qf
i sold,
oDl - only safid Sm., Sushama Syndari
Bs. 5,4Q00/ y //UE% a ’
Debi execyfted K'ﬁ ) n’yp dfed of Sday
0O 4
! .Jf adl - AL =)
releas¢ on 7th i K \ i\\ 1945 in favour s
'SBP . xk pl_h“ ‘_(
&:o o LS ; . SR
% \"L "/ SIGNATURE Ol
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PAGEND.....covansansass
3
or less inc lu:}in; a lank by measurgmen
17 cottah$ morg or less ‘ having a total
are £ 1 Bighg 13 cpttahs 2 chitkaks J '
and 13 sg- £t. e the| same |a 1ittle| 3
por ¢ or less comprised of khas J -
Mahal Dihi Panchanfagram , Pivisjon N sub - '
grivipron '
H, Touli o, 2833 being Holding
r DO 260 (old) ng. A4 126 | (ngw) being pnrtiaj
of premis no i Iilgalla place and part
of 11 Ujilkhusa strdet (formerly portjion g
premlses np. T Tiljlala 2nd Lane )| pPyliee statipn
Balljgunge S.R. ciffx | office ol Sealdah within
the thep unicipal lim}ts qf the corporation
of chlcutta " and in the Distpict ot 24
L L] Ld . v L]
Parganas and deliveref possession unto and in favopr
of the said pufchaser ful absplutely
'and Torever chl is parciquiarly mentipned b i i
the shed]le " AN hereande] wristen .
AND WHEREAS sinc sych uxh phrchase a afj
R, (- S yendol r2in got her name mutated
in the oflrice of the then dorporatiog of
Calcutta and ip in uininterrupted pdssession of
the sa premises as its abgolute
codtd... p/- 1L
owner thex*eof to the exdlusien of
ghers on paymenf : af baxes and pther oub-
" going: to the appropriate —autogricies and " 3 i
exerc {s1lng all TIgULS 339 DWIETS acCoTo e
to . T -
AND WHEREAS in | the Assesspent record her name |
was recopded along with one pealry Mohar Banazy
who wap t r»/:':?f‘:Mtbe other portfon  of |
f NN
7 Tiljalp
SBP

dgscriibe
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Nirmal cHandra Banerjee Whereby The she
. relepsed and discharged the d£oresaid
ir i : .: properties inelluding other properties from charge i
and as such the bropertiep being| portion| of i
premjses  no. 2 Tilj4la place and fart of ¥
it
X Dilkhuse street foragrly portion of i §
: — - i
-4 g premiges do. 75 b5 § Tifljala second Lane with | ;
o are the a | right of easehents and - appgrtengnces i ‘.
attadhed thereto|’ 5 became free of da dharge . ¥
—— ] = s
AND | WHEREAS since such repgistered ed of
Relé1se BS aforesafld — fhe said -Nirn:[al
e blenn s, o .3 ye
Chandlra Banerjee was in | uniterrupted possession
; of the atoresald prpperty beids hunicipal
prem. es Bo. . 71 Tiljala palace apd part
AT i of all DilkHusa street in ~  the shburbs  of the
T ———— TOWIT ot €aicgtta geisy nc;t oI
enjoyfng “the ame on payTent of taxes apd
pther| out:lguiugs to the dppropriatg authgrities a
——— . T
the by exerciging all rights of nership acqording
to law |«
at coptds.. p/1 10
AND - WHEREAS by a regostered conveygnce dated
the 7th April 1945 mafle betyeen the s4id
== Nirmal Chandra Banerjee therelnr farred (the |
—e—ri
W vend oqQ of the ne pprt and Begu
G Lutfugnessa , the veafor herein , Therel] caul*
the purchpser 34 the | other part and| regigtered
in  lthe offjce of thp sub| - Hegistrar | . Sealdph ,
in Book ng. il vil . nd. 26 4 pages
i 72 to 80 being ag. 43 for the
year 1945 the sald irmal Chandr
“Yanerjlee for /”_& considefation therein| wmentionpd
oy d T SB O';‘c}}\\ yed ymn T T
sold, Lransie - \:an € HXI th
y A Man NI
d ated r (r e peNT JEQ\%&%X\;@ land measuripg 16
emarcpte ." gp? ":'“..." 9}‘ >
cottahs , 2 I‘l "T"._'{..; 12 9 ft. more

"

GRfooeot,
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WHEREAS| since sugh 1 purchgse the verdor
ereln th her own fund construcfed a tuo
storgyed bucca builfiing in | the ‘batd nd
and premises oo or about 1948 | 1945 toolkk water
conagdction End  eleguric Iine and 13
ing the sald properties S ite absolate
ownel theresf to the exclus oa of]
othells on payment of takes and ' other
outgolings to the appropriate lauthorlt:.as and| Dy
exerciising all | rigbgs of Dwnershi#: agcording | to
lav «
AND WHEHEAS thg said progerty at s
Tiljalla place subsequpntly peing call ’
described and dssessed as |portion |of premises
iige § ¥, 74 7B , 7C 4 208 7D , TIIiafa
; policd " statlon Karaya now within
the Calcmta' Muoicipal| corporgtion ward no.
65 .
AND | WHEREAS on or about 1962
the vendor hergin went for east bakisthan
now 3ang tadesh to live with her husband
o 5% a nrm.i.s.mT ddvocate of |Dhaka Hlgh
court nd xb had been sbardé started living
there| s The properties in India | Tocludi the | said
BIAR property eing 7{74,2B , c and 7 | Tiljala
lac add portipon of 11 Dilkusa
con:d. d4s P/" 12,
streef dalcutta wers Jooked after by the
acent gf the vendgr.
AND | WHEEEAS all along with the vendor [has heen
in pesceful possession 03 the said properties by
herself -~ dnd thrpugh /// . Op ents and tihrere
£ 1:\ TR
s Ma T
was oo dispute / “JA‘&:;.,,',, - r‘\\v:)‘\poiu. of time
e — - I \ :. \‘
refarfiing title ]' fanc 1.,:1',’ possqss o bf the said
{131 F Blie o
1 e o0 . / T

SIGNATURE OF REGISTERING OFFICER
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properties . ¢ 205
€3
AND | WHEREAS on | or atout 23rd January , 1993
the constithted Attorndy of the | plaintifif hds coue the
r |
to known that ; S0 unauterised persons | incl- !
“ 1ipt
i uding o Sh. Nandita Tuba m;ﬁrta —""‘_"‘T
vesch
| occugied a portion| of the suit prOpr.-rty. it
on | enquiry D] the Tecord oL The e
aiif
caleygtta Municipal crppration it was revealed that st d
] the suit property has . been gartitioneg
I i
! by virtue of the cpurt's order (he afforesaid Loy
Nandiita Guha Thakurta and Oother unapthorised S
persgns Are noy . ino possession  of the said R
.’: ki
property soue portion| of  the |satda. pfoperties are anc
1yi vac4nt . Lo
AND WHEHEAS sulisequently on 2R enguiry it g =
= . . 2 Aoy
was revealed thht  the| - ficitfous persons 2]
on |a  fl3se claim - pf  title an oy =
i : LNe
practising TTaud Upon the 3 ety T cIatUing oo
¥ et e
themsklves to hd _owners allegedly on |the babis thes
_as if fhe vendor bhérein hgs transferreqd the sui
propefty to  the said Sa. Npndita Guha AN
Thakupta _  4nd others by way bf alleged exchange at
with thedr pcoperty at Bang ladesp .« =
AND WHE REAS the veodgr herdin npver at any 1/t
point of time hav 2 eichang gd 19) Transierred |
3 in any 1D
¢ coptd... /413 e
manoef whiatsoever thy pﬁsp ervie TErEIn
convey ed to the qald Napdita Guha Thakurta gl
and Dt-hgjf or to any body elsqd . e
AND _ |WHEREAS altpr : come ito SR
knowa of such fraudu P of the RZE
sald 5 Nandita 7R e S 5, '\\'\\\ Thakurta aod
NO N san
pther |:hEl vendpr %b her erstyhile Wi
- o *
o AN Y a‘w‘/

SHENATL
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consitituted ‘ * attlomey ‘ filed tithe ‘ suit no.
: 63 or‘ 1993 nbw fending in he contt of
the 2nd gilvil Judge (Penflor Pivision|) at
A — i 4lipbre for declardtion that th
vendpr is he abdolute owner of the
propgrty hereby to be conveyed by these |present
and also permanpnt and "mandatgry injunctio and
othel reliefs . :
AND WHEREAS the vencpr hhving attaimed - ge
and Lt being no longer convenfent
Tor Aer T . Qoucliiue WitiT the LW—M
snd | %o D hosecute with the Titigatiop and [also
to [pear the expensgs .
1 WHERBAS .t.'nsl _yendof to cohvey and
transfer her right titl am inperest in
the property with right z to cont inae
the said pending litigation aftern 1 b?ing shbstituted
therefo and su ijpt to final ] resu lt{ of theJ
sald pending [1itigatio i ‘
AND WHEEEAS the purchaser hefpeln agree d  tp
pur;::h hse tde  property on such condiciogs  and gl
a _pricq ol . 4,0040007 = (HUp oS 2
eighty thousanf only) in ~espect of ‘utdivided
1/4th (ode fourth) hare therqin.
coﬂt-f."---.p/- 140
AND WHERBAS the vendor ha agreed with
the purchalser for absolute sale “to  Her
ALL THAT the updidided 1/4tn {ode  rourct J
share ang/ oF IHUErest ot TEV rede
nomesfead lapd heasuring an area of 1(ore)
ik Bigha 13 ( thirteen) cotkahs 2 (two) chittalds
na and b & (thiirteen) sg. I|t. e th
R
7 q"\ . P =
r same a 1ittle \“mg,\ of less togetier
‘ with l a two S biey ed) N\ -_“ hucca pricik built Huildlog
z > Vo
W \\ 815/ .
SIGNATURE OF PRESENTANT N Nl A SIGNATURE.OF REGISTERING OFFICER
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stanhlng - \ \ \portion ! thereo}‘ and‘ also \ nthej the an2
r unaufnorised \ sﬂ\ructures \made ‘ by \ the 1 $
whe 132
unauphorised \occupiers inclu}'ling water \ connet{tion " J L
privy bath \311 ‘| other ‘ fit}ings \ and ‘i‘ixtures - s,
electric connactionl right ' of easeme‘nts %ttached “ ‘
therein and alsu‘ the \ right to cc\ntinue ‘ the! i forevpr
suitg / cas wh}ch a‘re ppoding in cmx{t J as |
r compyised \ of kth )Lhal ;lm.n pihi panchanpagrau \ “1\:15104 3 ¥
v syb - ‘)ivision \ i : \ To,uji‘ no. 4833 being \'Holding zrant
5 gusue
\ 260 (old) \ 00. 126 \ (new)\ being \ portion\ of
munic\ipal premis%s nog. ‘ 7 s ‘ T4 ,\ 7B, 1 C » J ‘ .‘

n0. \ 11, \Dilkhusq str#et \Police \ 5tat¥on kLraya _J

r Calcu\:ta - 740 o017 ‘ withi* ;ﬁhe c lcutka unicipal | xzZp J .' redeedc
r Corporatinn Wa\rd : ‘ no. —5 = Rejistration| office
bisha
\7 at ‘ Sealdah j 1.*1 the ‘ Di‘strict outh o4 PargaBa 1-'
more fully deberibed X 1!1 schedule hereunder ‘\ m
] . - psp: - T totax a;ublux‘ J e.:'
of | & 4',80,300/-' (Rupges fhur 1 ei%h y hho»{sand l and 2
e
"only) T subject t5 1 the Sapd 11m 3tion Which ‘ai‘e \ ﬂ
r pgnn'l. 4 _‘G'E'Ilaj.u\ Y 1"} . 3 cour?t £ ‘G-‘ﬂw\ j \
civil ~ Jhage Eseninr I Divisipa ) at  Alipore ‘am ‘ sz |
alsd ‘ subjech o payament ﬁf pFopoptionate l g
and incidehces dnder whidh the prpperties _
are held
NOW THIS DIDENTURB\ WITNESSETH that in pursuance premis
the  said agreement and in Lonsidera jon  of|  the b b
said ‘ Hi

I

| _
contd. .. p/- 15 \ Lisn
\ﬁsum of . 4,80,‘00P/- : ﬁ : ] At

r thousa Ld g nly) Lr

r of India in l hand l 4
rr.he purchasgr t}: : S5 T
r neno of cons 1derYtiou
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als i
other ! the exeotuion  exedution of thes¢ presents (the receipp
he 3aid
——— - whereol the venddr doth hereby d by the
tonoedtio :
ik receipt Bereunder written  admit and kcixnowledge
d b raa and |of and| from |[the sam¢ ajd  every paft
dttached thererf doth hereby adquit release and
b
ie : '
the; forever discharge the sdid purchaser as \rell
« nt
5 4 as the said prgperties hereby convéyed ).
1.2 o
ivisi the sald yendor doth | xREIR by thdqse presents
- 7olding grant condey , sell , transfdr bsdign and
tisn | of : assueg uﬁlto the purchag ef her heirs executors
& e adoin}strators lezal refgresentatives and assigos
(e
oF ’premi-‘ .3 THAT i vrited—i/ 4 fope—Fou] _
le b "
P 5. o or intérest in |[place and phrcel 4d revqaue
.pal R .
245 | *nip redeeded  homlestead land measurfing 1 ( ond)
tion| oflice . .
bigha 13 (thirteen) cottaps 2 (two) chittgks
i} Parganmag and |23 okhirteen) sq. ft. be| the saue a
b i 1ittld wmore | or  less together vifa q b
T storgyed old TICK ailt G\l'elllnq——mjm_ 7
b i and [othe stpuctures | buildl Fittings fixtofes
i privy water 1iae, eleccric cofnection |having
a tp.al built up aref [+3i apprpximately
o 3240 sq.ft} ind luding all pther easementra
= and appurtknanc es attachpd thereto compriised aE,
Tors -
Dihi panl:hannagran , “Yivikion V|, sib - Dlivision
BIppertbon ", Touzi 0. 2833 holding  do. 260 (01d”
i 00, 123 (new ] bef ng portion [of prespnt munjicipal
ianpe : s g Y
5 ; premi#es nof , 4 2 T4, 7B 0% - and TD ’
i\ .
5 the ! Pilj a]]a place andg  part of premises no., 11
kY
__mJ.JmaTﬂ street P.S. Xaraya Calcutita - 19 and
also xte the right to contioue and carry on
irhty ! with | the thtle suit no. 63 i 1998 pendiug
aninn f vefor . he 2nd couft o3 the eivil
ak by 4 Judge (Se 1\) a Rlipore iy
ol LS
per | B ’j\\
A pargan@es - -
3 obuBd...dp/ - 16.

SIGNATURE OF REGISTERING OFFICER
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PAGENO....cennrmnmsess -
and alsp ‘ subj ec‘t 1{0 3 injl resuflt of the
said quit and algo to enjoy the fruits k
of the decree to Be passied L0 the
sald suit wor parfiicalarly des¢ribedin the slchedule
nereynder written POGHTHER  WIH all fiftings
and T1xtures aceach tTherein [9)34 | d
the sald land hpredi tamerdts meBsuage  tenements and
premises or any ~ part Thereol
now ar or |is or " hereto for wer or
was sipuated locafed bourjded callled  kng
numbdred dkseribed or diistinguished - IOGETHER WITH
the sal ~5id  CWD | TIEEK ppELT
and nthei- strudtures Fittings fictunes ways £ .3
o
path paspages 1 copaal Teaces hedges water - l
[- e
coursesand  §11  rights, 1jberties privileges Yalls, auhequs
“commop wall$, edseients , apfjendages and appurtenpuces i
whatspev:T tor the sald land herpdttamenty messuages , R
i for
tenempnts and prHemises belong - ipg to or "
in anywalse| appurcalnlng Thereco BF  Bave | or 17 sanadis
any chiing hereto held, asceup is{d eajpyed accepted
reput deened taken or Pmoun ap part geledt
parcel . of pumber] thqreof or appursenant therett B
AND ALL the estate |rignt title integest ik
inherjtance use trust possesFion Iff propen - ot
talep
ties, claim and denand whatpoever both at law he-s
and in equity of the vendor whatsolever the
- sren
into | upon and over the said Tand B aus, Leret
messugge tenemengs premfises qr any
part thpreof together with all| deeds, paths | xdmmux
documgnts wriitings and evidentes : Oi | title
whatsqever —qx:m%tv!‘rr_——rztaﬂfr z -t
ing tha said and
or any other part 7 gl are
’ \
r now or yereinaltqr s *Kﬂx 5 ok ,\\\ be in
l the custody glower | pot segfs"{ ntrol of l
|l s ATa3aS L
SBP W 0 N O

e

SIGNATURL
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§ thel vendoi' m‘ any‘ othér pernson or bersons
Fpuits 7 frauﬂ whom she can procure the | same without any
ik
o Gontd..s [P/~ Li-
4
s 2h B setipn  or suit it law 0 | HAVE AND  TO
% HoLD thg 1ald EEEVET T30 and [premises | ssctibed
e in |the schedulle hereto or pressed of 1intendgd
so to be uoto and £ o the use of
the purdhaser absolutgly ; and fopever AND THAT
i | xorwlmEsIaNDING shy  sctls ed atter or  tHiog
40 : ; ' by the _ vendpr ) done ; or executed or [
know {0gdy suffered to the contrary ahe
PR B i
& the vendor now hath in hepself good right {¥
foll| pover ang  are now | lawfully fightfully
~ and \ absplutely seized and gossessed of or
b othefwise v*all anfi  suiricfiently to the sal
- |
zes o messyage land ind  premises hpreoy grant o1
203 | { exprdssed sb to be |and ev4ry part  [chereof
E Tor a perfect | ZAdIO@Eereasior ot
+#
- T
[ 4 inhetitance -~ without any manger or condiftion
:
: trust or gtherwise yhhtesever to altler
defedt , encumbel or wake . void the said
: and THAT NOIWITHBTAND ING any such act ,
deed, fatter or thipe whatsoeve as |
afor%said the vendpr hath  pov  Hn -:
law hers good rigbt apd fulll power to | coavey {
‘ the sald mq ssuage land Tenguent ahd preml
i
3 i heretly conveyed OT FXpTeos = ot Fre=t. 2.1
and ta the 3 of the urchaser in manner aforeshid h
AABER = : 7t
: AND the is vendOr is divested of all |ria right
ikl intgrest and . | possession fr the premises i
-: sold to the purchasef and t purchase is !
: pufe 11 posdession oL Thi 5 AT tire !
= L
purchpser shall and may at all times he reinafter
£ = /»'*:-%'—f_..:\ - -
B Unaxe| subject ;.fET»? (Phe St Paves nt of quartefly
- el e T PERS
3 "‘vlp""\*‘
i Ir{? ANES D e o .~, ) :
: / a:.lgﬂ_tr;%-_ . orpordtibu pfaceably
“““ v -

SIGNATURE OF REGISTERING OFFICER
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YEAR.....
and waieply hold possess and ‘ enjoy the sald
preaises and reccive the _rents issues and
profjits thereof without poy lawful eVictial e
jpkeprutpion clalm or and whatlspever Fram J i
or by the vendor or any other \
perspuo or perpons lawiully or equita'bly claining
from ardder or in tru for tHe vendor
AND th Iree and clear|.
sontdeses |D/~ 184
freely and g3t rly and _ahsolnbely
raisgd hhrmless and | kept indemni £ied azalnstf all
estafles and encumbrpoces cleated by the
venddr or any ‘othef pdrson or persons
Tawiully or guictaoly clajmlig ITO0 |
or |in ‘trust for her FURTAER THAT the
veudu’r af all person  gr perspns aving lawfully
and a equitably claiming a ettate br interps
in the salg lang and | premises| or apy |part
therepf under in trust fig for the
the | vendor shalll 4nd willl from fime to
time and|  at all time hereafter at the
agd cost of the purchaser do  exeERe
P
execufie Iand perfora (> cause to be done exqduted
and perfo]med all such acts , decds and thingyg
whatsgever for further and | more perfectily assyring 5
the saifi land herpdicaments tlenaments and e
p remiges ahd every pa T ghereof unto afgd the
= ' suit
to. the nse pf- _the surchasex in mannern
as shall pr - may reaponably be req uirefl .
THAT thete Has nof been any acquisition
or requisitioq of the property by any Luthority
T 6
whatsopver ever . there /{38 1. ao  alifnment
" 4 "'("’ [‘73\ respect | of
by the dorporatidn it [ 4/ !“ﬁ;{%?fu NG P
T = L)
the 13iq al mrtirpf_r»_{ ,?gﬁ,g 3,p”op prties and
F = \ ?L‘:, u:"" L fc
.SB l\"‘\‘.‘:} \\pl-c;"J‘/-‘;U, \/ »
P A i _S97
\?b;\‘_ai/t&\}(v A
2 Jdoes o SIGNATURS
"\-\;l‘-_.____../
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Filing Form
....................... 15 Registration Directorate PAGENO......0pg g mvnerrnne
id
taxes nd othgr gutgoings | payable| in tespect
eof if not pald already the | liability of
ﬁaywent, shall vest ) with the
bl The puronager T be 130616 oT
paym eqt. of such outgdings from he ddte of
these¢ prese{at.
3B IT SJAI'E'D THAT the vegdor shall |support
any application mad by Fhe puxchaser for mutation
or nis u!m'r X L the gifice of
Laleytta Municipal corporation and |other appropridte
authgrities in respect of the
chatdes.. |p/~- 19
propgrty herelhyy conv eﬁ!ed and will at the
cost | of the  pijrchaser do all © thaf she
way | be  required to |40 —1Tor that piTpOSE
and shall also support the prayer . of the
purchhser to be added as FIaIncfIT  In | the
sald pending sﬁit and to continue with
the th suit .
Phat ' the| purchaser shall contalinue the spit
being title su it N0+ 63 to |389#3x
1993 peadin before the 2pd Cipil
Judgep court \ Senipr  Division) at alipore
and also all ofhel cases and | proceedipgs
arisipg . oyt off the sald suit and shall
be at - liberty to enjoy the usyfructs b
the dedqree | to Be passed ig the |said
suit ‘ :
THAT if to future any omissipn or discrepegcies
are deflected in |these presents the jame
will | be rectifief by the vendpr by a
proper Decd of Dec laratfion and/ or
| rectification an expenges of the
pu:chgser -
REFERHED TO

A macod

SIGNATURE OF PRESENTANT

SIGNATURE OF REGISTERING OFFICER
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[ AU..W 'mu undiviided 1/4th (one fourth) share of

piede nd parcel of reveoue redee

homgstead land neasurfing a fotal area 0f

(ond ) Bigha 13 | (thirtee¢n) cottahs 2 ltwo)
chititaks and 13 “thirteen ) 5q. L. be the
sam a little fhore gr less together with
two storeyed old brick buillt house |and
othefp stquctures | bulldinogs fittings fixtyres

wate} lige , electric “donnectinn hiving a

DUII} ap aF'ea 1228 ApproNimately J2qU 57. [T C»

and also all otHer right . of easewgqnts gttached
therein together wigh the right to [continue title
suit no. | 63 of  |1993 " ooy |pending | k=
befoxe the Secpnd court of the ecivill -Jydge
(senior “Division) at Alipofe dqouprised. of as
Mahal Dlihi Panchaphnagran Divisign Vs
Sub 4 XBEEX Division. vV, sub |- Dlivision B,
Toujd -

CONGA. s 4P/ = <Us
noe 2822 hdlding oo 260 (o0ld) 126 ( pew)
being portion df prefises no. T 4 Tiljala place
and part of premises no. 11, Dilkhud a Stregt at
presept pogtion off munici al predises no. 7 T8y
g 18I, 3G and 0, Tiljala place as
reounpered ) d part af premfises no. 2y 11,
Dilkhgsa street |} P.S. raya , Calcutta - 19
sub - Registration|  OIrice at Sealdalf within
the Calcutta | Municipdl EDrporstol ward mo.
65 whikch is butted and bounded as follovs -
OoN THE NPRTH 2= Dr. Biresh Guha street
(previously Dilkhysa strget).

oM __ THE EAST it Tiljkla  plag

SBP
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THE qouTH i- 5t , Jamsul Hpda Road, and

IHE WEST 3= Copporation Road.
IN |WILNESS WHEUEOF the vendor has set . and
sups¢ribed ner haads on the day month
and | year first above witten
SIGNED AND DELIVEKED A

b I : L J AN S AP ( Rl
IN |PRESENCE | OF - # '
LA dly phoabect ) AL

L Kémey @{"-‘Kgr \/An)g;.L . g ﬁ/ﬁf?m/
Aty /Q/fiém,f_ﬂ_ prda @rod, 3 EE @W
gl | 0 o(%éwmﬁ :

VEFDOR 3

2. gs%d t) ’iz:l’r'“‘w \
bo g, Qlemlles Hech A\
GW_ éﬂfr [ Z-

coftds.« p/4 2L

RECEIYED of hnd f rom
the within named purchager
the within meptioned sum
of fs. 4,80,0p0/- (Rupees | fomr
lacs eighty thousand [)
auly belng the full
consideration moaey to v
AT oS
beea | paid by the purcba‘aer ,%/DQ}?T;“?/\A
to the vbndor 45 per /87 TN \ 7 _"3\

mend below| s~

< ‘--/ ;/
A

R 2
aDoac LA

\Q.‘__.’Ql‘_,.ﬁ bepd””

A ae s
SIGNATURE OF PRESENTANT SIGNATURE OF REGISTERING OFFICER ¢
Price : 0.75 Paise
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— ] Rcoeies A= R.7 -({’ Registration Directorate
- : THI§  INDENPURE made on  this 26|k day| of March,
e 3 ond thousahd Nine| Hunered| and Himety dight BETWEEN :
: _ : !
BEQUM LUTFUNNESSA wife of| Khan sahib | Moulavi
i uahiduzznhu!, by  feligion Islah by | professsion i
PR Property Holder residiry at 18, syed Amir ali, i
3 Avqnue oljce station palllyqunge caloutta ’
3 ¥ T [
— 704 019, atperict south 24 | parganag 3t .
3 présent £ L0A, Yoyenbl circular RqLd |
s COPY! - : - -
e ——— : Motl jheal commercial R phaka, Bangladesh represented i
¥ } [
i
- : _ by her const ituted attorney Amirlddin Ahmed
S : son of Late Hajil Nasjruddin Ahmegd of 7/ 2F
i g ' Midian Ostagar Lane pontd,
T1-]d i i s 1 L
- - Page No,2) -
| Pollice station Karya caldutta - 700 017| hereinafter
= ‘ | calfed iﬁd reflerred to ag " the vendpr
_ ¢ (whiich " |terms of © or expressidn shall unlpss
— o excluded - |by of - replgnant to the context
i \ i 7 ‘
o be deemed| " to. mean and incjude her  Theirs
i exefutors administrators legal representatives and
= " assligns of the OfE PART
o b ' " lanp ,
= X REHAN ~  JAVED Bon of % Mz, Javed akhtar |by ‘re}igion
- Islam, by profegsicon e Busiress residing| at 44p
K Shamsul Huda Road Police station Karya calautta
; 780 L7 hereinafter dalled  apd referred to
1
’_,*, as the | PURCHABER which | terms or exprgssion
“"'————-«} ] shall unless i excluded by or repugnant to
! the spbject or dortext |mean
il 4
:f { and gnclufie his heirs
il administratorps legal regresentati of
[ the.  'QTHER P '
contd
page No,
WHER ZAS ong paary] Mch4 seized

SIGNATURE OF PRESENTANT P G Tl S SIGNATURE OF REGISTERING OFFICER A
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r alﬂ‘ poss{:sseﬂ \of ?r 401}.—3:7175. well \ J :
r aml sufficigntly \ entj.tl*d co| twe parious landed J .
r properties imiueing the {pramisas Mo Tiril jala :
rya previonsly
palll ygunge u r the ne n.ln jeipal corporatjon
13 of corporat ipn \of. calcutta .\
AND WHEREAS the said \ Peary Mohan | Barerjee
qoverned by che na\Lahhaga school of Hipdu
ANT WHEREMS peary Mohan Ba rjee died
intlestate leaving behind  syrviving his two sons
conttd
page Ng. 4)
nanglly anukul chandfa panerjee and pratual
cha dra Baner jel 8o asle’ who
B joimkly - i iced among}sf. other the ia
property being premises wo 7 il jala
r plagce anl went on epjoying the same ap ie
jodint owners wherept thereof to the epcclug Lvlon
of others on paynent| of taxes and other
outgeings to the appropcia e autjhorities arxd
by ‘axprcising all rights of ownershilp
aclcording o law each having |” a molety hare
in
A WHEREAS the| sald Anukul chandrp Baperijee
di+ ‘Antestate on or _ about 28.8,19p8
leaving behind surviving ~ hig onl son and ir
irnal andra Baper jee who inhericgd ghe
undiv ided 1/2 hals shara
contg
e
£ 2l rna r ryips including the pro e fEty
Imises Place calcutgad
a we usuefructp with its
h J-a\ other chandra janer jee on
[ pay\nent. of and Pther.‘ oupgeings




DOCUMENT NO.....cocvveres Go“_dw?tw BOOKNO.. . «osusanentrserestes”
Filing Form 3 PAGENO:....+3 ZDivseerssass
........................ F‘ﬂgﬂl’aﬂm Dirworam PAGENO... v3 7.0.-.. .
out];o inqgs to the ap*r_-opr iate authopities, ‘
AND WHEREAS amhsequenlly tthe saip ailpratual
chapdra B3 per jee ej._].aJ 3 suit foll partition
aq € the gsald nirmal chapdra Biner jee
e i - | court of ___r.h.e_’,,__auh_,_.mn;a.__—
ak ali being title "~ suit nq .60 of 1911,
@ ngd,
page Nd. 6)
| aNDl WHERSAS _ 2 ﬂnﬂ..__,,gs.c:sﬁ_-..in:——ﬂ%
: - was| . pass in te said suit in| terms |and
of the commissiophers report o or] ajout
day of Decembjer 1902,
3 "..n te gl _ _Lhe
irmal chand ‘Bangr jee w exclus ively
alldcted all £ plece a ar of e
rededemed - homestead land |measuri is sixteen
cotltahs 2 two chittacks and i3 thirteen squarse l
feelt e @ the same a 1ittle mor or less ‘
inclujding L tank by measur t 1 N se\:entaa&l
cot s ' mor e or less [ hav 1 a total :
area| of 1 one Bigha 13 thirgeen cottahs 2 tyo
chitkacks and 43 thirteen square feet more or
less| comprised of ¥has Mahal il ihl Pancha nnagram
divipidn v
cort':d
Fage ng.7)
sub division H Touji No, 283
beind Holding no .264 olj No,12 \*f : i
of +ha 3 r\‘ﬂlr\l'l. 5 :-\r+n{ =;. S ) pi!:n‘l—- Py
L : of premisks o,11 ‘| dilkhesa street]  forme 1y
polige statlbon pallygu ge s, H, Offiice =ealdah
in the dilstrict of 24 parganas and werlt
on enjoying the saiad poopertlies its sole
owne] : tr*ran'i ¥0 axclusion of the othe 1
and went on gnjoying the ganme g4s its absolphte oOwner

SIGNATURE OF PRESENTANT * P ) SIGNATURE OF REGIST ERING OFFICER
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wqer t.haT of on pay‘mnt' if taxa{s and oth¢s
outhoings to the appropriate aukhorities and by
axefreising all rights of ownarship according to law,
AND WHEH EAS the $aid anukul ~ chandra Biner jee
aiefl . 1liding Fl so s econd wife Sm= Sughma
sunflar i debi  edntd,
page o, 8)
AND | WHEREAS Sm 5u4hama undari debi brought -
a suit For decl arat lon) of her title for |
Blem 0
malgtenance £rom tHe estate of armukull  chandra s l
bangr jee slnce diaceased being title suit No L 182 AR
of 1909 before the | £drst court of sulbordinate | ! judqge .
- - ! Pansc "
at alipore ; 24| pargangs, . kb P o
AND | WHEREAS by virtue bf - a de ___msﬁLQ_.EI\L. A ¢
the | said court thi propecty ntioned hereihabove 1 ehrEe
alorg with othgr properties were charged
r T calcuta
for mainte ;aince of smt Sushama Sujdari® bebi, ol 9
AND | wHER A in tefms Qf the| decree passed
- L*
by the said court the [said sm. Sushama Sundari e
Devi Was ntitled to get her |maintenan|ce T
& the rate of #s,15/- per |month, N
contdl, as
“page Nu.la)
AND WHER = tne pheperty mentioned |hereinabov
inclyding pther properties heing sub ject: to a
Ll e -1
charges in terms of the decree passed in the 2
sdid suit being aforesaid title spit no, lg2 i
of | 1908. b it
AND WHEREAS the salfl  Nirmql chandra Baperjep t__
decid L 1 he : e
ac -] sell i progerties iree Erom hll |
encumprances and charges, F“
AND WHEREAS dn recejpt qf ecpnsideration of !1.__.._. :
t
Rs ,5}400/~- Rupeag{ -five thousand m:-\kundrec only) p—
3 =3
the |[said sm sushama aundari,/\ialpj_ o uted  and et
:‘"s i \"A, .
register d deed l of t )

Ay PES 4\
ol .' \ Aprdl. 1145.

LTINS |f|
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T Py /
2 VL
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= 5 Filing Form ENO... .. B Pgccaicreers
%l Registration Directorale TS Spze
i favou 0f Nirnlal Chandra Ba+rju whereby
— releas A rd dilscharged the aforesald plpport les
inelyding other properties from dharge and as
the pfope tiles being portion of p ises
! i No. |7 Thljala Pl ace and part of 14,
} I “ichsa Street Eorrrfrly portion of premises No
! : . - "
| Tiljala Se¢ond land with [all right of
| &
easements and appurten nces attach Fhereto became
: Eree of charge.,
| -
P F  AND | WHEREAS sime puch registered: beed of
. - deleape a8 afurre sald the saig Hirmal “handra
E';aner 20 wds in uninterruptgd ppssession af the
4 aforepaid ' properky being municipal premises NO .,
|
Tiljala pla+ : and p of- 11 Oilkhusa
———— I ; Street in the subyrbs of the tewn of
calcufita - amd went of enjoylng the same
=ik | ] payment of taxegs and ¢t her outgoirgs
¥ the appropridte authorit las ang by dxoreisi
e rightp of ownersh ip gocording to| Law,
—_—l (Page | no...l0
Bt i WHEREAS by h refisterad convpya o2
—— ] datad cthe - Tth April, 1745 | +made Metwenn
e said Nirmal Chandrs nerjee therefin
i cal led the viendor qf the Dne Phpitit
-
begum Lutfhnnessa, the fendor herein therein
paia called the purchaser of the other
o]  anad : regi'stﬂred in the office of
RS : -
Sub- Registpar in Book
ﬁ 1 ; Volufe . 72 to
L] -
] Beiny i loas {1 for Moslon \year 1945
g said Ni £ Baner jee for
consideration there old transferred
=Sl conveyed Al cated revenie
reddmed la medsur ing 15 cotftahs, 2 “hithraks
and 13 syuare feet l TOrg of lesk inclpding )

g
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PAGENO.....cnvnrannnsas 4
\ \:ank] by measur\ernant b ) l o:;h\‘]ahs more ar
( lss nav ing a tokal area | of 1 ' Bigh
13 cottals 2 chictaks ard 13 sq
£t be the same = iit “le more or
less comprisei of Khas Maghal pihi
Panch mnu;:ra.m, nisisiod W Eub - Diyision
H ToU T WG 7833 beiny Hold ind N¢
=y ¢ld ) No 126 ;t new ) being port.ion
!
of premises No 17 *iljala Phace | and
part hE 5 Dilkhush jtreet ( gor erly
oort ig n of pre mlses 7 Tiljaia end Lane
Polide = stption Bal lyqunge, 'S ¢, CEEice
ot Sealfiah withlt the then Manieunipal
limit of the corporatfon of calcutka
and in zhe bistrict of 24 Paryjanas
and ae) ivered i ﬁossass Lon urito " and in
£ avour dE the said Puchaserp fullly
absoluke¥y and foreper which  |is partipularly
ment lohed in the sciledule A rhereunder writ-en
AND WHERE AY since sucH parphase as ) afor ==
sald the vehdor T hedein got her name|
mut ated in thel ofiice of the then
cc;rpor at lon of calcutt g and is in
dnintefrupted posSession ot the satd prelilses
as its baolute "
" coptd, .2/ 1}
ouner thpreof to che exclusion dt others
on payment of terms : and ot her] ok~
goings to he appropriate euthor ies ard
by exerfpisling all rights of owrershi>
accorfl ing to
AND WHERLAS recordp her
was re¢orded one Peary Mohan
paner|jee who? r of the
other]| portion | Til jala Placp,,
SBP

DOCUMENT NO
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7 Filing Form
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WHERZAS since such purchase tha venpdor
with " Her owh £ung ~onstrout d a
storpyed weca Wdilding in the ba A
and premisps op er about 1949
Ler ~onned¢tion anfi ¢lactria ling
enjoy ity , the said propertiss ]
T R
owner’ therepf %o the
oF others * on ' pay e gt 9 taxes
ou tgo.l1nqs to the eppropriate authori-
by exefclising all ‘riqhts of
accord ing to law.
the gaid property at A
Place subseyyently beifng dalled, known
and agsessed . as portjion of
7 74 78 7c and | 7D ITiljala
Police statdon Kacay s row wWithin
Cajleutta Minicinal corpottation wWard o
WH SREAS “n or ahout 1962 the
herefln : weint fof Eagt Pakisthan now
Eo live with her husba}')d who
ptactising alilvocate e 14 Dhpkd HiL+h
b | nhad been stlarted 14iv ing|
The odoper* ies in India lneluding
salid jroperty | being T TA 15 Te
i) Tilfala Placze and’ portioh of
Dilkhusa cohtd, ....«4P/ 32
: cfl-utta " mbre lookpd after b the
of “the Jenjor,
WHEEAS alll alony with the vendot
pea n in peac=£ful pPpesession ot rhe
progertles by thraj+h
agent. g and ne Jig-
any time
ey title an: of “hea
propprtlies,

okl sns

SIGNATURE OF PRESENTANT g SIGNATURE OF REGISTERING OFFICER
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o

| on

= o]

-

Janu
199 ‘s i the ‘ constitjuted l At: unfey \ of the
plajntliff has come to known ‘ that

ome u thorised persons ineluding cne
sm, Nandita Juha “hakugta occupied
l a vort‘inn of he suit property. Oon
anq ey bE the| repords of -he calaitta
Municipal Corporation id was revealed
that] the sais proparty has been
pargltione By vircup of court 's brder,
The \ aforesaid Napdita Gupa Thakurta and
oth+ wnsuthorised per sons are| nogt in
soscpssion of l he said property
portilon of he sald prpperties are
lying vacant,
AND WHERE seyuently on enguiry it
reveslad , \ that \ the fickitions . pdrsons on
a Elase clalm o:" title and by
praftiising Fraud upon he§ cpurt, falaely
clainin themselves to be gwners alllegedly
on ghe pasisg es if the vendor
has trapsferred the property to - he
said sh. Handita Guha “hakurta and
oth by way of alleged ekrahnqge
thel property at Bangaliadesh,
c:ontd",.P/ 13
mannef whatsnevier e proper|-les herein
to the said Nandifa wha hakutta ana
othe s qr to any body else,
AMD WHEZZAS after having core A
Know [:13 sach frajdulent l acts of the
aid sm. Nandita akurra and
the vendogs hereirn her erg
constituted Attorngy )N i title suid
. |
‘ 63 of 1995 ‘ *q tn | ne

216/
LT A AT

SIGNATURE
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1 T 5 Govt. of West Bengal BOOKNO........ S
. j Filing Form ’
LE : T I S R s PAGENO...... 3. L4 eevversss
= | ; " Court] of the 2hd cisil Judge - ( Senior
: Dividion ) at Aoflpore foir . declaratipn
rhat the verdor is the absolute awner
at he propecrty hereby tp be conveyed
———— # by _ these gresent and ruso permafent
. and m.mdatdl.'.w iﬁjunctic n +d other reliefs,
AlD WHER S the endor . havinfy attained age
and it beir TR longer \ chdnvenalent
br her tol ~ontinue wl h the property
p acefully . and tg prpsecute with “he
1itigption and al go to bear the expenses,
AND |WHER as th sendor ! decided to donvey
; and transf her right title and
interg -t in the propefty : with righy
o rontime thp daid pendin litigatidn
- . after ' beling substfitu ed therein and
subjeq to £lnal result |of he sald
pend igy litigatjon,
AND [WHER AS the Purchaser herein areed
to purchpse the i property onl suchl
conditiinns 4nd at q price of P,
'4,80,000/ (Rupeed fohr lacs and eighty thousary
only) Inf - "lrespect of undisiged L/ 4th
6éne fqurth) share therein
contd,p/| 14
AND WHERLAS th vendor has gyreed with
the Purchader £ar absofiute sale to
him Al THAP - the undifided 1 Jath | ¢ one
fourth|) share and 7 or interest  of
reenje - redee -d 1and measur|ing
ar a o 1 Biqhi 13
_____ thirteen ) cotfahs WO chittaKs
R,- i \
13 thirtleen ) ,//»;( VSl { AN\ £ be “he
/ pl P Pead \
e a lit Qe less together
A VLAY ]
with a EWo 51;o:,§;_~5,- PRRLT ) (i brick bhilt
- X .

SIGNATIME NF PRESENTANT CINAIATI IDE MNE DECISTERING NEFICER
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PAGENO.....ccoavmmnsnns L4
r puilging stgnding on 4 por:ioj: thel|e0€
also othe unauthorised strocuturps nade by
the sadd unautho }sed o-cupiprs tncludip~
watep conngct ion orivy bath all other
eictipgs an . fixures dlectric connectio
righk of »asements attachad thegein ac
al so the cighe £o ' cont inusg fhe
qits / casps which are pending in
court domprised of khia s Mahal pihi
changagr an Diyfision J Sub Diviglion H
il "No D333 beiny Ho d|ng N 260 (
o 123 ( new being portion of municin
nrem \ses No i ) - p TA 1B ac al.nr: ;m
Titjgla 1 ace \ an Part - oL premises
1l plokhafisa I striret, police ~ tption ‘Karaya,
calmjeta - 700 OR7 with in rha c-loehtta
minidipal corpogation ward o 85 sub
regisration Qffice & 4 aldah in tha Diaﬂ
of south A Paryanas more Fu lly descl ib=d }n
schedfi le hereunder k writter E4 or for
to-al cdns ide acion of - 4,8C,0C0/- {fupees
four lags elghty houpand only) sub ject
to ~he said 1ici atign which are prnding
before the 2nd cou:r: of “he civlil
Judqge ( seiniof =3 i'sl*on } at Alipore
and also sublelt to rhe payment qf
proport lonate taxes snd otHer oyzgo inas
and to he " eond ons and irlcidences under
.I
which he _:u:p?rr. ies are hald,
now THIS INDEJITURE WI PNESSETH that in
pursugnce of th saiad ajreement nd in
considerat ion or the ia FER: .
i TS s GAORBNESE | RN euid
,.1/’\\1 1. r_)‘.'"\ L
contdl, .. pk 15/ L) A LR
¥ i GF. NAR, A\
sum ot % . 4,E0} 000/~ [ e A BERTOCH & 2 res
Y Ay A
‘ e Lghty] {housand only / "B e : i
. 20757 o ]
o T T
SBP Ot-27 Y &5 g/
— _./‘ rh‘.“i&
'I-:.‘-\‘\ e
= il /-/l

—
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Filing Form . 35 ) L
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the  Union of Infiia in hand well
truly ba Ld by the ;r.xrchaser to  th
JencAr haketo as per memq of congideration
mentilon=d below on or before the
execultion - of thase pfesents { the receip
whe epf the vendor dotth hereby and by
"the recsipt hersunfer  wricten admft anfl
a cknpwledye arjd o4 and Erpm the
sane am everly part the of déth hefesby
acuig, rel ase and Horever discharfe the salid
Pu chhpser as wel ] the sadad pro-
pertief hexrby . conveyed ), The caid vendor do*h
by thase] [resents grant, ‘ convey sell
transier assiqng and asalre unto qhe
P T mi& ’ |heils, b xeal tor's, administrdtors,
lejal repfesentaciles an assiqns ALL A"
pod Lr ided 117 4eh ( one fourgh j share and
s y e interegt in piecH and vafcel
nE revenie redeenrd home gtead lan: mepsurin~
1 { ong ) bighe, - 13 { thirtpen ) cpttahs,
2 { two chlit taks ar|d 13 ( thifteen )
Siy it be the sams a little more
or less topether with a two soreyad
old briick buile dwelll ing house and other
stroutures " builfing £ir iphgs fix-ugs piivy
water 1 electric conhect ion hav inng a
TOTal DUIft [ ¥5) Tea ; @c approximatiel y
3245 sq £t including  all otHer
easenents hn appurtenpnc s at-aghed thereth comorilkesd
of pihi Panchanaagramf pivision J sub | Divsion
H Tou Ji Ny NP 260 ( old )
No 126 portion of resent
mainlioival nrewises 76 e and
70, Tidfjala part of oreml egs
Mo 5 3 1 Dillkhusa P 3 Xatava,

e s T A A PEIOTORIN NCCIrFR
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PAGE NG, ve v sdismns o0 ‘ ' X DOCUMENT NO
{_ caleodtta ‘- 700 01 B {anﬁ 1 also the right §
pe anf]
. to contifue and carcy on with =he ;
nitld saic Ho 53 of 1083 pend : N —————
B Eor# the Ind coitt OFf *he civil . L
{ xﬂi‘ ‘
Judgel senior ofivison ) e hlipore 24 Parqanps i
onkd...P/ L 1
- |
and also suHject to final resglt of the i -——4‘(——
sald sult ana also to enior the "
Eruitp 4z he decree to b passed in w —
the said su ik, more part Lcﬁlarly ®seribed
in he scheda lp h4reander written : TOSETHER
WITH all Eit phgs and gixgur & ?tt ached therein, :
02 HOWSJSV ER OTH=WISE the baid land hered i vl
messugges tenamens and premises orl any part
theraqf now| ace or s or herstofq re
- —or y——Tpare— | THeyesr — oW 3Te i & '
& 1
2 : |
or is e herstofofe we e Br was
situvatied, lo fated houjpded, called knorwn i
descriped or disfk inguished SETHER iI7H
britk
1'131111- . i;IISP CIngi ottggr BM:- ?’!@req firtinns
ways, ogths passages common fences hedges, A
water cour’s es and all riqhts libertles,
orivijeges wallp lcommon wallp egsements aopen :
dag=s and appjirtenances vhat soevrl to the
saiad lahd heredlitaments messuages Al enarnen'l s
ard premises belong ing g or in
anywisd apurtajning therfto or have or
at anyeime Rercto| held, occupied enjoy=d
acceptad reputed dpemed taken of known
as part, | parecel or number +he-aok
dr appurtenant thereto AND ALL - he e
right tizle intec: was,
trust, gossession . i dlaim ana
demamr ‘w)'*atsneuer and in

SBp




b
BOOKNO....ccoivanammnansnnins
"""""" 13* Gowt, of West Bengal
Filing Form
----------------- Registration Directorate PAGENO......3.86---- -~
in eyulity of the vendor whatLo:-v er
upgn and over ~hs= said
T b
herediraments massilages tenaments Fmd
s or any part therepf toy=ther with
deed ) paths documerics witingb
eviden e . of tigle Whatsoevel whikh
exclusively relates to o conc=rnifg
sald h ditaments and prem}] es ! or
other oart ther-qf which are now
hereirattar shall or my be in
custodly power sossesioh or comirol
“he veddors or Yy other person
nersops 5 from whom she can procure
same wizhou ny
contd.}.P/ 17
action e 7 u i at law To | -HAVE AND
HOLD h= sald messuaje lapd arg
premilses descriljed in the sghedule hereto
xpressed or inzepded so el he
nd to- 1he use of the Pu hpeser
absolukey and forever AN "HAT MO W ITHSTAND IN%
act deed wEter or thingy by the
vendorp doge or e [ecuted o- know Lhy 1y
tfe f £ +rhe tontrary she thig venflor
hath in hesselE qo0d riah Eu fl
DowW ar anc now TawEall 3 IfightTully AN
absolu ;ely seized and gossessed of |- or othert
well ang sutjiciently ' th h= said
m~assu pye land ana prenfises hereby Aranted
e piessed s0 S to * be ans every
part the off ok and indefg#asible
; 1 AG B
estaie of lehericancet O 4 : any sanner
N1~ 44
T comniic ion use otHer ise what~
soever e ] ajter goumber or make
vold rhe! said HOTWITHE AN IN3

- s = m s e ACTOCD
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PAGENO... ... et AR (r)/% .';f DOCUMENT NO.

YEAR...
any surh act 1 de "1 tter ] ar l thipg wd \
whatkoever as aforesaic e endor hath now J\ Ve r \
in herself good right and £ull DOW &r ‘ : . oot
3 = a— __,_—..{____-- .
to ~onv ey the saf: m ssuage land tehamen=-s 1 |
1
and rgmises hereby conveyed or & eSS’ a |
S0 to be unto ansi the to | “he uge
of the Purch sger n mann r atoresaid bncl
- sendor is divested of al?’ riaht, | e
rizle incer st and gossession from 1 a
prepises sold to the purchaser and “he 2
purchaser is e in possgssion of
Ehe sgme anfi ~he Purchaser shall and may
at all 'L-.‘lrnra here] natter spibject to | the
pay m-hit of uarlerly caxes to - he ~lautta
muni¢inal ~orporatipn peacieably an- X - juietly
hold pAssess anct enjoy 4 th= said ; : : |
wemiges and receije zhe ren S issu¢s and =
orofjts therpof w it hout any lawful eviction,
intergupt ion claim or dlemand whtSov er from
or by he Aendor or any oth4r
persdn or ppresons lefully | or eyjitably
Aaiming £Fom under| or n t nyst for]
the v endor and that frge anf] cledr, 7
ontd...p/ 18 el
freell and clearly = and absolutelly discharg d| ;
rais hafmless and ket indemified agyainst -‘
all estates and encgmbrances crpated by
- : ' - -—-—-~iI
the sendof or ahy other perspn or persh l ;
LawEuflly or equitably cl fiming » Erom . unfer E
or i1 traut £fok har SURTH ST THAT the I
ven of and | all pefson ok PET sons Hav ing _ ' l""
lawfully anc Ny astate I !
b, | m—
nc inte |est and bre mises | i b o5
A (AT
aor any pare Ly sru et 1 | :
for the mndor, \\! anc \ -
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Eront - Ll-ne to tine and £ all timed
heeraffer at zhe fgequest an- cost o1 rhe
purchédser do execije nd per for ar
aasy to be sone txecuted and per formed
such acts| deeds and thir whatdoever
furthef and morce perfectly asguring
saiz lang, - hereditaments tename| ts arjd
;rm'.isrls and every part thereof urnt
ar:?- i thp use of ’ ha 3 cchaser in
anner aforesald hs shall or may ba
reasonpbly be rpgulired,
fhat ther has not besen any ac uigiton
o requisis ion of he progert - by arnly
a0 ChofE 2oy Whnatgoever, There is : alzo o
alig n- Ly -he corpofat ion at’ present
in rassec > oL " thi any nortioh of he
propertlies and all taxss aphda other out—
goingk pdyable in resnepct theéreof, ig )
not paid alrealy ~he 1isbil ity ok such
Daymeht shall ves with the vendo ¢
‘he Pu cHaser will be liable for
Daymen o}ﬁ slich ' outgoimgs from the date
“F these presenk,
BE I? STATLD ghat the vendor shall
suppoie any anpl idation mde by ‘he Purchase
for matat loh b hiis name in the
oEEicd of the cala";&F—“T ;_‘5“:: Municigal cdrporat ion
417\ . AJ
and other appropriate 7 'ihinorm PR in respe-~t
//{.)/ Q\ y \k
SF the & :
contd..P/ 19
properky herﬂby Bt
: s
the cost olf the Pureh that
ghe pay he reyuirad to de for
=
shat ourpose ang spall | also supprt the
oraver lIcf he Furchaser to be added as

FrAAT T T A RDECONT ANT
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o ' UMENT NO
- - N
PAGENO... s vrvserrseess ;
YEAR.
plaiptifs " inl  the sa & bend g syit i: wit b
to zont inu wiith ~he suie, no
‘hat thie A rchaser shiall cont inue thd s .. : Ehe
bein] titlg sui- no 53 of 1993 f 4 {
pend iny before chie Pnd wivil Juddes
ZourH ( seinof Divigion ) at Al ioord {
: - - i ____1——
and also all bther cased a# prioceed ings |- i
arisfngy out b the -aid sulir any? rhall |3 l i
T v ¥ ':._ p——— L_.—-—-—-
be at liberty to en jqy he usufructk. Il
bf “he decrie o] be pas ed in the ™
said sult, ; o,
Chat i i future any bmis=ion | =2
-] discrepencles are d eftected in
thesej presents " the " lsave will - he
rectiffied by the sendor by a
oroper Need of Dgclaratinn - and S
or redi-1Zcatisn Il at he cOgts and -
Barr e E Fhe PY Chasers | ¥
3 SCHEDUL:  ABOVE REFE JRED
: ro: "
ALL . THaT undjivisea % g 4th ( one - ke
fourth|) ‘share of plece and ‘pargel
of reveanue redeem=d hompstead land - ‘
measurging a tofal area of i1
{ one ) Bigha, H3 1 irteen )
cot als, 2 wel ) ' chittaks and 13 3 %
2 g E——
{ thirteen |) ay 8 He the samg é; X t" 1
a lictle more |or less together i
with twp gtoreyed old brick budll
hous and other suCeutjures bu {16ling LI
i —--—-l- — - P
fittings Eixtures rivy wgter lines : tﬁ.g /:
i AR e S
elecuric @ nnedtion having a total b 11+ .l |
up ata of 324C o i <
i it ans B riltht 1 |
of easgments together !
s8p i
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the| right to ‘ contirue [itle suit
63 of 1093 now pendiny before
second | " leourt ot he cisi} Jugdhe
.5 inor 4isison ) at Al ipre comprised
Khas ahal ohi - Panchgnnajram
ion 0 sub - Division H Tohji
contd ,P/|20. : i
2833 Hollding No 260 ( ©d) 1P ¢ ney )
POLELISA 3 prenises | No 7 <ibjala Place and
of | oremlises No 1 Dulkhusa ' Streey at premise
‘tidn of Manipinal premiges s} T TA T g and
[i] jal Place ( as Fenumbe =q ) and qart oOf
prenides nd 11 Dil khulsa Bt , P S “~araya caleuttd
700 ol sub 2egistratfion Oteice | & sealdah | within b
Calcutta tunicipal torporatign wapd No 65 l 1A
which is ) bytted and bou n-jel as| foll ;
II’. !
Lhe North Dr. slregh ':.uh4 strept { previously i
D khusa street )|.
the - fast H Tiljala Place;
the south 51, Samsul Huda Road and
the west : Cofporation Ropd,
witness .hwaraqf the sendor) has set and subscribed
hands on the day month and year: Eist
abase wricten,
12D {ANs JELIVERSD IN PRESENCE Oz
Keayme Raxd, A. Aﬁﬁ{?@c‘-
bud| £ LGawfil |foeda P (& Ak
A, ed ﬁ/
Bo0R . CT@M%
Jempd]  trddsa \ ey ;A
v
1(0 & VAZAW LY, AN :&%/&hWA,
ﬂ\a Zr\O’( s
CAL— [
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PAGENO... .ocrinsrrenees
\ cTntd.n/ 21 ! ‘
1 T - T T
Raceived of nd Zrom the wlthin\ naned
purchiager the withih mentidned shm o
RS 4 480,000/~ ( tpees four lacs plghty
thous nd oply being he £Fall ~ons idegat inn
money | -o " hale been paid |by  the Puchiser
to tHe sendor as
below f=

(v

Me | pora

V.

~ooldl g | Aof

c{-"r;%rrf

g ~ 1" U_f""f

of

Irnd Y.

yot@l, \E27Ct

as

WITHERSZ5:

eﬁ“’\'ﬁ;_

Femna

Y

g /@Vﬁ

LU ddep
1 Lot

_Rhe_/.

22

DitAPTED BY .

=

K. ¢. Kar

SBP

SIGNATLRE



=)y

. UMENT NO....ooveneines Got. 0[ Bengal BOOK NO.. .« soanmaryermessmssss
. mmfﬁf;;ii;::‘cmm PAGENO..... 386+
& jrw(J PLA'V“ | M 76 Lo treld LLewA 72 | 25,0
| 7 I P 55 |
B Leoed 2| (olbon e Ve
4 ol | gyts | &flevofol | fod
_ Sl (F .
SRS okl o | OCBE J4277E
i ot | ol o rRA~
..__._._... A7 b (A7~
S tol =4 2A
B A e | 9eoSo gl
_______ r ' o & s 8
i i | 5K 1 <a,067° ‘
L [0de K13 ~ S
o = Gt ]
Tq o 1 § S ey I (d ‘ J
tet — Lo

oy _i ' ' ZF éfo [ —
TR @ o doar i 176 el Jfews | 92
i - C |a= TFeE >
Noid f Refo. | FAbT TAAZ="

(5, L0

Thi-

{ | aodd no
2 o1 (¢ I
] L g Opv © 2

goi [EESE

AL {,Q 5. b
e o A s vl

SIGNATURE OF PRESENTANT Price : 0.75 Paise

et




4

@ | Gedren | frene f%(f»ﬂ?f K Lewp B

- B (2. | 3303k

Wock] | Relso pebebs
Mot 445, Zanfeds | fodi
(Reoat -
ol N
f/»lf}ﬂu&i é%/{é’t'g@hf’«f
| r:f;ryyr/ry /{G/?/?Zp
|sthow ¥ | 2.0 Yoz |
{vde A | 22| B P AV AR
Le|— v | '
LQC—* | Z,C“’
\§ < 9

338b~

@ | 9 n—ch—tn o b kdr@%ﬂégﬁvgw

: 5‘ Lo | wm ?:—2—7;?,&

_/'?Z)/'Cé L] Rebe, | moflieel pereh

of B, Wowkes el

A

v

AN

Folclse] colbe folet

| b | O/ Y PR
AL

5 Oee W 2:3 ZA\0E—

(a0 A~| T = 3qo=

( @—— s

| G~ i

W e Gl
TiL/6)

21 L | ~o | Boelm

Boidl Jo| Rlehannl ek

ek [ il 5, 5% %@M L~
oL d/




Govt, of West Bengal
2
Registration Directorale

2%

BOOK NO.. .. .0oeensrmmstnenrs
PAGENO..... 388" oo rorvvees

(-

Ol ¢ exf A7

.

Z
e
=5

9“{\' o@é/d

(/:\f\/t,w_

(¢)

x>

Lo po | (0007

T

o

v ot ‘Sbla.

TN,

A

p g | £09/—

G

SIGNATURE OF PRESENTANT

SIGNATURE OF REGISTERING OFFICER




68 ¢

: ; UMENT NO
BAGENDL: v voviiivivens ;-v" ; Doc

YEAR. :
; Pl
L 5epv 2 =~ Tg, e ‘; |
R L e - i
Sl 1 10 | T
T - e ’gé}_ S rﬂﬂi-- '“,[
S5l e e s it 7
3BC/cr :
Io-dilen— | Don~ b dieos Blemp po | 1e/-
A L W 7D < _—~—iﬁ

Kol d + Reldpe  Trpesf ' |

dF 46D ‘ (Zg\ﬁkmgfﬂ/ ,nf{é"'\{/,'é:—

(2G| Colred doyads

Trao ™y | 6] 7raf

gf&gf - Gl Gl be.
\F ool sl Ropzo | <, ot 7
[fre Kz + 3¢
(|O~— slZ<
e — Lqv
L B~ (D
' <3€|/0/—
— | FOPy PR Ydoc -
BB =17 LRAIR | Ko P—
o | e'| 97/ ‘43R~
@4% 67!'0*&}* o/l PLIRYRA-CLE .
MR G
. | R &€

R L5774 |
LS NI ey ) Jowerdpecttlici mact’)|

i e
v /‘ < r 4
e
- & .
',4‘21'\ 01.‘!\\ i ST
7O L AN
J G riMARyeN O\ s
r’ r' ":\l (%] 4 - \1
(X [RoTary ()7 )
l.‘.l A ‘”US“ 1'5\—: e S
L2 T380d, !
\Ei\i 3615000 /]
X C{,LQ‘{ - \_\.'/’/
Nk SIGNATURE
Q%L‘\f s v



F’ (2%)&1«3 .......................
UMENTNOQ. . .oveeomenses Gowt. of West Bengal
: Filing Form PAGENO.....39G -.oivvnere
........................ Registration Directorate
\ l \ l \ 5::0 v &, . ’?q Amals
[ \ Clesue |Meo Gj‘ll782. N 1519798
Admissible unger Kule LI, quly Stamwe: | i
wder the Tndlan Stamp Act.| 1899 : Fon gy | 15CUgOE hag lbcen ———
as amen y W. Bengal
?tamp Amendment Act. 133 Lk, - odae - e r_JL; 445 &f
—etrednte AT e e | e Y z /4
and also undep Section %2 (1} of the
t_.aj,gtl! lmprgyomant Acr 1011
stamp duty P{id under the A i
ICL I g, prpppppery o 135735~ 4 o
additional dutly under C. [ AQt - Rp 5 §290 - 19
%aid in_ex e e T e . 4‘ﬂ .mv
; - P 63 A¢
wt i ‘-_-—'__#"'-
. : 1goejorer
A 5260 -c
& - © St ! 2 u b8 5/acbueant 3
= oty ey w
] - g5-3 cealized Yy Case NO - 2|4
‘V‘E;" 2{ - @ - 20
mu o Ae = owcipt 5
Ao’ g . thd Celoutte " :
Y 2 - '”'2 a y\"__” day ke (]
: %}u 4t A 2
,J' A’Amf—u
__Q ? b ? 35__1\_. 3 EDJ.— - b %ﬁ"ﬁk -
Cakulta,
16- 5 198 -~ ,
TS )

ﬂvr%mtgé sle lad= na‘.f}' s : )

4?7,/2": W"‘a{;‘m "ﬁs&m_..%‘ 17 £S5 Mgy

ﬁ%}? 1 ";'n ix f:rf*m = ; AL 1:2«__LP;-,L:.L X

i A ror Tarit LaidPieanm codp
.___p’:.-‘qh
Kol Bukhl ofo S 1 oo

(
WiaAdmdl, A 4D s gel) tpde £ N ed"1)

2 | Ce A snm }Aﬂ i
A5t. OF \
- : /e e I

L ,/M " m
] A% ARLEANTS N
‘{ii,"':iﬂw L T e

= s i S

e [‘ Bg Ass .‘I % |
e\ PE15/207 ] . : —
M . -;!;1;/ 1) \ s
“y TEE ' 1/ -
N{?":@_} &) -
o L
“\_\‘.j Ucloes o
— Ibfi'—:” .
SIGNATURE OF PRESENTANT SIGNATURE OF REGISTERING OFFICER

Frice ; 0.75 Paise




w

(L&

PAGENO............. &8

g

bt o | Difors et
r— jﬁ;
5d - Fho =
ITA.
po -2 10¢
S ¥ 3 ;
hY N
@‘ -
S
&,
o5 N
st
¥ #R‘JE- coP"fj
T
]

. Lt A&M—:‘a
@ 2.1z a-ev-i\.
/_-‘:’;
T |
AL DISTH T.t\\
kil13: 7 “ \\
c\j\;ﬁ/wﬂﬁ \ » p. 4. R. (Recorf) K
-
SBP

Laicgtta

at A

™




Assessment Register Report

ASSESSMENT COLLECTION, 384

%

i

Aitnesayge - €1

i

b

THE KOLKATA MUNICIPAL CORPORATION ZXB

MUNICIPAL ASSESSMENT BOOK (Portal Copy)
LANDS AND BUILDINGS

ASSESSMENT DEPARTMENT
Borough No Ward No Street No Premises No treat Name Heritage Pond Asgsessee No Nathi No
[ 065 32 TA [TILJALA PLACE NO YES 110653200043 0000
No of Slories|  Nature Plol{{in | Goverea((in | Floor((in | Land Area Arlicle Section % Residential | Non Res | Classiied | Operalive | Operalve | Operal
of Use Sq.FL) Sq.FL)) Sq.ML)) Ownership | GR Quarter | GR Quarter | GR Qua
3 DH. 22250 3240 Cottah 2017
GODOWN 30,Chatak
, LAND & TANKFIILLED 14,SqF1 20
LAND
IName and address of owner and/or person liable 10 pay cosolidated rate (1) Initial and date of the H.A./AssiL.
making correction (2)
[Owrner - JAVED AKHTER , SHAHEDA PARVEEN REHAN JAVED, IRFAN JAVED, ...
Address « 44/D. SHAMSUL HUDA RD KOLKATA,....,
Annual Valuation (3) Assml. % of Consolidated Rate (5) Date of Alteration of Annual Dale of Effect Quaterly payable Amount of Rebate if Amount After Allowin:
uls (d) Valuation Column 3(6) of Alteration (7) Consolidated Rate (8) any uls 171(5) @25% Rebate (Col. 8
of Consolidated Rate(9) minus Col. 9)(10)
3240 15.4 16/04/2004 1988-10-01 00:00:00.0 124.74 0 124,74
3800 16.5 16/04/2004 1994-10-01 00:00:00.0 160.46 0 160.46
5440 19.1 16/04/2004 2000-10-01 00:00:00.0 259.76 1] 259.76
10800 28 09/03/2012 2006-10-01 00:00:00.0 756 0 756
10800 28 08/03/2012 2012-D4-01 00:00:00.0 756 0 756
308040 40 11/12/2012 2012-D4-01 00:00:00.0 30904 0 30804
400800 40 13/08/2021 2016-04-01 00:00:00.0 40080 4] 40080
BB31480 20 16/08/2021 2017-04-01 00:00:00.0 51554 0 51554
Quarterly Howrah  ProportionateProportionated % of Amount of Gross Amount Amount of Net Amount Initial of Initial of Quter of Issuing  Remarks (7
Bridge Tax at leviable AV where Quarterly Surcharge(14) Surcharge(15)  Payable per  General Rebale Payable per Assessment  Authenticaling of Fresh or
on the AV (11) applicable  Rale (13) Quater Columns ~ @5% u/s  Qualer (rounded  Clerk/Head Officer /s  Supplementary
(12) 8or10,11 215(2)(17)  offto the nearest  Assistanl(19) 191(4) (20) Bills as per
and 15, if rupee) (18) Allernalions({21)
any(rounded off
to the nearest
rupee) (18)
4.05 50 0 129 6.45 123 ARV
4 86 50 80.23 245 12.25 233 ARV
6.8 50 129.88 397 19.85 anr ARV
135 50 378 1148 57.4 1091 ARV
135 50 are 1148 57.4 1091 ARV
86,3 50 2089.8 33380 1665 KA h] ARV
501 50 2380.5 42962 21481 40814 ARV
11039.35 o "] 51554 25777 48976.3 LAA

Annual Valuation and Tax Capping in Unit Area Assessment System are subject to Verification and final determination by KMC, as applicable.

W 03

/N1,

,{/ 7 Ku,-fffu
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MD. HUMAYUN ABBAS

son of late Md. Abbas

of 7, Tiljala Place

Kolkata-700017 and also

of S1K. Shamsul Huda Road,

Police Station Karaya,

Kolkata-700017. Oifica of thz Jt. CP (Crime)
Tﬂ' i‘fﬁﬂ {3- ﬁ. \__q_;_ﬁ_?_"

MRSy & Joinl C.P. (Cfiae o =
Lal Bazaar Police Hd. Qr. CT':th aot Verifte

my]%d-knm =TOOMG] . sIgn=turE' o & =y Poge
S
ater Resources Investigation & /" '\l

Development Department &1 ‘me EVED BUT

Janbazar, Talala, Kolkata Hal { MaT Ve
(3) State Water Resources & Development 'i;"" \oess| b il

Department Kolkata W ?_1 o 7

Bikash Bhavan Nirman Bhavana, e
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Dear Sir{s},

Sub:- Forcible illegal act with violence and dangerous life threat
for encroaching and converting the 17 (seventeen) Cotahs
water tank/ pound into low land by filling debris, mud, rags
etc., for making illegal constructions of unauthorized
building at the premises Nos. 7, 7A, 7B, 7C, 7D Tiljala
Place now renumbered as 7A, Tiljala Place, P.S. Karaya,
Kolkata -700017, by (1)REHAN JAVED (2)IRFAN
JAVED (3)JAVED AKHTER All residing at the premises
No.44D, Shamsul Huda Road, Police Station Karaya,
Kolkata-700017 who are developers/ promoters linked with
antisocial groups.

[ beg to report for your kind information and immediate necessary action
as follows:-

1. That 1 am one of the residents, residing along with my family members ut the
above mentioned address.

2. That on 07/12/2023 to my utter surprise I found that iron rods beams and other

building materials are being stocked by the above named developers
{ | encroaching my portion forcibly and when 1 raised objection then all the above
£ numed promoter groups assemble and started to attack me using filthy und
highly offensive languages with threat of dire consequences if 1 will cause
: objection in their aforesaid forcible illegal construction of unauthorized
building and on their said forcible encroachment.

3. That times without number 1 had complaint about the unlawl{ul acts of filling up
of pound/ tank situated on the western portion of land being the frontage and
artificially creating a small size tank/ pond about 3(three) cottah on the back
portion (eastern side) of plot just to confuse the government legal authorities
and fetch advantages therefrom at the premises Nos. 7, 7A, 7B, 7C, 7D, Tiljala
Place now renumbered as 7A, Tiljala Place, P.S. Karaya, Kolkata -700017 but
no one took any positive steps to restrain the same now the above mentioned
promoter groups backed by political sources and high handed persons ol the
locality have gained courage and are now illegally and most unlawfully in full
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force have started their construction work on the said 17(seventeen) Cottah
pound/ tank after unlawfully filling it for their illegal gain.

4. That there are several deeds, documents and maps which clearly depicts the
true picture of the premises No. 7A, Tiljala Place, P.S. Karaya, Kolkata -
700017 consisting of 17 (Seventeen) Cottah tank/ pond in front (wesiemn side)
and about 16 (Sixteen) Cottah 2(two) Chittahs 1 3(thirteen) sq. ft. land but the
above mentioned promoter groups has illegally converted the said pond into
land for their unauthorized illegal construction.

The documents which truly clarifies the size, dimensions and location of
tank/ pound are (1) Lease Deed No.208, in Book No.1, Volume No.9, Pages-
126-129, year 1931 and (2)Deed of Indenture No.643 in Book No.l, Volume
No.25 Pages 72 1o 80 for the year 1945 and also as per (3) Deed No.1240 in
Book No.1. Volume No.91, Pages 416 to 439 for the year 1998. T hese deeds
annexed maps/plans clearly described the nature and character of land.

5. That now it is high time to stop such illegal act as there is apprehension of
serious breach of peace and my life and property became insecure due o
serious criminal activities and dangerous threat of the above named promoter
group persons

| therefore, request you to kindly intervene the matter personally and do
the needful by taking immediate strong action against the above named evil
minded persons of their said offense and to save our life and property from

danger and oblige.
Enclosure: Yours faithfully,
| The above mentioned Deeds with plan
2. Maps ALLC
3. Photographs M" Hum ""‘d o
(S/d. HUMAYUN ABBAS)
M-
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From: oL e JDJ- -u.g_k-ﬂ;"{
MD. HUMAYUN ABBAS onoity M
son of late Md. Abbas \ Dh""---:“‘;;, w‘:\ }_‘7" pcra TN
of 7, Tiljala Place oo KOUT M
Kolkata-700017 and also )
of 51K, Shamsul Huda Road,

Police Station Karaya,
_Kolkata-700017,

To,
UO/TTJE IGP & Vigilance Authority
Kolkata Municipal Corporation

New Market Building, Phase-I, (Hudco) 30 / 1202097
8" floor, 15N, Nellic Sengupta Sarani, Coanants aec i
Kolkata-700087. R .

{2) The Chief Municipal Law Officer
Kolkata Mumcipal Corporation
Ward No.635,

5, S.N. Banerjee Road,
Kolkata-70001 3.

e Assessor Collector (Seuli)
Kolkata Municipal Corporation
Ward No.65,

3, 5.N. Banerjee Road,
Kolkata-700013.
(4) The Executive Engineer (Building)
olkata Municipal Corporation
Ward No.65,
5, S.N. Banerjee Road,
Kolkata-7000] 3.

Dear Sir(s),

Sub:- Forcible illegal act with violence and dangerous life threat
for encroaching and converting the 17 (seventeen) Cottahs
water tank/ pound into low land by filling debris, mud, rags -
etc.,, for making illegal constructions of unauthorized
building at the premises Nos. 7, 7A, 7B, 7C, 7D Tiljala
Place now renumbered as 7A, Tiljala Place, P.S. Karaya,
Kolkata -700017, by (1)REHAN JAVED (2)IRFAN
JAVED (3)JAVED AKHTER All residing at the premises
No.44D, Shamsul Huda Road, Police Station Karaya,
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Kolkata-700017 who are developers/ promoters linked with
antisocial groups.

| beg to report for your kind information and immediate necessary action
as follows:-

. That I am one of the residents, residing along with my family members at the
above mentioned address.

. That on 07/12/2023 to my utter surprise I found that iron rods beams and other
building materials are being stocked by the above named developers
encroaching my portion forcibly and when I raised objection then all the above
named promoter groups assemble and started to attack me using filthy and
highly offensive languages with threat of dire consequences if 1 will cause
objection in their aforesaid forcible illegal construction of unauthorized
building and on their said forcible encroachment.

. That times without number I had complaint about the unlawful acts of filling up
of pound/ tank situated on the western portion of land being the frontage and
artificially creating a small size tank/ pond about 3(three) cottah on the back
portion (eastern side) of plot just to confuse the government legal authorities
and fetch advantages therefrom at the premises Nos. 7, 7A, 7B, 7C, 7D, Tiljala
Place now renumbered as 7A, Tiljala Place, P.S. Karaya, Kolkata -700017 but
no one took any positive steps to restrain the same now the above mentioned
promoter groups backed by political sources and high handed persons of the
locality have gained courage and are now illegally and most unlawfully in full
force have started their construction work on the said 17(seventeen) Cottah
pound/ tank after unlawfully filling it for their illegal gain.

That subsequently afier searching though KMC portal its very frightful to
look that only 1(One) Cottah 7(seven) Chittaks has been shown as water body/
pond, very evident that it's been managed by improper means.

- That there are several deeds, documents and maps which clearly depicts the
true picture of the premises No.7A, Tiljala Place, P.S. Karaya, Kolkata -700017
consisting of 17 (Seventeen) Cottah tank/ pond in front (western side) and
about 16 (Sixteen) Cottah 2(two) Chittahs 13(thirteen) sq. fi. land but the above
mentioned promoter groups has illegally converted the said pond into land for
their unauthorized illegal construction.
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The documents which truly clarifies the size, dimensions and location of
tank/ pound are (1) Lease Deed No.208, in Book No.1, Volume No.9, Pages-
126-129, year 1931 and (2)Deed of Indenture No.643 in Book No.1, Volume
No.25 Pages 72 to 80 for the year 1945 and also as per (3) Deed No.1240 in
Book No.l, Volume No.91, Pages 416 to 439 for the year 1998. These deeds
annexed maps/plans clearly described the nature and character of land.

5. That now it is high time to stop such illegal act as there is apprehension of
serious breach of peace and my life and property became insecure due to
serious criminal activities and dangerous threat of the above named promoter
group persons.

| therefore, request you to kindly intervene the matter personally and do
the needful by taking immediate strong action against the above named evil
minded persons of their said offense and to save our life and property from
danger and oblige.
Enclosure:
1. The above mentioned Deeds with plan Yours faithfully,
2, Maps
3. Photographs
4. Assessment dept. Record
5. KMC list of Pond, under Ward-65 J o \
6. Complaint dt.18/12/2023 to KMC Mt Humogun  Ablies
and other authorities (S/d. MD. YUN ABBAS)
M-9883412355
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